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The Lok Sabha met at Eleven of the
Clock

[Mr. SpEAKER i the Chawr]

ORAL ANSWERS TO QUESTIONS

Muslim Personal Law

*542, SHRI B. S. BHAURA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have a
proposal under consideration for
reforming Muslim personal law; and

(b) if s0, the galient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR, V A.
SEYID MUHAMMAD): (a) No, S,

(b) Does not arise,

SHRI B S. BHAURA: In view of
the fact that a Supreme Court Judge
has made some remarks in thig re-
gard that the time is ripe for a re-
form of the Muslim Personal Law,
is the Minister aware of this remark
of the Supreme Court Judge and if
80, what is his reaction?

BHRI SHASHI BHUSHAN; What
is the name of the Judge?

471 LS—~1
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*SHRI B, 8. BHAURA: Shri V. R.
Krishna lyer.

DR V. A, SEYID MUHAMMAD:
‘Which statement iz the hon. Member
referring to? 1 did not catch it,

SHRI B. S, BHAURA: This is the
report:

“Mr. Krishng Iyer, Sypreme
Court Judge, is of the opinion that
the time is now ripe for the re-
form of the Muslim personal law,
particularly, for abolishing the
po:lynmy end easy divorce for the
male.”

DR, V, A, SEYID MUHAMMAD:
I am aware of 1it, but on the state-
ment of a single Judge we do mnot
change the laws

SHRI B. S BHAURA: Even our
hon, President said at Agra a few
days back, while addressing the local
umt of the Jamaet-e.Islami .

MR SPEAKER-' Order, please It
s better if you avoid reference to
the President It has been the prac-
tice. Please do not quote him.

SHRI DINEN BHATTACHARYYA:
You do not mention the name

MR, SPEAKER: No, please. It is
no use arguing about personal opi-
nions,

SHRI B 8 BHAURA:- I the hon
Miunster aware of the fact that some
progressive sections of Muslimg want
a change whereas the other section
opposes any change in the law? Also
a large gection of women is for this
change, So, keeping in view that a
large gection of the progressive Mus-
lims want a change in the law, are
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you going to change the law? More-
over, family planning about which
you are talking so much, how
you make it eﬂecuve}h&hu'isw
change the law?

DR, V. A, SEYID MUHAMMAD:
We ure aware that some sectiors Hre
for change, but, the consensus, 16
say, of the majority is against it.

SHRIMATI ROZA DESHPANDE:
In this case, if the consensug is to be
judged, then it has to be that of the
women and not men' because it con-
cerns women, So, do you have any
idea whether the majority of the Mus_
lim womep, are not foy thig change in
their law? ¥ feel and I also know
that thousands of M™Muslim women
are in favour of such a change, They
do not want that a Muslim man
should marry four or five women.
That creates a lot of problems. I
think you understang it, It is better
that you ask the Muslim women.
Take their vote and them you will
come to know whether they are in
favour of this law or not. Do not
simply go ahead keeping in view the
consensus among Muslim men, I
think you shoulq adopt this method.

DR, V. A, SEYID MUHAMMAD:
That is a suggestion for action,

SHRI PROBODH CHANDRA: May
I know from the Government, if we
apply radical changes about birth
control in the case of non-Muslims
and one section of the nation is al-
lowed to have their say on the badis
of personal law, will it not create
communal gentiment?

DR, V. A. SEYID MUHAMMAD:
Under certain circumstances, some
kind of discrimination may be justi-
fled even under the Constitution,

SHRI D. N TIWARY: In India
there are many sets of personal laws
—about marrjage, etc. Can you tell
me whether there are several types
of laws—inheritance, family plann-
ing, marriage, etc.—enywhere in the
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world? If not, why do you not fol-

DR. V, A, SEYID MUHAMMAD:
It is not correct to assume that there
is no difference in laws anywhere.
For imstance, in England among the
Catholics, Protestants ang Jews may
have different personal laws,

SHRI D. N, TIWARY: He has not
replied to the second part or the se-
cond point raised in my question,

MR. S8PEAKER; What he has not
replied ig more eloquent,

Abolition of Teachers’ Constituencies
in Andhra Pradesh Legislative
Counel

*544, SHRI P, NARASIMHA
REDDY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any request has been
made to Government of India by the
State Government of Andhra Pradesh
for taking necessary steps {o abalish
the teachers’ constituencres ang their
representation in the Andhra Pradesh
Legislative Council; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICK
AND COMPANY AFFAIRS (DR.
V. A, SEYID MUHAMMAD): (a) The
Government of Andhra Pradesh had
made g suggestion that teachers’
constituencies in the Legislative
Councils may be abolished.

(b) The Government of India are
not in favour of abolition of teachers’
constituencies in the Legislative
Counils,

SHRI P. NARASIMHA REDDY:
May I know from the Minigter, what
are the reasons urged by the State
Government of Andhra Pridesh in
support of this request?
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PR, % K RENDS MUBAMMAD:
Phe renionsvhivh ‘wang stated whre
that all the profesiions havé not been
given rejdesertatict, :Ag you know,
Article 171(8) (c) lays downm that
1/12th of the Coumcil will be pdpre-
sdited by the Teachers' Constituen»
gles. They Havy said that other pro-
feagiont have noif been given such &
fepresentation. Secondly, giving this
kidd «of representation creates a sort
of political atmosphere. These are
the two reasons,

SHRI P. NARASIMHA REDDY:
Minister has been pleased to say that
the Government does not propose to
abolish teachers' representation, Is it
because Government is averse to this
sor¢ of piecemeal abolition, preferr~
ing to consider tota] abolition of the
costly superfluity?

DR V. A SEYIpD MUHAMMAD:
Among the many reesons the reluc-
tance of the Government may be due
what you call piecemeal amendment
1o the Constitution.

st TN gWIT ave Houw
o, w= W ¥ wwer FAraiwy
o wifewt & wywEs W @,
ey gfte § w@¥ gugw gar
g w7 & fx gaR WY e
faddfesy @17 § 4 W wrg-
fearer wY At 9X gE-RT-AtT FQ
£ 7 3w wad ¥ war o vew
f@ @t a d=w oA W
gatfem w2 faar srg, Sav fw gy
sty & wig & femve four g7

DR. V. A, SEYID MUHAMMAD-
What I understooqd from the transla-
ton is thiss Will the Government pro-
pose to abolish the Teachers' Constitu.
ency altogether? The reply is implied
in the first answer whicn I gave.

SHRI P VENKATASUBBAIAH:
May I draw the attention of the hon.
Minister to the fact that graduaies are

Oral Ansbers 6

Deing *eépiresented in the Cradustes
Conatifuency and alsp Local Authoe
rities Constituencies are there for the
Lagislative Councilt of Andhra Pra~
desh? The representation by teach«
ers hag become more irrelevant gw
the Andhra Pradesh Government has
very correctly pointed out that other
professions are not being represent-
ed. Number two is this. The repre-
sentatives from teacherg do not re-
present the interest of the teachers at
all; they have hecome more of poli-
ticians than real spokesmen of the
teachers concethed. 1Ip view of this
fact and also in view of the strong
argument put forward by the Andh»
ra Pradesh Government may I know
whether Government proposes to re.
consider the abolition of the Teach-
ers’ Constituency, since the graduntes
and other people are already being
represented?

DR, V. A, SEYID MUHAMMAD:
It has not occurred to the Govern-
ment.

Manufacture by Foreign Drug
Companies without C.0.B. Liceance

*545 SHRI BHALJIBHAI PAR-~
MAR: Will the Minister of CHEMI~
CALS AND FERTILIZERS be pleas-
ed to state the names of the fareign
drug manufacturing cormpames who
are yet to secure C O B hicences from
Government for the drug formulations
manufactureq by them ang reasons for
their not submutting C O.B  licence
applicationg so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P, MAJHI):
A gtatement ig laid on the Table of
the House

Statement

The names of the foreign drug
manufacturing companies who are
operating in non-organisedq sector and
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have yet to obtain COB licences ave
as follows:—

1. M/s. G. W. Cararic Co. (Asia)
2. Cooper Laboratories

3. Ethnor Limiteg

4. C. E. Fulford

5. Indian Schering Limited

6. John Wyeth (Bros.)

7. Nicholag of India Limited,

All these companies, except M/a.
Ethnor Limited and M/s. Indian
Schering Limited are not covered
under the provisiong of Industries
(Development & Regulations) Asct,
1951. M/s, Ethnor Limited have been
asked to apply for grant of COB li~
cence while M/s. Indian Schering
Limited are operating on a Registra-
tion Certificate of 1952 acquired from
another unit,

Besides the above, the application
of M/s. Hoechst Pharmaceutical Li-
mited, having foreign equity of 50
per cent, for grant of a C.O.B. licence
for some of their activities, is under
the consideration of the Government.

SHRI BHALJIBHAI PARMAR:
May I know whether it ig a fact that
COB licences have been granted to
M/s. May & Baker, Borroughs Well-
come, Roche, John Wyeth, and other
foreign firms, without having regard
to policy? If so, will the Govern-
ment review and reconsider such
cases?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): The hon, Member is mixing
this up with the other Question.
There is a separate question on this.

MR. SPEARER: Do you mean to
say that they can be taken' up to-
gether?

APRIL 2, 4970 Oral Answers

SHRI BHALJIBHAI PARMAR: I
havg already asked the question, My
question is this,. May I know whes
ther it isg & fact that COB Hoences
have been granted to M/s, May and
Baker, Borroughs Welleome, Roche,.
John Wyeth and other foreign firms,
without having regard to policy? If
8o, will the Government review and
reconsider such cases?

SHRI P, C. SETHI; There is &
separate question on this. And he
may put this when we come to that
question.

SHRI K, S. CHAVDA: This ques-
tion is regarding COB licences,

MR. SPEAKER: What is the aum-
ber of that question?

SHRI P. C. SETHI; Regarding this
particular question, there are ten
companies and I have prepared ?he
answer about those ten c¢ompanies.
But there is a separate question on
thig one and he may ask this when
we come to that question,

DR. RANEN SEN; He is mislead-
ing, Sir. The other question is re-
garding prices. It has nothing to do
with this,

SHRI P. C. SETHI: I am not trying
to mislead you. Kindly look to the
question. There is no question ahout
May and Baker, Tt ig only about the
production of Merck & Co. Dr. Ranen
Sen is also right that there are two
more questiong which are related to
the price.

SHRI BHALJIBHAI PARMAR:
May I ask my second supplementary?

MR. SPEAKER: Yes, you may ask
your second supplementary,
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SHRI EHALJIBHAI PARMAR:
Whetter it is & fact fhat COB -
have been granted to M/
& Baker, Barroughs Wellcome,
Roche, John Wyeth and other loreign
firms without having regard to poli-
ey; it so, will Government review
and reconsider such ceses?

SHRI P. C. SETHI. Sir, according
to the question which has been asked
actually, the reference is to Anglo-
Thai Corporation, M/s. G, W, Carn-
rick Co. (A#ia), Cooper Laboratories,
M/s. Ethnor Ltd. C. E, Fulford,
M/s. Indian Schering Ltd, John
Wyeth (Bros.) Nicholas of India
Ltd. and Messrs. Roussel.

SHRI BEALJIBHAI PARMAR:
Are there any companies hke the
American firm, M/s. Grove Products,
Bombay who are yet to obtain COB
licence; if so, why Government is
going to consider applications of such
companies even though they have
violated the Industries (Development
and Regulation) Act?

SHRI P, C. SETHI; Sir, with re-
gard to these companies, the break-
up is like this. Three companies em-
ploy less than fifty workers and
therefore, they do not need a COB
licence ag per the present provisions
of the 1.D.R. Act,

It is proposed by the concerned
Ministry to amend the I. D. R. Act
appropniately. It is already under the
consideration of Industrial Develop-
ment Mimistry. Now, the two cumpan-
ieg are not manufacturing the drugs
and, therefore, they do not require any
CBO, licence. The two companies
are gefting their products manufac-
tured on g loan licence basis and, as
such, as per the rules, they do not
require the COB licence, One com-
pany has already obiained the COB
licence under 1873 policy. One com-
pany has not applied for the COB.
Therefore, action is being taken
against them, Onme company hag pur~
chased the factory along with the
registration certificate. The legal
tmplication of the need to get the
COB licence ang the registration

4

certificate avaflability will be gone
into,

SHRI X. 8. CHAVDA; I shall ask
the supplementary which arises out
of this, It is within the acope of the
question,

MR. SPEAKER: You ask your
supplementary.

SHRI K. 8, CHAVDA: May I kaoow
whether it was a fact that M/s. C, E,
Fulford applied for the industrial li-
cence, without first obtaining COB
licence, which wag recommended by
the Licensing Committee in no time
in a mysterious way? If so, will the
hon. Minister see that Gentamycin
sulphate injectiont licence of C. L.
Fulford ig withdrawn immediately
and g5 assured tp this House earlier,
Gentamycin sulphate licence appli=
cations of the Indian firms which
were registereq by the IHcensing
Committee be approved forthwith?

SHR] P, C. SETHI: I was under the
impression that the hon, Member,
Shri Chavda knows much better
than what I know about the drug in-
dustry. But, Sir, I am sorry to say
that to-day he hag put the question
without knowing anything. Now, Su,
the COB licence and the industnal h-
cence are two separate things (Inter.
ruptions). According to the LD.R.
Act, it 5 company enlists more than
fitty workers, then, they have to ob-~
tain a licence, If the company is not
employing fifty workers and, it it is
also working under the stipulated
conditions, then it can work on a
COB licence. In the small-scale
units, with the plant and machinery
worth Rs, 10 lakhs, if they excced
their limit of investment by more
than Rs, 10 lakhs, then they have to
get a CO.B. licence. Otherwise, they
do not need any licence, Now, in-
dustria] undertakings belonging to
foreign companies, larger industrial
houses, etc, which were having fixed
assets not exceeding Rs. 25 lakhs be-
fore Fekruary, 1870 were required to
obtaln COB licence affer that date.
From February, 1973 undertakings
calleg by Part III of MRTP Act snd
owned by companies having direct of
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lodireet equity of more tham 50 per
cent were brought on the same foots
ing ag in Part II said by me,

DR, RANEN SEN: Sir, this ques-
tion of permission letters and COB
licences is beang discussed in  the
House for a pretty long time, The
Hathi Committee went into the whole
questicn and also examined the Sec-
retaries of the Industries and Petro-
leum ang Chemical Ministries and
algo the Director General, Technical
Development. TUliimately, the Hathi
Commiittee unanimously came to the
conclusion that all the COB licences
or letters of permission have been
given iliegally or irregularly Inspite
of that—after having Kept suck im-
portant recommendation in cold stor-
age—how Js it that the Government
is atlll trying to give—whatever be
the Ioopholes therein certamn cases
like M/s, Hoechst Pharmaceutical
Ltd, &nd M/s. India Schering Ltd.
further concession by asking them
to apply for grant of COB licence for
some other activities? Mav I know
what is the mystery behind all this?

SHRL P. C, SETHI: There is no
mystery except that the hon. Mem-~
ber is not trying to catch the full
point. He is looking at the whole
matter from one point of view only.
I have read what is the Industrial
Development Act 1951, According to
this Industriz] Development Act,
companieg have to get their licence
for manufacturing any item if their
emplnymint is more than 50 persons
Now, thge Industrial Development Mi-
nistry 18 a'ready considering a pro-
posal that the IDR Aect should be
amended and they want to amend
the IDR Act from this pomt of view
that they want ty bring dowr the
minimum number of workers from
50 with aid of power to 10 and 100
withiout the aid of poary to 20 So,
today if any company is working
with the aid of power then it has to
apply for industrial licence jf there
are more 50 workers. If they
are without ald of power than they

' APREL 27, #0061 ' Oral Anstoers..
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get inte the phiewlble’ & /ithe 1iidiise
trial developinent Ack ot ( theyl..die
employing more than 100. /Ag I bave
alrsady said, the infustries: Ministey
i alvéady congidering it end they
are geized of the problem, The Hathi
Committee’s fecommendation—of
which Dr. Renen Sen was the most
eminent member—ig already before
them,

Use of Suiphur avallable in Pugs
Valley of Ladskh

%*546. SHRI RAJDEO SINGH: Wil
the Mmister of CHEMICALS AND
FERTILIZERS be pleased to stute:

(a) whether a hydro-thermal pro-
cess to extract sulphur by utilising the
geo-thermal energy availablg near the
sulphur deposits in Puga Valley of
Ladakh has been developed by the
Regional Research Laboratory in
Jammu;

(b) whether elemental sulphur is
found only in the quartzite schists of
rocks only in Puga Valley in Ladakh
or elsewhere also in our country; and

(c) whether development of this
process will boost the production of
chemical fertilizers based on sulphur?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJHI):
(a) to (c). A statement is laid on the
Table of the House,

Statement

(a) The Regional Research Labora.
tory, Jammu have recovered small
quantiiies of high purity sulphur from
the low grade sulphur bearing rocks’
in Puga Valley, Ladakh by utilising the
steam from the 4rill holes made by the
Geological Survey of India in the
course of geothermal exploration in
that area,

(b) Flmenial sulpbur ocours ip
Puga Valley, Ladakh, Jammy end
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béen recorded from Batrepn Islands,
Tahh) Nadi: and UP. as encrustatiohs
on nther types of rocks.

(c) As the economic viability of ex-
ploiting the Puga Valley deposits on 8
commercial scale has not yef been
established, it i3 not passible now to
indicate whether the deposits would
help to any appreciable extent in sub.
-utfzﬁngt Itnport of smiphur used in
fertilizer production.

! vw fax A wer mw
% 7y snamomgar § 5 qw &
¥ Atz wfeewmw oWT ¥ fowd
wrgeT ¥ wewy wewr grr wifgy
griafeer w1 gy wgar ¢ fF sl
qrefaT § wrRfter @ gt @
AYF FEHIT qIA FY SATAT  FEAEAT
T & T wod ez ¥ oay
W wyr & fv o dro Wiz afuw-
g A Fe gl 9% wemT g@ P
mr § Afwes g I SRt a7 An
ot swrar oY & wgar g o &
am wqe | go Yo WiT afwwarg
§ wa amgl &1 ™ Fag oyl
gfeisen et 3@ foar qur &

wsm ey . qy W ¥
go dro w®x afwmary T =wg
WY

it Tody fag oAy ¥

e go dto wh afasarg w1 fom
fenr 1

MR, SPEAKER: The answer should
be only about Ladakh, not about Tamil
Nadu or UP,

st Tiw fay wrir ¥
iR oferg Wi go Yo 4y
fors . fear & - p

W' i¥aKrA)

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. G
The qustion i3 litlle of a
wide range. Therefore, it you permit
the hon. member to raise the ques«
tion. .
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MR. SPEAKER' 1 have samd it
should be only about Ladakh.

SHRI P. C SETHI: ‘Then 1t ig all
right.
Weaw APgw I W&
FE yasa Ty Far

SHRI JAGANNATH RAO:
see part (b) of the statement,

Please

MR. SPEAKER: That is only irel.
dentally The main quesiion is about
Ladakh,

ot Toda fag ¢ wEwTERaT
ST WTHEINT IH g ¥ Agr
BT T WEIT QA AT Aqraar Ot
¥, #ar ag aa w9 §

SHRI P C. SETHI As far as the
Puga Valley 15 concerned, the GSI has
located sulphur deposits of very high
grade, but the problem is ..

oe WA wee fiely &
g snfs ao7 fdr Tgam &

st fro wWio ¥ qar &
® o qeww fust &, 9w st wnfedt
Fga wsgr ¥ AT 98 gtz am
Iah ofedy 1 wewr & oAl
e GHo WIE IT T FrHATT FT
&t & frfred femifsrz 81 9w
F e § 5 o wite aw qaw
feqifaz &, a8 2 wr@ za & widw
§ o At o wrEE @ e Ay
25 fraty wfafer & foowe A
W sy o guer Yetwew
rafeT | ww 9T weHaE A,
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v aw  TEEr W ogedw fY,
forg wvfY qgeT awree 25 feaam ¥
RE| 9T WA T YL W qE K
Ry cwr “@® § Wt W
foftfoze w wrer wo  angEt
@ Y age e §)

qgt aw gall wagi § @ W
gare § WO, wage «ir aYare
# fedifwze frd & s gaY a1
¥ TFT ARG WIT FISOETH § oW
¥o feifeea ma €1 wa& wama
WEHIET (q‘\e ‘ﬂ'e) ¥ ot fai¥ !
0T @ wigdgs N yRAR A F
Yo wre wrEAIw B, T W %O
featfoge fra & :

But it is at a very elementary
stage.

ot Tow Ty g o
FT@ Y 7 ¥ gEwr 3o fgen
wrgAr ¥ osmarg fear ogwr §
& wam =gar g fr oW aEEd
& qm & frady gz 3 O A
P & fawe OF #r qwg &
stz wafms Waw o gEw
qQEEET W &1 g @ g ged
ara qg § % @ T gATY PR
ATRAT & WG R IAST N Q@
£ @ w= wadEe wr wwHimaw
ifgq qr Iusr gEIATgE FO &7
e § wifs agi &1 wow aga
afgar § 7

st o ®Wro ¥ : F waw
wee ® wwar wwgar § f5 oo
fedfaze ey & & gard 00
# @ faw § 1 wwleg zad o
¥ g WAl T Y @ T WY
aw QY TEw gy § v oW
feitfyze wafoue! aragfes § ot
v U S fwar s

9 Wro qEe wrf yrov glv et
e ot o1 Yy fr 2 o 2 Y

wrar fediface § a1 w0 ww
wafmms  dfew o aragwEw @

WAt @ wewr qu weqr fea
argaT |

weqy WPty Awer Reew
Reduction in Price of Crude by Iran

%*547. SHRI P, GANGA REDDY; Will
the Minister of PETROLEUM be pleas-
ed to state:

(a) whether Government’s attention
has been drawn to the reported reduc-
tion in price of heavy crude by Iran;
and

(b) if so, its effect on our petroleum
pricing policy?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) Itis
seen from rcent press reports that Iran
has announced a reduction in the sales
price of the Iranian heavy crude
There hag been, so far, not import of
Iranian Heavy crude,

(b) Does not arise.

Arrangements to provide Dbetter
Facilities at Nizamuddin Station

#*550. SHRI R. N. BARMAN: will the
Minister of RAILWAYS be pleased to
state;

(a) whetner a number of South
bound trains from Delhi now start
from Nizamuddin;

(b) it so, what arrangements are
being made there to provide better
station facilities for passengers; and

(¢) whether steps have been taken
to re-schedule the timings of the
Circular train go that a great majority
of passengers of these South bound
trains may take advantage of it?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)): (a) Outof

on : !6. -
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% paity of Sovthbound trains, 3 puirs
of trafus are lteyminating/criginating
grom Harat Nigemuddin station,

(b) Nequisite facilties have been
provided at Hazret Nizemuddin as at
any other stetion,

{c) No, Bir. However, suifable con.
nections with south-bound trains ori.
Einating/terminating from Hazrat Ni.
gamuddin arve avaflable by other pas.
senglar trains,

SHRI R. N. BARMAN: May !
know whether there is already a line
which connecis Nizamuddin with Na.
ralna? If so, why is it that the circulax
train timings are not rescheduleg so
that people can reach Nizamuddin at
a cheaper cost, as at present the taxi
tare {8 Rs. 25?

SHRI MOHD. SHAF] QURESHI:
The circular train is provided for
focal commuters and it is not possible
to tle up the timings of the circular
trains with those of the long-distance
trains,

SHRI R, N. BARMAN* Have com.
plaints been received from passengers
that conveyances are not available at
that station?

SHRI VAYALAR RAVI- We al
support that statement,

SHRI R, N. BARMAN: If so, what
arrangements have been made there-
for? Also has the cost of monthly fic-
kets In circular tramns heen raised? If
80, what is the justification thereof?

SHRI MOHD. SHAFI QURESHI: As
the earber stage, we reveived certain
complaints from passengers that taxis
wre not available and scooterg were
charging high rates. Adejuate ar-
rangements have been made for scoo
fays. The police has already been in.
formed and they are <eeping a wigil
over the taxl people so that excess
fare is not charged Besides, the DTC
bug service has also heen connected
with the station. All these facilities
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have been provided and I do not think
there i8 any serioug complaint frow
any passenger now.

ft gwe uwilmw ¥
s ag, CC I
§ fe a1 folwe Feie

adt &1 oan WAt ot 4 A § fw
gt dfrw wede § 0 g7 wfay
grady A€ feeeft @ 9o & warw
fromd 4 gz ot § | wEwT waew
§ B gw &l & gF war oy
frwaar gzar ¢ Wi @@ wie a9
6 W WYA WETT QAT o¥ar § )
qfearde & Fsad ) gar o
awelts g oY &1 Zat &1 feoar
sarar § 1 a4 feedlt 2w & wfigoy
TRAT FT wWTAT WY ) WX g
T war § @ wak Wy ¥
Tg WIC w1 wT awA § 7

st qowe  weY w1 wwag
t 5 feeelt Wik af faclt @emd
e zfwam fAfadt Y @ 1 wwe
q¥ zfaaw AW FT @ 9w O9%
60-70 U BT &9 AT Yo
fr gw 739 & 7dr 1 oY fag Faoreg-
7 %1 Sade fear | gA¥  AQYer
ez A grr gr 5 ooy aw &
THTT AL AF IS AT )
@ i w3 A

SHRT P. VENRKATASUBBAIAH:
Perhaps the hon. Minster hag had no
opportunity of having a personal expe-
rience in this respect. Just as he hag
done surprise checks in the Patna area
may I suggest that he goes 1n.
cognite to Hazarat Nizamuddin station
and find for himself how much the
passengers have been vicfimised by
the scooter drivers and taxi-wallas
and wbat amount of difficulty the
ai:umth-bmmd passengerg are experienc.
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SHRI MOHD. SHAFI QURESHI: .{
admit there were certain cases of high
charges being taken by the taxi-wakles
But stern action has been taken against
them. It may inform the hon. mem-

ber..

MR. SPEAKER: Do not announce
You can do it.

SHRI MOHD. SHAFI QURESH]: 1
have visited the station at least 5
times,

qEAT ¥ guatde wswem

#551. WY TMEATT ATEAT - FAT
-fafiy ;. AR WY Lo |
wd! 7% qa Ay S97 F]49

(%) ®my 9K wer & 7 qr
8 ®@d 1976 v fafu wgmar
FoAAT, dFaS d9T  gHTYETE
a9 gy reAiRe  weeE #1
grarRT frar 91

(@) aft &, '@ ¥ aEew
& wr e frg fegm 5 e

(1) 87 9x ®FIX A ¥

sfafwar & ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR, V. A.
SYID MUHAMMAD): (a) No, Sir.

(b) A copy of the Resolution passed
in the Advocates Conference 1s being
laig on the Table of the House; and

(c) Government i8 already seized of
the problem of rendering legal aid fo
the economically under-privileged per-
sons.

COPY OF THE RESOLUTION

This convention of Lawyers of Bihar
records its deep senge of appreciation
of the programme of legal aid to the
weaker sectiong of our society with a

~APRIL 27, 107 . Oraldinatiers a9

view fo oeryxing. Justice.fo the.fdewn.
froden .million pf-this country which
hag been hitherto denled te them as 8
result of their financial disebility. It
is hearféning ‘to fivte that the' Union
Government under the dynamit Jeae
dership of the Primeé Minislet, Smt.
Indira Gandhi has with _alacrjty ace
cepted the major burden of the jmple-
mentation of this programme and he
Bihar Government, like some othet
Stale Governments hag followed in
a vigorous way. The convention fur.
ther thinks it necesgary i{o appeal to
young lawyers on whose ghoulders
rests the dignity ang future destiny of
this noble profession, to implement the
programme of legal aid not in a merce
nary spirits but in the spirit of crusa.
ders. It also appeals to the public fo
make handsome coniributions to maEe.
this programme a success.

Secondly the convention requests the
Union Government, members of judi-
ciary, lawyers and social scientists
to jointly sponsor a high-powered
commitiee for suggesting as early as
possible, comprehensive constitutional
and judicial reforms. It feels that it
is particularly necessary to emphasise
that the right to property appearing
in part IIT of the Constitution be de.
leted and the right to work as a funda-
mental right be added to ensure rapid,
social and economic transformation
and to move speedily towards secular
socialist democracy.

Lastly, the convention notes with
satisfaction the spirit of new awaken.
ing and ferment in the legal commu.
nity and courts of the country. The
legal brotherhood ig now keen to
dedicate itself fo the great tasks
of national well.being of the
hungry millions 7t is high time
for the lawyers to be stir themselves
and take in right earmest io the task
of making India strong and ushering in
a new socic.economic order based on
justice and eqguality for all, which
alone will take our eountry from pever.
ty to plenty, from a lfe of denlal fo
one of satisfaction ang fulfilment snd
enable us to be rid of vur wealriess—
as to face ever néw clallemges!: This
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Yislan o8 ougreouritry’s geeat glory bas.
uxtice shall be inspiration ol
lawyery on olir jdurney to our geal. *

i 3

2
i

st siec wuyw feg : #E D
{ wEarT wY WY gIT wg W E 7

ot TR Sred . e oY
g A wr §—

“(a) whether he had inaugurated
the Advocates’ Conference on Legal
Assistance, Freedom, Democracy and

Socialism held in Patna on Tth and
8th February 1876.”

W S R fawr @ —
“No, Sir.”

My arEd T wEATT A TR
oft g€ &1 (¥geviw) wwEEw
fag St wrr ot = Fgaw Tff
q@ ¥FT 1 ¥ Ay m_;
qer § ¥ wdr ot ¥ qer g
e Av’' F a@ o & &

“Mr. Gokhale ruleg out change in
form of Governmeni.”

W ay wE e g wmar §1

e wavew - i war fora @
fs R Rw femr w7

Minister inaugurated it
is, he dig not inaugurate it, but be
attended 1,

*ft e et ¢ wew femr
& % v owx ogur T

“Mr. H. R. Gokhale, Union Minhis.
ter for Law and Justice said here
today that any amendment to the
Constitution ghall not be aimed at
distorting the parhamentary system
m the country.”

wew wEew ¢ TEE RANRNE
FaR A FgE?

st Uwemme el ;o R
YTl T § —

“The Union Minister, who was in.
augurafing the convention of lawyers
for legal aid, democracy, freedom
and soaxalism said that some mis-
chievous and vested elements were
trying to create a scare in the minds
of tbe people....”

MR. SPEAKER. ] also atiended this
conference. 1 knew that the Law

Minister was also there. But the gus-
tion is whether he inaugurated the
conference. The press report is fhere
It is for the munister to confirm it.

DR V A. SEYID MUHAMMAD:
The question was whether the Law
The answer

MR SPEAKER: When the Mmster

says 1t, 1t has to he accepted,

DR, RANEN SEN - Inaugural address
means he inaugurates it, What is

the difference?

DR. V. A, SEYID MUHAMMAD: It

was the Chief Mmuster of Bihar who

inaugurated it. Mr, Gokhale only at-

tendeqd it.

MR, SPEAKER: 8o, obviously that
report is wrong,

st Twrewre melt @ oER
ugt wwrer fear §, SR wer e A
ot avat & wal - dfew wrfioerdd
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afgwe &1 e Sed G Tw g,
gfam % sfwdd s & fag
oF ¥ QR FRA wfsa wIE W
A arw & T AR wwEr foEw
wod agr fear € ved @t ®
TR ¥ W1 ' A} Aify § o
o wg & R 7

DR. V. A, SEYID MUHAMMAD:
Along with the question of amend.
ment of the Constitution, various other
suggestions have been put for-
ward not only ihere but in other pla-
ces glso. All those suggestions are
being considered, A final decision has
not been taken,

oft TR et QR W §
dfgrw ¥ g w9 # W aga
WG ¥ I @ o H o
wrger § f5 gw d@ad # wfagym #
dMET @ wT A% fadaw ww
W oaa ¥ ogr A ¥ a1 IEA W
¥ aeft 1976 ¥ fwly vt way  #
a1 faare @y § A W A
a wif ady ?
DR. V. A SEYID MUHAMMAD:
The matter ig being considered and ne

specific date can be given at this
stage.

SHRI B. V. NAIK: The very first
senfence of the Lawyers’ Cnonvention
reads like this: “This Convention of
lawyers of Bihar records its deep sense

of appreciation of the programme of
legsl aid to the weaker sections of
society, ete, etc.” May I know whe.
ther there ig 2 programme meaning
that there is a financial commitment
in regard to the programme of Jegal
ald? If so, how much of maney has
been provided in the current year's
budget or at the time when this Con.
ference was held? And if no money
has been provided for this, whether
this resolution itself is again a jhhut?

DR. V. A, SEYID MUHAMMAD:
We have not adopted any programme.
Basing on the report of Jusfice Krishna
Alyer, we are examining the whole
thing and if found necessary, a
bil]l will be introduced.

5 fafrfaw w9 @w wew
%Y 7 w2 Y 4 o 77 fefaoam
#§ ‘fefegwe w12 # g #1 ¥ 9w oA
¥ @ FF awre AN o oy A
wEE FH 4 | ¥ Hft wiew ¥
ST wrgAar § fF rareer & ane
T W T WO ST R OwT
ey & 7 fefiger 2, aa fefaama
i, 7€ #¢, gfm ¢, wfg &
9t AT dwaA ¥ oawr g N o
g % wew Hfag swod #W ar
FUIT gAAT F, FT IAFT Y
g fow A d whar & grang &
T WY FL @ T

DR. V., A. SEYID MUHAMMAD:
The question under consideration is
not only in regard to g particular
court but in regard to Munsif’'s Court,
District Court, High Court and Sup-
reme Court. The entire thing is being
considered ang if necessary, action will
be taken at the appropriate time.

SHRI PRIYA RANJAN DAS
MUNSI; whether the concept of legal
aid has been formed; it so, what action
has been taken in this regard in vae
rious States? Whether the conferen.
ceg held in various States have been
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fnanced partly hy the Ceniral Gova
ertment and partly by the State Gov.
evament? If 50, who i8 gaing to be
bold responsible for keeping the ac-
counts?

PR, V. A SEYID MUHAMMAD:
Various States have promulgated their
own schemes. Jf the hon. Member
wants all the details, I can lay them
on the Table, Now the question is,
to what exfent the State Governments
ghould help and to what extent the
Central Government should help.
Roughly Rs, 70 croreg will be involved
in this. So, these matters are being
conskiered now.

SHRI PRIYA TRANJAN DAS
MUNSI: He did not reply to my speci.
fic question.

MR, SPEAKER: He says that he wull
lay the Statement on the Table,

Question Nos, 553 and 563 can be club-
bed together,

Revision of Drug Prices by Drug
Manufacturers
+

*538. SHRI SHIV KUMAR SHA-
STRI:
SHRI C. JANARDHANAN:

Will the Mimster of CHEMICALS
AND FERTILIZERS be Dpleaseq to
state:

(a) whether Government has allow-
ed the pharmaceutical units to revise
the drug prices upwards; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P MAJHI):
(a) and (b), A statement 1s lpid on
the Table of the House.

Statement

(a) and (b). There is a compre-
hensive Drug (Prices Control) Order,
1970 which provides for a mechanism
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for revislon in price consequent to
escalation in material cost and other
factors, The Glovernment have allow-
ed price increases t{o the drug umits
in accordance wih the privision of
the said ordsr, after necessary scru-
tiny/examination by the BICP.

Excise duties on patent or proprie-
tory medicines and medicinal prepara-
tions containing alccho), narcotic drugs
and narcotics have been increased by
the Central Government with effect
from the 16th. day of March, 1476. The
retail prices approved under DPCO
inter-alia include the element of
excise duty and as the processing of
applications for price revision was
likely to take some time, Government
has allowed “he manufacturers to-
revige the retail prices of medicines
and medicinal prepsrations to the
extent of element of excise duty levied
from said date as determined by the
concerned Excise Authorities. The
new price will be applicable on
batches cleared through the Excise
Authorities from the 16th of Merch,
1976. The manufacturers are reguired
to furnish revised price lists incor-
porating the relavant batch numbers
to which the revised price is appli-
cable.

Permission to increase Retail Prices
of Medicines

*563 SHRI N X SANGHI: Wil
the Mimsier of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have per-
mitted the pharmaceutical companies
to increase the retail price of medi-
cines to the extent of additional ex-
cise duty levied;

(b) if so, whether adequate precau-
tion has been taken by Government
to ensure that this direction of Gov-
ernment is not musused for batches
of medicines which were produced
during 1975-78; and

(c) if so, the precautionary mes«
sureg taken and what would be tbe
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increase in price tn Tegard to W
saving druge and other categories?

MINISTER IN THE
:mms‘mv OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJH]):
(a) to (c). A siatement i3 lmd down
on the table of the house.

(a) Yes, Sir.
Statement

(b) and (c). Government have per-
mitted the manufacturers to revise
the existing retail prices of medicines
and medicinal preparations to the ex-
tent of additional element of duiy of
excise levied with effect from the 16th
day of March, 1876 The new price
will be applicable on the batches to
be cleared through the Excise Authori-
ties. The manufacturers are also re-
quireg to incorporate relevant batch
number to whirh the revised price is
applicable in the revisel price 1list
twhich they arz required to furnish
under paragraph-17 of the Drugs
(Price Control) Order 1870 to the
dealers. No derler wholesaler or
retailer ig permitted to charge the
revised price on the balche; which
were released for sa'e before the 16th
day of March, 1973 These instructions
have been circulated to the Drug Con=
{rollers of the States for compliance.

Excise Duty on patent and proprie-
tory medicines, medirinal prepara-
tions containing alcoho], narcotic drugs
and narcotics have orly been increased
whereas the excise duty/exempiion
available to other essentis] life saving
drugs like Jnsulin Sera and Vaccine,
Anti TB drugs, Antibiotics like Peni~
cillin, Streptomyein etc. and other ca-
tegories have not been increased.

ot fire g et @ faaeor
o T T ¢ IAH q INE §
fe w4 o N ¥ 9% srri%
owfugdt & g & 3fz F@ A
sl & af & 16 v &) e
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4 eyse Y KM e aw
ﬁﬁmf‘mﬂm

-qawy we Wy
SHRI C, P. MAJHI: The prices of

drugs are controlled piatutorily by the
Drugs {Price Control) Order, 1670,

MR. SPEAKER: That is a govern.
ment order.

'vt"

‘S'RT

SHR] C. P, MAJHI: Yes, Sir, Cone
sequent upon the incresse én excise
duty, some manufacturers have beex
allowed to raise the prices io the ex«
tent of excise duty, with effect from
16th March 1078

st fe gwx Wl ;5
gt afcrd § fr forw wer &
wer foar wmr & 9t gwer
ga< ot fear wwar &1 ¥8 fel
¥ gasr qraT @ fwar s @ &
& gaw fady waar g 1 afz gaw
fefr wrar ofy o & @ T e
gidxak e g @ & %
foelt & 5 @7 § 9 AW YR IAL
ff fedy & & feor s =)

MR. SPEAKER: Mr. Majhi, are
you not in the habit of speaking in
Hindi

SHRI C, P, MAJHI:
stand Hindi,

I can under-

st fr gure ot ;g S
7 § foger gl em & g
g @R ¥ qd Wl A | R
Ju% ar & wiaw faow @t gur
g ? afz = &vft o= = AL,

weaw wfew  wra far
fs uramw wqdr faadt afr & @
fgae & gTer TR W oW g
(&
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feurgx wTar ¢, Iaw W wy afew
o % &1 o oefies Y fan
v grefaw @@ san & 9w A
e §, A wre §, wr W

Then 1 plug whatever mark-up given
to them; then plus excise duty per one

hudred,

¥ W TS FT Y aETe Ady
gt JBAT ¥ W X wAIA &
N wwe q@ WY, 0 wdfEw @
ag w9 qq a1 v wg @ fF  #Hf)
oo ¥ faar af w7 gy §
e agr 9fF qrea gdt ad @
Afs wrAq fafres & gada @
ot i f5rg & &7 ok 47 wq
# Ft ¥ W AR qw ¥ =W
I wgE Fdaow # gaat @@
wferw o7 goom & wf ¥ 5 g
qw ¥ TEFRS TET T g A @Y
T foemm W 5T 9@ W)
foreft qromEw T@El g uetdz @
Far A A & w@r @AY
M AE TP A F IAAT CF Y A
g R qearaf g ww
g% A} § T A weee wToh
fr orgw =g & g ¥ saver
TR *pré § A g fawns oama
ferar s
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R quoRt dw ¥ TR dwd
ut e wfanwe  foe o af=-
fede &7 26 oTd & W% <9 alz-
fgtz & &fqw a7 & sefow fonew
*@ 9k 98wy fefow o o
fre gord fafrelt §  sold,
e At wrk & o W &, w5 @M
#f it o Wile wr &
o AT Wide 9T 78 aad it
fr fomges axfeg adt & o o
T TR g Wig 99 94X wMY,
gufrl 9T 7 smg )

SHRI X, S, CHAVDA; Ong of the
termg of the reference of the Hathl
Committee was to bring down the
prices.

weas afew : wrlRe g o,
baw a3 qfiog v @ gar ?

st o YR WA : F @AY 53
T g rfy ST w7 0w & /%

weaW WA : q§ 4% w OH
wrar fear wur 34

SHRI K, S. CHAVDA: In addilion
to the import duty. you have imposed
an excise duly of 5 per cent on many
life—saving drugs. May 1 know whe-
ther the Minwier will take up with
the Finance Minister the question of
withdrawing the excise duty anq the
customs duty so that the common man
can get the drugs at cheaper prices?

SHRI P. C, SETHI: It 1s a sugges-
tion for action. But I would not give
credit to Shri Chavda for the sug-
gestion. Whatever we have to do, we
consider it our duty <o do,

SHRI N. X SANGHI: The Gov-
ernment have allowed an upward revi«
sion of the prices of patent drugs,
due to the increase in excise duty.
May I know whether it is not a fact
that the prices of raw meatenals have
come down daring the course of last
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year as also the labonr costs in foce
tories because of the rveduction in
bonus ? Were thosa aspects taken into
consideration when you permitted am
increase in prices?

SHRI P. C. SETHI: Excise duty
is one of the elements in the pricing
formula, The hon, Member says that
the factories, particularly in the orga-
nised sector, whose number iz 147 in-
cluding multi-nationals, are making
much larger profi‘s. According to our
information, it is not correct. The
Hathj Committee recommended that
on basic drugs the companies should
be in a position to get 10 to 14 per
cent profit and on formulations 8 to
11 per cent, if they have to set apart
some money for expansion. On the
basis of the records ang the balance
sheets which we are getting, most of
the companies are getiing a return
which is much below what the Hathi
Committee has recommended. There-
fore, his contantion that they are earn-
ing more and so the price reduction
should be there is not correct.

MR. SPEAKER: Next guestion.

SHRI N. K. SANGHI: Sir, my ques-
tion was clubbed. So, I am entitled to
ask two supplementaries,

MR. SPEAKER: Not when your
name is clubbzd Your question would
not have reached, but for its club-

bing.

o YR ¥ faowlt & got
ot wfa

*554. S} TRAATT YO : ¥qT
¥ A T Aqd ® T LA f e

(%) #n qd 30§ & dv ard
e F Paaret & g9 & mieat awdr
L

(@) wv o & wfwt & o
 fagi-wfag av ww & a2
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&Y W ¥ forw & wPerrerey i W
ww«hmﬁmﬂr e

(w) afeg, SwTew ¥ gw
g ¥ fgg srondr W whowiet
¥ fagg w1 wrdanft WY 8 4

tw dinomr ¥ Fweblt (ot e
fg) (%) iy

(%) ot wf | dfew , woAb
1976 ¥ g tad ¥ fawelt ot &
W q KT % wead g€ ) der o
e T e aeeit & wfafafadt
LR co B L i

(w) s adf vzar ?

st TR et ;s
wEET . G THTHY reAdr f G &
AR adma wrwg g fr a1 W
I 9 w4 § g ¥ ¥ 1 Hefr wgRT
7 & ¥ g § A Bowy #¥ g !

¥qr wgar g & 5 ag aer ogw
wfiT & Wl Q% #AUT 99T BT TwETT
gor & wrawed § oA g )
g wgn § e guT &) oW T Wt
e T wiw w9 ¥ fag ow &
dray T #7 OF KA qATGT
fored wdY oTd faer wd

MR. SPEAKER: I am sorry, 1 can-
not agree %o this. You can ask for the
information, It is the duty of the
Government 1o give information. They
have given the information, The hon.
Member cannot say that that informa-
tion is wrong and his information i8
right. In the question hour he can
only seek information and not give in-

formation,

ST TRTETT et ¢ S 9% S8
fr At qrg g e
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SHRI BROGENDRA JHA In cose
& Fong saswer I8 given, wiist ia the
remady? .

MR. SPEAKER- That has to be
established In the Question Hour
Members ask for infortnation and
Govermmhent gives the information
Some Hon, Members may not agree
with #, but we have to accept whet-
ever 38 given by the Govermment,

oft vretere el ¢ o e
wrgat 6 v quat i ¥ flag W
w3 waah ajww e v W
g wRE a€ ond |

weawt Wit - v wet Wi
T wdww wr & e A o wad
FaTRd !

ot get fey - xR e ) W
gw%  FaT ur w sfafa dsw A
I

ot TrRreATe Wrewt ¢ WAL W
Y=g drderorams fsd ) (wwend)
wa s g <t & at m w3 fr il
dwa s R &

ot g ey weaw wEEw , af%
weumn & & T O% A9 GTE HT

g !

TR 599 9% & Wy " ¥ e
t fe 3 3% faoell & o & W
wn g | 7 3 aen waw Fvgrd fwad,
& W/t ¢ 1 @Y gEA v s g
ofe wda @ & H oW wqA
§ WX gwd dear iy § oA gw &%
g awy & 7wy TEk qE g
& @ 5 gt are Wom wifgd ) @w
Ieft AR ot s O e e
@ I W W R
471 15—
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it vt welt ;- gne
Qo & o et wen wifig
gt we oiw Y af
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Appointment of Ex-Servicomen a3
Ageuts for Distribution eof Ppetrel
and Kerogene

*59 SHRI SHANKERRAO SA-
VANT Wil the Mimister of PET-
ROLEUM be pleased to state

(a) how many ex-servicemen ap-
plied during 1975-76 in Maharaghtra
for appomntment as agents or sub-
agents for the distribution of petrol
and kerosene oil, and

(b) how many of these have been
so appointed?

THE MINISTER OF PETROLEUM
(SHRI K D MALAVIYA) (a) and
(b) Under the policy of the Indian
O11 Corporation for awarg of dealer-
ships of petroleum products to dis-
ableq defence personnel, war-widows,
ex-servicemen, etc, 45 agencies have
been allotted so fasr in Maharashtra
and 183 applications are awaiting allot-
ment 33 applications from ex-service.
men/dependents of defence personnel,
etc from Maharashtra have been re-
gistered with the Directorate General
of Resettlement, Mimustry of Defence
during 1975.76 Non of them has so far
been appomnted

SHRI SHANKERRAO SAVANT.
Now that Esso and Burmah.Shell have
also been taken over by the Govern-
ment, are you not following the satne



35 Oral Answers

policy of giving preference to ex-gerw
vicemen ate., in their case also, and
it s0, may I know how many appli-
cations have been receiveg from them
and how many have been processed
in their case?

SHRI K. D MALAVIYA: Yes, the
hon. Member is right in iIndicating
that they are all under Government
control now. So, the poicy is now
being reviewed and we are tryig to
formulate g new policy to include all
these, because some 0f them have
been taken over only receritly. I have
only stated the position as it obtained
with regard to the I0OC,

SHRI SHANKARRAO SAVANT:

How long will it take to implement
{4 in their case also?

SHRI KX D. MALAVIYA: Even the
existing policy is creating problems
for us, ‘Therefore, we are formulat-
ing a new policy with g view to satis-
iy the public ang the hon Members

APBIL 27, 1979
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Licences given t Gujirat Govestinetit
for Utilisation of Streams from Iniliae
Pefro-Chemical Corporation Limited

*545. SHRI ARVIND M, PATEL:
SHRI VEKARIA:
Will the Minister of PETROLEUM
be pleased to state:

(e) whether any lotter of intent
and indusirial licences have been
given to Gujarat Government to en-
sure utilisation of available streams
from Indian Petro-Chemical Corpora-~
tion Limited for further explditation;
and

(b) if so, the broad features thereof?

THE MINISTER OF PETROLEUM
(8BRI K D. MALAVIYA): (a) snd
(b). The details of the letters of in-
tent and Industrial licences issued to
undertakings of the Gujarat Govern-
ment (State Industrial Development
Corprations and State Public Sector
Undertakings) for utilisation of the
available streams from IP.CL. are
given in the statement enclosed;

STATEMENT
Letters of Intent
St Num:ofthe Party & Location Item of manufacture, capacity  Letter of Intent
No. of the Project type No. & date
I 2 3 4

1 Mrs. Gujarat Industrial Invest- Toluene Di-Isocynate $ooo LI:697/74

menit  Corporation Ltd. Ah-
m
(BARODA-GUJARAT)

tonnes pa
LA,

dt. 19-7-1974

2 Mjs. )I.élt Iniuﬂriallnv::!t- Cyanide Salts fro(x;n Hydro- LI:710/74

mem ')rporauon
(BARODA-GUIARAT)

3 M/s. Gujarat Iniustrial Invest- 1. Phenol-—10.000 tonnes

ment Corporation Ltd. Ahme-
dabad( Gujarat)

Cyanic Acid
supplhed by M/s. IPCL-_
1500 tonnes p.a.(N.U.)

de 25-7-1974

LI:s23
dts 3{156-!975

g4 2. Toluene-14.000 tonnes
(N.U)

STATE PUBLIC SECTOR

1 MIs. Gujarat State Fertilizers A.B.. Resins—gooo tonnes
Lad Baﬂ)dam etc. etx. -(ﬁ.A.) ©

gl‘tA_!.)ALI-BARODAPGUJA-

gl/ﬂ-Ch 1
19+-3-1973
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5 3 3 4
INDUSTRIAL LICENCES
STATE PUBLIC SECTOR
T M/s.Polymers Corporation of 1. Methyl Methgcrylate C:IL:154/75s
Monomer-5000 tcnnes dt. 20-5-1975

{7}
(GUJARAT)

2. Polymethyl Methacr

(eele

viate
z)s)— 1500 tonnes etc.

Rallway’s Contripution to Kerala State
Road Trangpert Corporation

*548. SHRI A K. GOPALAN: wil
the Minister of RAILWAYS be pleased
to state:

(a) how much balance ig due to the
Xerala State Road Transport Corpo-
ration from Railways towards the
Railway matching contribution to the
cdpital of the Corporation; and

(b) the yremsons for the hon-payment
from time to time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Rs. 47.30 lakhs

(b) Since the formation of the
Corporation in 1965, till 1972-73, the
requisite capital contribution to the
Corporation was made in full How-
ever, during tne next three years, the
requisite coniribution could be only
partially made due to paucity of tunds,
Necessary budget provision has been
made to clear the entire outstanding
amount of Rs. 4730 lekhs in the cur-
rent Anancia] year.

Setting up of Rallway Preject in iraq

*340. SHRI S. A. MURUGANAN-
THAM: Will the Ministe; of RAIL-
WAYS be ploaseg to state:

{8) whether Government are nego-
tiating a contract with Iraq for setting
up a big Railway project in that
country; and

(b) If 50, the Escts thersef?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHRD. SHAFI QURESHI1): (»)
and (b). In February, 1976, the Ruil
India Technical & Economic Services
Ltd.,, a public enterprise under the
aegis of the Minstiry of Railways, had
submitted their tender for construc-
tion of a new railway lne in Iraq.
This tender is still under consideration
of the Government of Irag and no
contract has been awarded so far.

Temporary mtatug {0 Caswal Labour on
Re-instatement

*552 SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) the number of casual labour
(zone-wise) who attained temporary
status prior to May, 1974 but were
reinstated on daily rates of pay at the
time of their reinstatement after the
Rallway srike;

(b) whether they have been given
temporary status since then; and

(c) if g0, their number (zone-wise)?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. QURESHI)"
Railway Zone No.
Central . . 77
Eastern 36
Northern . . . 3
Notth Eastern . NiL
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Northeast Frontier 186 Alnsvar to Dandell, The cost was as=

sessed as Rs. 60 crores. The partion

Southern . . . 579 Hubl to Rospet with a length of 143

South Centrel . Nil kms. will approximately cost Ra 12
South Eastern 3153 )

Western . . . 486 (c) The conversion ls linked with

(b) and (¢). Of the above number of
casua] labourers the numbet present-
ly enjoying the benefit of temporary
status on the basis of a minimum of 4

months’ continuous employment is as
follows; —

Central 77
Eastern . . . 36
Northern . Nil
North Eastern . Nil
Northeast Frontier . 67
Southern . 472
South Central . Nil
South Eastern . 681
Western . 325

Conversion of Hubll-Hospet Line
into Broag Gauge

*555, SHRI P. R, SHENOY: Will the
Minister of RAILWAYS be pleased to
statéT

(a) whether a survey hag been
conducted for the conversion of
metre gauge line between Hubli and
Hospet into broad gauge;

(b) if so0, the result of the survey;
and 4wl

{c) when will the conversion
work start?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Yes, Sir. A survey has been
carried out for conversion of 561 kms,
of track from Hospet to Mormugso
Harbour via Hubl, and from Miraj
to Londa and the connecting Branch

the proposal for incrensed export of
iron ore via Mormugao port and com-
missioning of the Vijayanagar Steel
Plant for which not time eschedul
has been fixed so far,

Railway Lines in Koraput and Basiar
Districts on Priority Basis

*556. SHRI K. PRADHANT: Wi} the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
of the fact that Koraput and Bastar
Districts of Orissa and Madhya Pra-
desh which are predominantly in-
habiteq by tribals have no railway
line and that this is the biggest gap
in the railway map of India except
the D.BXK. line; and

(b) whether Government propose
to give any priority to provide any
railway line for the economic uplift-
ment of the tribals?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (s) and (b) Final
Location Survey for the construction
of Dhalli Rajhara---Jagdalpur new
B. G. line for the development of
backward area of Bastar district, has
already been comrleted and the re-
ports are under examination. It has
been revealed by the survey reports
thet thig project of length 234 XKms.
with cost Rs. 46 crores and may yield
a return of 7.84 per cent (DCF) with
steam “raction and 7.97 per cent (DCF)
with Diesel traction, A decision
regarding the construction of this line
will be taken after the reports are
examiried end depending upon the
availability of funds,
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Judlicia! Reforms

*558. CHAUDHARY NIITIRAJ SIN-
GH: Wil the Minister of LAW,
JUBTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whetber the Law Commission
has recommended for judicial re-
forms; and

(b) i so, asMent features thereod
and Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) Yes, Sir,

(b) The salient features of the 58th
Report on “Structure and Jurisdiction
of the Higher Judiclary” relatable to
judicial reforms encompass amend-
ment of Article 134(1) (¢), framing
of rules in respect of petitions under
Article 226, providing for an appeal on
a substantla]l question on law against
the orders of Income.tax Appellate
Tribunal, Creation of machinery to en-
courage and strengthen cullective
bargaining and improvement of condi~
tiong of service of High Court Judges
and Supreme Court Judges The lnst
recommendation has been mmplement-
ed by the High Court Judges (Condi~
tions of Service) Amiendment Act, 1978
Act No. 8§ of 1878 and the Supreme
Court Judges (Conditions of Service)
Amendment Act, 1976, Act No. 3¢ of
1076 and the other recommendations
are under examination.

Joint Committee of both Houses bas
submitted ita report on the Code of
Civil Procedure (Amendment) Bill,
1974 which was a sequel to the 34th
Report on “Code of Civil Procedure”
by ¢the Law Commission.

Manufacture of Dolo Nuroblop and
other Formuiationg

#*560. SHRI NANUBHAI N. PATEL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Dolo Nurchion and
some other formulations are being
produced by a drug manufacturing
company without valid industrial
lcence; and

(b) it so, action taken by Govern-
ment against the company?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
"SETHI): (a) ang (). M/s. E. Merck
have been found to be manufacturing
a formulation Delo Neurobion a comi-
bination of Analgin and Vitaming B1,
B6, and Bl12 without an Industrial
Licence, An Inter.Ministerial Study
Group examined the case and come
to the conclusion that the irregularity
is of a techatcal nature. As such it
was decide {0 condone it and the party
has been asked to apply for graent of
an Industrial licence for this item to
regularise this activity, They have
gince done so and their application is
being processed in consultation with
technical authotities concerned,

Collaboration with Soviet Union for
Drug Research Project

*561. SHRI P. GANGA REDDY:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Soviet Union bas
offered to collaborate with our coun-
try in drug research projects; amnd

(b) if so, the facts thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) No, Sir.

() Does not arise

@i} Pricing Patlern of 1.0.C.

*§62. SHRI RAM BHAGAT PAS-
WANR: Will *he Minister of PETRO-
LEUM be pleased to state:

(a) whether the Indian Oil Corpo-

sation hag sought modifications of
the present oil pricing pattern; and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF PETROLEUM
(SHRI K. B. MALVIYA): ¢a) Indian
Oil Corporation, and other oil com-
paines, have submitted representations

"
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to the Oil Prices Commiites secking
certain adjusiments and meodifications
to the existing pricing scheme brought
into effect from 14.7-75. The final re-
port of the OPC is expected by the
end of June, 1976.

(b)) Doeg not arise,
Juint Sector Compantes

*564. SHRI B. V. NAIK: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIFRS be pleased to
slate:

(a) whether articles of association
of a joint sector Company have been
drawn up by Government in a odel
form, if g0, what are it distingunish-
ing features;

(b) whether these have been drawn
up in consultation with the_entre-
preneurial commurity in the cquntry;

(¢) in what important features does
it differ from a normal private limit-
ed company or & public limifed come

pany;

(d) how many companies have
been registered or floated in the joint
sector during the last one year; and

(e) what are the broad categories
of business or industries they want
to undertake?

THE DEPJUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-~
BRATA BARUA): (a) No, Sir.

(b) and (o). Does not arise.

(d) There is no such concept as &
joint sector company under the Com-
panies Act, 1958 The Act recegrises
only a company a+s defined in Seetion
3 and a governmert company as 8-
fineg in Section 617 of the said Act,
There are no special class of com.
panies registered under the Companies
Act as join%t sector companies,

(e) Does not arise.
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Ol Poteniial of Well Found pear
Bassein

*565, SHRI N. E. HORO. Will the
Mm!“:tt:r of PETROLEUM be pleased
to .

(a) whether the newly drilled well
at the recently discovered offghore
o1l structure near Bassein is expected
to give more oil than any of the wells
found onshore; and

(b) 1f so, the broad features regard-
ing its capacity and the progress
thereon?

THE MINISTER OF PETROLEUM
(BHRI K. D MALAVIYA). (a) Yes,
Sir

(b} The well, when put on produc-
tion test, flowed o1l at the rate of 565
cubic metres per day In order to
get a quick 1dea of the potential of
the Bassein structure as well as the
prospects of the neighbouring areas, a
programme has been chalked out for
commencing exploration and appraisal
driling without losing time The ex-
ploratory-cum.asgessment drilling will
be completed by October, 1976

Study on the use of Bembay High
Crude by Cochin Refinery

2596 SHRI VAYALAR RAVI wWill
the Minister of PETROLEUM be pleas-
ed to state

(a) whether the Cochin Refinery
hag made any study of the use of
crude from Bombay High;

{b) it so, the broad outlines tnerr
of; and

(¢) whether the Study Report has
been brought to the notice of the
Ministry of Shipping and Trans-
port?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) The
studies by the Cochin Refinery are m
a preliminary stage. No study report
or fegmblity report has yet been pre-
pared,

(b) and (c). Do not arise.
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Repairs of Mahanadi Bridge

2599, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a) how long will the repair work
at Mshanadi bridge in South Eastern
Railway take; and

(b) what is the total expenditure
Involved in the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The regirdering
work at Mahanadi bridge is in progress
and is expected to be completed by
March, 1977,

(b) Rupees three crores and thirty
three lakhs approximately.

Working rules in goods yard In
Northeast Fromiier Rallway

2800. SHRI NOORUL HUDA: Wil

the Minister of RAILWAYS be pleased
to state:

(a) whether the working rules and
norms in the goods yard of a number
of Northeast Frontier Railway junc-
tione are different from those of
regular stations; ang

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), The
Station Working Rules and norms

"

differ from atation o station snd yard
to yard 20 as to arcord with the layout
and facilities provided in the yards
vis-a.vis the pattern and volume of
traffic dealt with and to suit any special
features which may be peculiar to that
station or yard.
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Grievanses of Ministertay Siaff of
Tavo Bhad, Noritiern Rafiwsy

2602, SHR1I CHANDRA SHEKHAR
SINGH: Will the Minister of RAIL-
WAYS be pleased fo state:

(a) whether the Ministerial sfaff
of Loco-shed, Northern Railway sub-
mitted a joing representation on the
23rd  October, 1878 to Divisional
Supdt. Northern Rallway/Lucknow
with copy to General Manager, Nor-
thern Railway/Baroda House, New
Deltd in regard to (i) privilege iIn
Hieu of weekly rest falling on Gazetted
Holidays; (il) removal of disparity of
working hours amongst the Ministerial
staff working in shed and adminis-
trative office; and

{b) if s0, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) It was explained that—

(i) No compensatory rest is permis.
sible when the weekly rest falls
on a gazetted holiday, and

(ii) the disparity between the work-
ing hours of the clerical staff n
loco sheds and those in the ad-
ministraitve offices was in ac-
cordance with the extant rules,

Thelt of fans, eleciric Wireg and
cushions In Electric and Passenger

2603, SHRI SAMAR GUHA: Will the
Minister of RAILWAYS be pleased to
state:

(a) comparative figures about the
incidents of theft of fans, electric
wires and cushion in electric and
other passengers’ traing for the years
1074 and 1975;

(b) whaether Government have taken
stepy to stop such crimes; and

(c) it 20, nature of the steps taken
ahd the extent of success achieved
by such steps?

so

THE DEPUTY MINISTER IN THE
MINIBTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) 4267 cases involv.
ing such thefts were registered on the

Railways during 1078 as compared to
3502 cases during 1974.

(b) Yes,

(c) Th» steps taken to prevent such

incidents are enumerated below:

1. Frequent raids are conducted
under various preventive sections
and the elements indulging in
thefis are brought to book,

2. The provisions of the Railway
Property Unlawful Possession Act
are utilised to the maximum
benefit.

3. Change over to rubberrised coir
cushions in lieu of foam cushions,
wherever possible,

4. Fixing of foam cushions to hard
board base with g suitable adhe-
sive.

5. Security measures in Yards have
been tightened up.

6. Eleciric and other pagsenger trains
are escorted in affected sections.

7. Unobtrusive watch i8 kept on
criminals,

8. Aluminium conductors are used
instead of copper.

9. Intelligence about criminals res-
pousible for such type of crimes 18
being collected by deploying men
in plain clothes,

10. Notorious criminals/receivers of

stolen railway property are de-
tained under MISA.

Vigorous efforts are being made by
the Railways to improve the position.

Production by Indian Drugs &
FPharmaceuticals Limited during
FMfth Plan period
2604. SHRI SOMCHAND SOLANKI:

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

() what are the names of bulk
drugs angd formulations proposeqd to be
manufactured by LDP.L. during the
Firth Five Year Plan period;
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(b) pames of the bulk drugs pre-
sently produced by IDP.L, and their
production in termg of quantity and
value during the last three years; and

(¢) what is the turnover of IDP.L.
from bulk drugs of their own produc-
tion and what ig their turnover from
the imported bulk drugs?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) The names of bulk drugs
proposed to be manufactured by IDPL
are given in the Statement Annexure
I) Laid on the Table of the House.
[Placed in Libzary. See No. LT-10708/
76]. Various formulations based upon
these basic drugs will alsc be manu~
factured,

(b) Item-wise production of bulk
drugs of IDPL during the last three
years and their value is indicated in
the Statement (Anmexure II) Laid on
the Table of the House. [Placed in
Library. See No, LT-10708/76].

(¢) The turnover of IDPL from bulk
drugs manufactured by it and from
bulk drugs imported by it in the last
three years was as under:

Bulk drugs Imported
Year produced  bulk drugs
(Rs. 1n lakhs)
1973-74 - 862°35 729°52
1974-75 - 126919 123952
1975-76 1832°43* 997°57*

(*These are provisional figures pen-
ding finalisation of smnual accounts).

Reports submitted by MRTP
Commimdon

2605, PROF. MADHU DANDAVATE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) hew many reports were sub-
mitted tv Government by the Mono-

APRIL 21, 1976
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polies and Restrietive Trade Practices
Conmmigsion during the yeary 1975
énd 1978; and

(b) how many of these reports were
pleced before both the Houses of
Parliament as required by the manda~
tory provisions of the MRTP Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Three Reports,
one under Section 21 and two under
Section 22 of the MRTP Act, have been
received from the MRTP Commission
by the Government during 1975 apnd
1976.

(b) In one case, orders have been
passed by the Central Government re-
cently and that Report will be laid on
the Table of the”House sghortly. The
other two Reports are presently under
the conmderation of the Central Gov- -
ernment,

Production of Hnjections by WM/S.
Abbot without Valid Licence

2606. SHRI K. 8. CHAVDA: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether M/s. Abbot are produc-
ing Erythromycin IM Injections and
Thiopentane Sodium, Injection with~
out any valid imdustria] licence or
approval from (iovernment;

(b) whether they are getting re-
leaseg of raw ‘materialg for these two
preparations from STC and DGTD
respectively;

{c) what was the production of the
Company for these two items during
last three years and the guantity snd
value of raw materials released to them
for their production by STC/DGTD:
and

(d) what actien Government prapose
to-take yguinst this company for pro-
ducing these formulations without any
industrial licence?
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SBTHI) (a) to {(¢). () Rrythromydn
ILM. Injection,

M/8. Abbolt do not manufacture this
product in India. In the past they had
imported thus life saving drug as a
totally fimshed product on ad-hoc basis
on the recommendation of Drug Con-
troller (India).

(ir) Thiopantane Sodium Injections.

Before obiaining iIndustrial licence
the company were marketing this pro-
duct under the name of pentothal
Sodium as an injectable in the small
scale sector. However, in the COB
hicence granted to the party Pentothal
Sodium 18 included in the capacity of
granules This 18 stated to be invan.-
ably used as a anaesthetic 1n Form of
Powder/granules 1n Steryde vials and
is asceptically diluted only belfore use.
Production during 1973, 74 and 1975
was 92 kgs 80 kgs and 19 kgs respec-
tively, M/s Abbott 1s already holding
a letter of intent for manufacture of
Erythromycin bulk subject to the con-
dition that 25 per cent of the bulk drug
will be made available t0o non-associat-

ed formulators. They are also holding
COB. hcence for manufacture of
Erythromycmn formulations other than
injectibles and this enables them to
secure imported Erythromycin and
Thiopentane etc frem STC/DGTD as
per the Import Policy applicable from
time to time.

(d) Does not arise.
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Retail prices of Common Drugs and:
Anti-bloticg produceg by IDPL.

2608 SHRI C, K CHANDRAPPAN:
Wil the Mimster of CHEMICALS AND
FERTILIZERS be pleased to state.

(a) whether Government have re-
ceived any complaints about the retail
prices of standard common drugg and
anti-biotics produced by ILDP.L.
bemng higher than the retail priceg of
symilay drugg produced by the private
sector; and

{b) whether private sector manu-
facturers have resorted to any rate
cutting ang unfeir practices for com-
peting with LD.P.L.?

THE MINISTER OF CHEMICALS
AND PFERTILIZERS (SHRI P. C.
SETHI): (a) Prices of drugs are statu-
torily controlled under the Drugs
(Prices Control) Order 18070 The fac-
tors taken into account for the fixation
of retail price are material cost, con-
version cost, packing_charges, packing
materials, mark up which includes
manufacturers’ margin, prometion-
al axpenses, distmbution cost,
trade eammission etc. and excige duty.
Through the operation of the said or-
der it was been possible fo secure by
and large upifornmuty in the prices of
similar products of various manufac-
turers In 1975 a complaint was recei-
ved about the higher prices being app-
roved for Methyl Dopa tablets for
1. D P L as compared to the existug
manufacturer, namely, M/s. Mexck
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&harp Dohme of India 1td. The matter
was taken up with I. D, P, L. who in-
formed that they are selling 10x10
tablets of Methyl Dopa (250 mg) at &
price of Rs. 53 plug local taxes extra
as against their approved price of Rs.
€1.33 and Merck Sharp Dhome’s price
0! Rs. 53.67.

(b) The priceg approveq under the
Drug (Prices Control) Order 1970 be-
ing the maximum retail prices the in-
djvidual manufacturers are free t{o
charge quote any price up to the
approved price and as such some
~of the private manufacturers may have
resorted to quoting lower rates than
I D. P, L. in tender enquiries.

Development of Plastic Indusiry

2609. SHRI M, KATHAMUTHU:
Nill the Minister of PETROLEUM be
‘wleased to state:

(a) whether he asked the plastic
andustry to reduce the cost of plastic
products while addressing a recent
Seminar “Future of Plastic industry
4n India™;

(b) if so, the factg thereof and in-
dustry’s response thereto;

{c) whether the industry has made
‘some 3u for the development
of this ; and

(d) if 8o, the broad outlines thereof
and Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
“MINISTRY OF PETROLEUM (SHRI
ZIOUR RAHMAN ANSARI): (a)
Minigter of Petroleum has not addres-
sed gny seminar on the “Future of
‘Plastic industry in India” in the re-
wcent past;

(b) to (4) ;: Do not arise,

‘Complsint about inflamable goods
being carried in passengers’
compariment at Barauni

2611. SHRI BRIJ RAJ SINGH KO-
“TAH; Wil the Minister of RAIL-
"WAYS bq pleased to state:

(a) whether in September, 1075 an
“Ex.Army Officer brought 1o the notice
of Railway Officials on duty at Baraun]
Junction that  inflamable goods

acovered under ‘Red Tariff' were being

APRIL 27, 1078
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pariment of g Mail/Express Train in
:::zumthnotmoty regulations;

(b) it so, steps taken to varify the
complaing and the results thereof?

THE DEPUTY MINISTER IN THE
MINISTERY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. A complaint
was received regarding carriage of
Cinematograph films.

(b) The complaint wag investigated.
Safety based Cinematograph films do
not fall under the category of danger-
ous and inflammable articles and can
be booked as luggage in the passen-
ger trains under the extent rules. The
position was properly explainedto the
complainant.

Alternativey employment to ossaal
employees of M.T. (Rallway) Project
in Delhi

2612. PROF. NARAIN CHAND
PARASHAR: Will the Minister f
RAILWAYS be pleaseg to state:

{a) whether some casual employees
working in Metropolitan Transport
(Railways) Project in Delhi have been
served with notices that their services
would!" be terminated from 30th April,

6;

{b) it so, the reasons for the termi-
nation of their services; and

{c) whether they would be absorb-
ed in other projects/offices?

THE DEPUTY MINISTER IN THE
MINISTERY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) A smaller number of workers
is required to deal with the residual
work,

(¢) Instructions have been issued to
the Northern Railway administration
to consider the retrenched casual lab-
our of the Project for appointment as
easual labour on the open line. They
have also been asked to consider such
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casual labour' @t pey wilh the casual
labour of the open ling for the purpose
of screening for appointment agaiost
regular vacancies on the basis of length
of service,

Retirement 8¢ Rallway Empioyees
(Bastern. Rallway)

2618. S8HRI K. M. ‘MADHUKAR":
Will the Minigter of RAILWAYS be
pleased to state how many Class I,
Class TI ang Clasy III employees of
Eastern Railway have been compul-
sorily retireq during the last one
year?

THE DEPUTY MINISTER IN THE
. MINISTERY OF RAILWAYS (SHRI
BUTA SBINGH): The number of emp-
loyees of Eastern Railway who have
beepy compulsorily retired during
the last one year is as follows:—

Class 1 . 1
Class 11 . 7
Class IFT 83

Use of Offichal /Regional Langusages in
the Raillways

2614, SHRI 8. C, SAMANTA: Wil
the Minister of RAILWAYS be yleased
1o state:

(a) what are the hurdleg because of
which the progress in the use of the
official language of the Union or re~
gional languages in the Railways is
very slow; and

(b) the steps being taken to remove
the hurdleg and bring the working of
the Railways nearer to the common
people?

THE DEPUTY MINISTER IN THE
MINISTERY OF RAILWAYS: (SHRI
BUTA SINGH): (a) and (b): Use of
Hindi as the official language of the
Union is being progressed on the Rail-
ways satisfactorily. Regional languages
are also heing used prominently while
dealing with the public,

Some of the steps being token to
bring the Raflways nearer to the com~
mon people are as underi—

1. Letters received in Hindi/regionak
langusges are invariably replied to.

2. Railway forms meant for general
public have been introduced in Hindi,
English and regional languages.

3. All Railway sign-boards, notices:
etc. are displayed in Rallway premises
and carriages in Hindi and regionalt
languages also,

4. Railway Time Tables are issued
in Hindi ang regional languages by the-
Zonal Railways.

5. Railway Tickets are printed in
Hindi, English and regiona]l languages.

6 Reservation Charts of important
trains running in Hindi Speaking areas:
are displayed in Hindi also.

7. Telegramg in Hindi are accepted
at important Railway stations.

8. Intimation about arriva] and de-
parture of passenger traing is given 1
Hindi and the regional language throu-
gh Public Address System.

Take-over of Aritic Acid Plang by
Somanig

2615, SHRI INDRAJIT GUFTA;
SHRI C. K. CHANDRAPPAN:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased tor
state:

(a) whether Government’s attention
has been drawn o news regarding
the public sector unit, Aritic Acid’
plant of State Industrial Development
of Andhra which has been taken over
by one of the monopoly houses name-
ly Somanis of Bombay;

(b) if €0, the facts thereol; and

(c) what I8 Government’sy reactiom
on it?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C
SETHI): (&) to (¢). The Information
ig being collected and will be laid on
the Table of the House,

ummm%mm:mmgn
Drugs ang Chemicals in Madhya
Pradesh

26816. SHR] NATHU RAM AHIR-
WAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Madhya Pradesh is ohe
of the few States where there are no
public gector projecty pertaining to
drugs and chemicals; and

(b) whether Central Government
are taking steps to set up public sec-
tor projects in these spheres?

CHEMICALS
(SHRI P. C.

THE MINISTER OF
AND FERTILIZERS
SETHI): (a) Yes, Sir,

(b) The Government of Madhya Pra-
desh have recently proposed setting up
of a drug manufacturing unit in the
public sector joinily with the Union
Government. That Government is pre-
pared to make the needed contribution
in terms of investment and other faci-
lities as mutually agreed upon. Simi-
lar proposals have been received from
other State Governments also. Gov-
ernment has yet to take a view to these
proposals.

Completion of Guna-Maksi Railway
Line

2617. SHRI BHAGATRAM MAN-
HAR: Will the Minister of RAIL-
‘WAYS be pleased to state the date by
which the Guna-Mu¥si Railway line
ig likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): This line 18 likely
to be completeq by June, 1978,

APRIL 37, 1976
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Roeorganisation of Fertiliser Corpora~
tom of India

2618. SHRI NAR3JINGH NARAIN
PANDEY: Wili the Minister of
CHEMICALS AND ¥ERTILIZERS be
pleased to state:

{a) whether Government propose to
reorganise the Fertiliver Corporation
of India dividing it into separate cor~
porations region-wise Having indepen-
dent authorities thereof; and

(b) if g0, the salient features there.
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (&) gnd (b,. The proposal
for the re-organisation of the Fertili~
zer Corporation of India is under
consideration ¢f Governtment an@ no
decision has yet hesn tewken.

Modernization of Sindri Fertilizer
Plant

2618. SHRI & h DAMANL: Wil
th: Minister of CHEMICALS AND
FERTILIZERS bz nleased tc slate:

(a) whether continued losses of
Sindri Unit are due t{o the plant hav-
ing outlived its usefu]l economic 1ife;

(b) if so, steps taken to mainiain
and modernise it from time to time;

(e¢) whether any proposals have
been finalised for the modernization of
the plant; and

(d) it so, the particulars thereof in-
cluding cost and time involved?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) The losses of 8indri
Unit are due ta:

(i) The Plaat having outlived ats
useful econcrme life, hemvy
maintenance )v required to
keep the plant' rumhing.

(i1) Old ang out dateg technology,
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(iity ﬁithu- cost of inputy apd
sales reaiisation  (statutorily
controlied) whish 14 consider-
ably lower than.the cost of
prpduaim of ammonium sul-
phate.

(iv) Poor quality of raw materials
namely coal/gypsum,

(b) It is not possible to make any
technological innovatiensg in the old
plant to improve ity performence es
the plant ang equipment have been
designed only with respect to the
teclindlogy that way available it early
Fifties and best suiteg at thut point of
thee. To maintain the production
Heavy maintensnce and use of gpares
have become necessacy.

(c) Sindri Modermsation Project
has heen approved bv tne Govern-
ment and *taken up for implementa-
tion with World Bank assistance m
QOctober, 1974, with a view to moder-
nige the Sindri Piant. After the
modernisation is completed, the old
facilities with the exception of sul-
vphate plant and power gencration
facilities will no longzr be in use.

{(d) The estimateg cosl of the Sindri
Modernisation Froject 15 Rs. 1416
crores and 1t i1 expeeteg to be com-
pleted by the first guarter of 1978,

Examination of drug prices by Bureau
of Industrial Costs and Prices

2020. SHRI P. M. AMYHTA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) names of the bulk drugs manu-
factured by foreign companies for
which cost-examination hag been con-
ducted by the Bureau of Industrial
Costs and Prices; and

(b) the prices of the concerned bulk
drugs fixed by Bureau of Industrial

Co#t snd Prices on the basis of cost
exswination ang those noted by the
Bureau?

THE MINISTER OF CHEMICALS
ARD FERTILIZERS (STTHI P. C.
SHTHT): (a) and (h). Detalls regard-
ing name of the drug and price ap-
provej by (overnment on the basis
of cost examiaation by the BICP in
respect of companies having foreign
equity of more than 5¢ per cent ave
given in the statement laid on the
Table of the Sabha. [Placei ir. Lib-
rary. See No. LT-10769/76]. During
1974.75 prices o: bulk drugs were
notified only afier their cost investi-
gation by the Buresu of Industrial
Costs and Prices under the provisions
of Drugs (Prices Cunt 'cl) Order, 1870
There was no case uvf mevely noting
a price declared by any foreign com-
pany during thig period.

Indian Expertise for Railway Lines in
other countries

2621. SHRI BHOGENDRA JHA:
Will the Mimster of RAILWAYS be
pleased to state*

{a) in how many countrieg India has
undertaken or proposes to undertake
construction of Railway lines: and

(b) the galient geatures thereof in-
cluding the terms and conditions?

THE DEPUTY MINISTEDR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) and (b). In
1974, Ministry of Lailways had sut up
a Public Sector Company, vi, Rail
India Techmwcal and Economic Ser-
viceg Ltd., for offering consultancy
services in respect of rallway cons-
truction, operit:on maintenance, sup-
ply of equipm~nt, etc., hoth in India
and in foreign countries, In view of
the very large investment programme
envisaged by a number of Midedle East
and African couatries, the Govern-
ment have approved of setling up
anvther Public Sector Cmpany for
undertaking major railway constrve-
tion projects. rPending formatirn of
this Company, “ail India Technical
and Economic Services Ltd. had, in
conjunction anth saome nther Publie
Sector Compautes, teniocey for the
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construction of & aew rallway Jline in
Iraq, from Mussayeh tp Samawa gheut
300 Kms. long. This tender ig astill
under the consideration of the Liagi
Government,

Tenders have bq issued hy
Nigeris for construction of a railway
line there, and also by Irng for an-
other line of about 53¢ Kms, long in
that country, Submismion of tenders
for these is &lso under consideration.

Mobilisstion ¢f resources fo locate oil
in Cauvery Basin

2522, SHRI K. MALLANNA: will
the Minister of PETROLEUM be
pleased to state:

(a) whether rasources are being mo-
biliseq to locate oil in the Cauvery
Basin; angd

(b) it so, the progress of the explo-
ration work to locate stratigraphic
traps for the purpose?

THE DEPUTY MI (ISTER IN THE
MINISTRY OF PEZTROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). A number cf exoliratory wells
have been drilled on land in the
Cauvery Basin but no commercial de-
pogits of o1l or gas have been dis-
covered. Seismic survey of the Cau-
very offshore is now in progress and
axploratory drilling will be taken up
in due course depanding upon the re-
sults of this seismic work. FExplira-
tion for stratigraphic traps onshore
and offshore can be taken up only
after the data obtamned from. these in-
vestigations and integrated ang eva-
luated.

Railway buildingg occupled by
Southern Rajlway Mazdoor Unlon

2623. SHRI (¢ BHUVARAHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many Railway buildings are
under the occupation of the Southern
Railway Mazdoor Union;

(b) whether all of them have been
assessed fo rent;

APRIL 27, 1978
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(c) whether the rent snd energy
chargey from the Uniom have besn
realised far all the buildings; and

(d) it not, the amount yet o be rea-

lised for the period upto February,
19762

THE DEPUT'Y MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): a) 69.

(b) Yes, except in the case of S
which have heen allotteq recently.

{¢) and (d). A sum of Rs, 49,731,74
towards cent, ene'gy -harges ete. is
yet to be realised from the Union for
the periog ended 28.i-1978.

Fertilizer Planty working at present

2624 SHRI AMANH; will the
Minister of CHEMICAI 3 AND FER-
TILIZERS be pleased to state:

(a) names of places in India where
fertilizer plants are working at pree
gent; and

(b) the present production of each
plant separately during the last three
years, year-wise?

THE MINISTEX OF CHFMICALS
AND FERTILIZEXS (SHRI P C,
SETHI): (a) and ‘b). A statement
is laid on the Table of the House.
[Placed in Librery. See No. LT-10710/
781.

Supply of crude oif by Itan to Western

0il Companles
2625, SHRI RAGHUNANDAN
LAL BHATIA: Will the Minister

of PETROLEUM be pleased to state:

(a) whether Government are AWare
that Iran has given a 22 cents per
barrel discount on the sale of crude
oil to the Western Ofl Companles in
returp for investment they have made
in oil exploration in Iran;

(b) whether Government are consi~
dering to approach Irenian Covern~
ment for such a deal; and .

(e) if go, facts thereof?

v
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ngrAUB RAHMAN ANSARI): (a) Yes,

{b) and (¢). The Hydrocarbons
India Ltd., which is the subsidiary of
the Oil and Nutural Gag Cormission
is negotiating the overall profitabili-
ty of its operations in the Persian
Gulf with the concerned authorities
in Iran,

Export of Ortho-Xylens

2626. SHRI M. RAM GOPAL
REDDY: Will the Minister of
PETROLEUM be pleased to state:

(a) the quantity of ortho-xylene ex-
ported during 1975-78; and

(b) the name of the countrieg to
which exported and the foreign ex-
change earned therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
2535 933 tonnes.

(b) The expoit contract was with
M|s Calmon Hill Trading Corporation
of Panama (on f.0.b. basis) who ship.
ped the material to Italy. The foreign
exchange earned was US Dollar
4,56,489.94¢ (Rs. 40.72 lakhs).

Wagon-breakers and anti-social ele-
ments in condemned buildings of
Railways

2827. SHRI R. P, DAS: Will the
Mimster of RAILWAYS be pleaseq to
state: )

(a) whether Government are aware
that condemned buildings of Railways
have become the abode of Wwagon-
breakers and other anti-social ele-
ments; and

(b) if 8o, whether these are propos-
ed to be demolished forthwith?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGHj:; Ta) Yes, some ins-
tances have besn reported by South-
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ern and Northeast Frontier Rail
Administrationg only. hind

(b) There are proposals to de.
molish such buildings by Raflways.

Export of Railway Wagons

?628. SHRI 1, D, DESAL: Wil the
Minister of RAILWAYS be plessed to
state yvhether export of railway wa-
gons is proposeq to be canaliseq thro-
ugh Rail India Pechmcal and Feono-
mic Serviceg Limited?

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAILWAY3 (SHRI
BUTA SING'I): The export of rail-
way wagons i. now being canalised
through the Frojects ang Equipment
Corporation Lid, a subsidiary of the
State Trading Corporation of India.
There is no pioposal at present to
canalise this through the Rail India
Technical and Economic Services Ltd.

Price Stability of Essentia]l Drugs

2629. SHRI P. GANGADER: Will
the Minister nf CHEMICALS AND
FERTILIZERS be pleased to state.

(a) whether Government are consi-
dering any stepg to maintain Price
Stability of essentia] drugs;

(b) whether any final decision has
been taken thereon recently; and

(¢) if so, salient features thereof?

THE MINISTER OF CHEMICALS
AND FERTIL!ZERS (SHRI P. C.
SETHI): (a) to (c), Prices of drugs
are controlled urder the Urugs (Price
Control) Order 1970, which provides
for a mechanism for affecting changes
in prices according to certain noims
prescribed therein. Through the ope-
ration of thus Order it hos beea possi-
ble to maintiin the prices of drugs by
and large at reasonable level

Government had also appointeq a
Committee on drug and rharmaceuti-
cal industry to go into the various
Pacets of this industry and the ferms
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of reference of the Committes, inter
alin included “to examine the mea-
sureg taken 50 far to reduce the prices
of drugs for the consumer and to
recomnend such further measures gs
may be necessary to rationalise the
priceg of basic drugs and formula-
tions.”

The Committee submitted it report
on 68th April, 1976 and made compre~
hensive review of the pricing policy
and efforts made by.the Government in
making available medicineg at reduced
prices. While taking a view on the
recommendations of the Committee
the question of price stability for the

' consumer and ressonablq return for
the manufacturer is being kept in
view.

Export of Basic Chemicalg

2630. SHRI DHAMANKAR: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what is the export-performance
of basic chemicals, drugs, pharmacesu-
ticals, fine chemicals and organic and
inorganic chemicalg during the last
one year in terms of quantiity and
value;

(b) how does it compare with tke
figures for the corresponding previ-
ous two years; and

(c¢) what are the reasong for the dec-
line in exports in certain cases and
what stepg are proposed to be taken
to boost the trade?

THE MINISTER OF CHEMICALS
AND FERTILIZERS .SHRI P. C.
SETHI): (a) to (c). The information
is being collected and will be laid on
the Table of the Sabha,

Wharfage on unloadeg goods

2631.SHRI C. H. MOHAMED
KOYA: Will th> Minister of RAIL-
WAYS be pleased to state:

(a) whether free time allowance
regarding wharfage on unloadeg goods
for Sunday® and national holidays has
been stopped since September, 1975;
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{b) whether he is aware of the difi.
culties pointed out by the business
community in this regard; and

(¢) if 8o, steps proposed In the mat-
ter?

THE DEPUTY MINISTER IN THE
MINISTRY OF BRAILWAYS (SHRI
BUTA SINGH): (a) In view of the
urgent need for quicke. release of
wagons and better utilization of termi.
nals, the railways have been authoris-
ed to open certain important grods
sheds and parcel offices on Sundays.
The mnames nf Stations/Goods sheds
eic. are notified and adequate publi-
city is given to the trade before in-
troducing the arrangement, Only at
such notified stations Sunduys are
reckoned for levy of wharfage.
Independence Day and Republic Day
continue to be treated as dies aon
for the levy of wharfage.

(b) and (c). Representations have
been received fr>m some quarters
pointing out various difficulties. On
reconsideration, the number of sta-
tions where Sunday working was
introduced has been reduced. The
position is kept under constant review.

Completion of conversion of Bara-
banki-Muzaffarpur Line into Broad
Gauge

2632. SHRI NAWAL KISHORE
SINHA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the target date for the comple-
tion of conversion of metre gauge
line between Barabanki and Muzaffar.
pur into broad gauge line;

(b) the initial date fixeq for the
completion of the conversion and the
number of times it hag been revised;
and

(c) the step; taken to ensure com-
pletion of the conversion in time?
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‘THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
BUTA SINGH): (a) to (c). No firm
target date of completion can be
indicated owing to the very limited
availability of funds for this project
&0 far and due to the uncertainty
about the level of funds to be made
available for it in the coming years
The initial target date of completion
of the project was fixed as March,
1976, which was later revised to March,
1877. These targets could not be
achieved owing to inadequate allot-
ment of fundg The progress of work
can be accelerated only if the avail-
ability of funds improves

Offshore Drilling in Bay of Bengal

2633 SHRI KRISHNA CHANDRA
HALDER Will the Mimster of
PETROLEUM be pleased to state-

(a) the result of the offshore drilling
conducted 1n Bay of Bengal area; £nd

(b} whether the project af cffshore
driling in that area has been aban-
doned?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMVIAN ANSARI)' (a) Ex-
cept for a minor show of oil mixed
with water at 5 depth of about 6000
feet, there has, been no 01l strike m
the offishore of Bay of Bengal,

(b) No, 8ir, Further exploratory
drilling in the avea 1s in progress

Establishment of gpecialised mainten-
ance gervices

2634. SHRI VASANT SATHE. Will
the Mimister of PETROLEUM be
pleased to state:

(a) whether g proposal for estab-
iishment of specialised maintenance
gerviceg for Petroleum refining, Petro-
chemicals, fertilisers and chemicalg in-
dustries is under consideration of his
Ministry;

]
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(b) if so, the salient features there-
of; and

(c) when a decision is likely to be
taken?

THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM
(SHR] ZJAUR RAHMAN ANSARI):
(a) to (o) There is already

a Central Services Organisation in
Engineers India Ltd. which has been
providing specsalist services and advice
to the various chemical process indust.
ries complementary to the “in.hsu<e’
maintenance set up of these industries,
Engineers India Lid. have propused
that the above organisation should
develop 1n a manner as would provide
a more comprehensive and effective
service to 1its users, and have suggested
the setting up of a separale organisa-
tion called “Central Maintenance
Services Orzanisation” for the purpoee,
The decision for setting up of a sepa-
rate organisation will be taken after
ensuring the need for such an organisa-
tion

Accident to suburban train in Bombay

2635 SARDAR SAWARAN SINGH
SOKHI: Will the Mimster of RATL~
WAYS be pleased to state:

(a) whether another accident oc-
curred to suburban train in Bombay
on 13th March, 1978;

(b) whether this ig the fourth sub-
urban train accident in Bombay with-
In a month;

(c) if s0, the causes of the accident
ang total loss to the Railway property;
and

(d) what further stepg Government
propose to take to avoid such accidents
in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (@) to (d&). From
14-2.1976 to 13-3-1978, there were two
train accidents involving suburban
trains in Bombay.
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The first accident was a case of fire
in No, 433 Down Suburlban local train
at Jogeshvari siation of Western Rail-
way on 7-3-1976. According !o the
provisional finding of th. Additional
Commissioner of Railway Safety, this
accident was in all probability the
results of the latex foam cushion in
one of the lst class compariments be-
ing kindled by an extianeons source
such as a lJighted matchstick, either
applied to it deliberately or thrown
on jt in utter carelessness by one of t
travellers. The second accident was
the derailment of N/6 Up XKasara-
Bombay V. T, Suburbap local train at
Kasara station of Central Railway on
13-3-1975. This accident was caused
due to failure of equipment, There
was no damage to railway property.

Continuous endeavours are made for
effecting improvements in the design
of components ang theis maintenance

Quick Train Service to Poris

2638, SHRI JAGANNATH MISRA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have been
urged to provide quick train service
to ports for the benefit of exporters;
and

(b) if so, the decision of Govern-
ment thereon?

THE DEPU1Y MINISTER IN TIE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A few requesis
have been received from the trade to
provide Quick Train Servic for Export
traffic.

(b) Traffic to Ports is entilled to a
higher priority of movement under the
Preferential Trafic Schedu'e and is
cleared expeditiously. For the benefit
of Exporters, Export Specials are also
run if adsgdate iraffic is forthcoming.
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Discovery of Oil at Kharsang in
Arunachs] Pradesh

2637, SHRI R S. PANDEY: Wil
the Minister of PETROLEUM be
pleased to state:

(a) whether oil wag struck at Khar-
sang in Arunachal Pradesh; and

(b) if so, the quality of the crude
found there and its economic utility?

THE DEPU7TY MINISTER TN TTE
MIINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Yes,
Sir.

{b) The o1l haz 23.9 API gravity
which would yield le.s of light distil-
lates and more of middle distillates.
Some more wells will have to be
drilled to estimate the potential of
this area.

Mass Retrenchment of Class IV wor.
kerg in Jaipur Division (Western
Railway)

2638. SHRI SHASHI BHUSHAN:
Wi'l the Minister of RAILWAYS
be pleased to state;

(a) whether class IV  workers of
Railway are being subjected to mass
retrenchment in Jaipur Division of
Western Railways; and

(b) if so, reasons thereof?

THE DEPUTY MI)STFR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No

(b) Does not arise.

Bench of Gauhati High Court at
Agartala

2639. SHRI DASARATHA DEB:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas~
ed to state:

(a) whether Government are aware
that in absence of a Permanent Bench
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- “been panding !or years together;

(b) the number at times Bench sat

&t Agartala since Tripura was brought

under the jurisdiction of the Gauhati
High Court; and

(e) whether Governmant propose to
. establish permanent Bench of Gauhati
High Court at Agartala?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR. V.

: T

commm»wmammm
mm:&nmomﬂm

mo. SHRI. VAYALAR RAVI
Will the Minister of CTEHMICALS
AND FERTILIZERS be pleased to
state:

(a) the total contracts in hand with
FACT Engineering and Design Orgs
nisation; and

(b) the number of contracts entered
into by FEDO and the work completed
thereon during the last three years
and the total amount involved in these
contracts?

THE MINISTER OF CHEMICALS

A, SEYID MUHAMMAD): (a) No, AND FERTILIZERS (SHRI P. C.
Sir. SETHI): (a) and (b). The details
in regard to the contracts in hand

(5) 26. and those entered into by FACT En~

(¢) No such proposal is under con-
sidération.

gineering and Design  Organisation

during the last three years are given
below:

Sl Contrats in hand and entered into Work so far completed Fees
No. by FEDO during the last three Rs.
years in lakhs)
1 Mhdificationto the Sulphuric Acid Detailed design and Engineering . 7+60
: Plant of FCI at Trombay .
2 Ossein Plant in Kerala _— Do. 7-00
3 Fule oil storage facility for Cordite Detailed design and Engincering 065
Facrory Aruvankadu.
4 200 'TPD Ammonia Plant for Ma- Agreement with Maharashtra Co- 52°50
harashtra Coroperative Fertilizers  operative  Fertilizers and Che-
and  Chemicals Ltd. (MCFC) micals Ltd. -
at Tarapur.
s Cassava Starch complex, Tanzania . Preliminary Report . 1785
6 Acid Mixing Plam for Cordite Fac- Erection completed. Plant ready 9400
tory, Aruvi for Commissioning
9 Acid-cum-Fertilizer Project for Hin- Sulphurlc Acid
dustan Copper Ltd. at Khetri Plant Commissioned, 120000
Phosphoric  Acid
Plant is under commissioning
trials.
Y phogpmﬂc Acid P]am of FC] at Thisis in fina] stages of exeomtion

Cochin Phue 1 Proiect of FACT Erect:on is mﬁu to the extent

of about
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Contract by FACT Engineering & (b) the number of overloaded
Deaign Organtsation wagons, passed unadjustad during the

2641, SHRI VAYALAR RAVI: Wwill
the Minister of CHEMICALS AND
FERTILIZERS be pleased to- state:

(a) whether FACT Engineering and
Design Organisation hag made any bid
to get ‘hore contractg from within the
country and abroad; and

(b) if so, with what results?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) Of the bids made by FEDO,
fthe organisation has secured the
following orders:—

(i) Acid Mixing Plant for Cor-
dite Factory, Aruvankadu.

(ii) Modifications to 200 TPD
sulphuric acid plant at Trom-
bay unit of FCIL

(ii1) Consultancy services for set.
ting up a 6 tonnes per day
Ossein Plant in Kerala.

(iv) Consultancy services for set-
ting up of a 200 TPD ammo-
nia plant for theM aharashira
State Cooperative Fertilizers

& Chemicals at Tarapur.

(v) Preparation of the feasibi-
lity report for setting up a
Starch complex in Tanzania.

Adjustment of Overloadeg Wagons
Bill op Eastern Rallway

2642. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL~
WAYS be pleased to state:

(a) the number of overloﬁd
wagons adjusted in every month dur-
ing the year 1974 and 1975 at Kusunda
Patherdih, Katrasgarh, Pantratu and
Andal yurds of Western Railways;

above period specifying the reasons
thereof;

(¢) the amount paid every month
in the said period towards adjustment
of overloaded wagons bill; and

(d) whether any case of talsification
of such bil] has been detected and if
80, action taken thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). Month-
ly figures ure shown in the statement
laid on_the Table of the House. [Pla~
ced in Library. See No. LT—1071/76]
The reasons for failure to adjust some
wagons were operational contingen-
cies,

(d). Yes, Two caseg of wrong bil-
ling have been detected. One at Pa-
therdih and another at Kusunda, Ac~
tion is being taken,

Production of DM.T.

2643. SHRI D. D. DESAI: Will
the Minister of PETROLEUM be
pleased to state:

(a) whether DM.T. output of the
Indian Petro-Chemical Corporation
has gone up considerably in 1975-76;

(b) if so, the broad outlines thereof;
and

(c) the production target of D.M.T.
for 1976-77?

THE DEPUTY MINISTER IN THE
MINISTRY OF PEROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir.

(b) As against 13,344 tonnes of
D.M.T. produced during 1974-75, and
targetted output of 18,000 tonneg for
1975-768, the actual production during
1975-76 was 19,018 fonnes;

(c) 20,000 tonnes,
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2844, SHRI D. D. DESAT: Wil

the Minister of PETROLEUM be
pleased to state: }

(a) whether Indian Petro-Chemical
Corporation intends t¢ manufacture
polypropylene; and

(b) it so0, broad features thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI

ZIAUR RAHMAN ANSARI): (a)
Yes, Sir.

(b) The project envisages the est-
wublishment of a plant for the manu-
facture of 30,000 tonnes per annum
of Polypropylene resins The foreign
collaborators for this project are:
Mls, Montedison (Tecnimont), Italy.
The plant is expected to be mecha.
nically completed in January, 1877.
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Annual returns from Dalli Rajhara-
Jegdalpur Rallway

2646, SHRI G C. DIXIT: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) annual return likely to be avail-
able from the proposed Dalli Rajhara-
Jagdalpur Reilway line olg Narainpur,
Kondagaon which will join the Baw-
rah-Bombay line and augment

development of thiy pndunﬂ:mmy
mm:
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(b) whether these figures of annual
return have been examined by Gov-
ernment and found to be profitable;
and

(¢) if go, what further steps are be-
ing taken to construct this line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). The
survey réports for the construction
of a broad gauge railway line from
Dhalli-Rajhara to Jagdalpur are
under examination. It has been re~
vealed by the survey reports that
project of length 234 kms. will cost
Rs. 46 crores and may yield a return
of 7.84 per cent (DCF) with steam
traction and 7.97 per cent (DCF) with
Diesel traction. A decision regarding
the construction of this line will be
taken after the reports are examined
and depending upon the availability
of funds.
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Drilling Equipment used in Arabian
Sea

2654, SHRI SAMAR GUHA: Will
the Minister of PETROLEUM be
pleased to state:

(a) facts about (i) foreign and (ii)
Indian-made equipments used for off.
shore drilling in the Arabian sea areas;

(b) whether steps have been taken
for ensuring self-sufficiency in produc-
tion, driiling and refinery equipments:;
.and

(c) if so, facts about (i) the extent
-of success achieved and the (ii) pro-
Jects undertaken for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). The information is being collect-
ed and will be laid on the Table of
the Sabha.

Proposal to operats Dadar-Nagpur
Express ypio Bokaro City

2655. SHRI VASANT SATHE. Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the proposal to operate
Dadar.Nagpur Express upto Bokaro

APRIL 27, 1076
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Steel City hag been considered by the
Railway Board;

(b) if so, salient features of the pro-
posal; and

(¢) the decision taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) to (c). This
proposal is still under examination.

Indian Succession Act, 1925

2656. SHR1 VASANT SATHE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have a
proposal to relax or increase the
existing himit of the Indian Succession
Act, (Act XXXIX of 1825) relating
to g death claim on deposity exceed-
ing Rs. 5,000 of any depositor who
dies intestate with a view to enable
the heirs of such depositors obtain
the claims or provident funds and
bank deposits easily; and

(b) if so, salient features thereof?

THE MINISTER OF STATE 1N
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR
V, A. SEYID MUHAMMAD): (a) No,
Sir.

(b) Does not arise.

Drilling Operationg in Himachal
Pradesh

2657, PROF. NARAIN CHAND
PARASHAR; Will the Minister of
PETROLEUM be pleased to gtate:

(a) whether it is proposed to start
drilling operations for Oil|Gas at
gome places in Himachal Pradesh;
and

(b) if so, the nameg of places

alongwith the dates when the opera-
tions gre likely to gtart in each case?
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THE DEPUTY MINISTER IN THR
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSABD: (a)
Yes, Bir,

{b) The drilling is expected 1o
start at Ramshahr, District Solgn in
yHimachal Pradesh by early 1977.

!;:xiaumn of service/re-employment
to Railway employees

26586. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state-

(a) the number of employees who
have been given (i) extension (ii)
re-employment in service during the
last two years, in the Railway Board
and each one of the Zonal Railways,
ICF, CLW, and DLW,

(b) the reasons on account of
which some employees have been
given extension ang the others re-
employment;

(¢) the number of such among
them in each of the establishments
enumerated m (a) above ag belong
to the Scheduled Castes and Schedul-
ed Trbes, separately; ang

(d) whether the Scheduleg Castes/
Scheduled Tribeg employees are given
any specia] consideration in the sanc-
tion of extension/re-employment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d), Informa-
tion ig being collected and will be
laid on the Table of the Sabha,

Allotment of Gas agencies ang Petrol
pumps to ex-servicemen

2659, PROF NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM be pleased to state:

(a) the number of disabled ex-
servicamen/dependénts of martyrs/
anemployed graduates who have been
given agencies of Gas or Petrol/Diesel
pumpg by Government during the

last three years, State-wige for each
year,;

(b) whether any applicationg are
still pending with Government for
decision; and

(¢) if so, theirr number, State-wise
and the likely time by which a deci-
sion would be taken by Government
in these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
1o (¢} The required Information is
being collected and will be laid on
the Table of the House,
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Rallway Line tp Link Digha with
Kharagpur

2663, SHRI SAMAR GUHA: will
the Minister of RAILWAYS be pleas~
ed to state:

(a) whether repeated requesis
have been made to Government for
setting up about 25 miles long rail-
way lines to link Kharagpur with
the West Bengal Sea resort of Digha;

(b) whether number of visitors
from Calcuita and other parts of
West Bengal and Bihar to Digha has
increased four-fold during last two
years and bus-services from Kharag-
pur to Digha are inadequate;

(c) whether Digha is the only
holiday-resort = which the low-
income group pof employeeg of Cal-
cutta and the indusirial complexes of
Howrah, Hooghly and Durgapur and
the student community in general
can avail within their means; and

(d) if so, whether Government
propose to link Kharagpur with Digha
by rail?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) to (d). No surveys have been
carried out for the proposed line ex-
cept for a reconnaissance survey car+
ried out in 1947-48 from Contal Road
(near Kharagpur) to Contai on route
to Digha which showed that the line
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would  sffeact very Mitlp trafe and
would be unremumerative, The costs
of construction have gone up many
times since then and the project is
not likely to be remunerative, even
i 4 survey iy carried out now, The
project can, however, be considered
under the new policy for comstruc-
tion of rallway lines in backward
areas when the availability of funds

improves, .

Production of Crude in Arunachal
Pradesh

2664, SHRI SAMAR GUHA. Wil
the Minister of PETROLEUM be
pleaseq to state:

(a) whether any estimate has
been made about the amount of
availability of crude oil in the newly
discovered petroleum belt in Aruna-
chal Pradesh;

(b) whether the crude and its re-
fining will be done by the Indian
Oil Corporation oy in collaboration
with any foreign concern;

(¢) when is the production of crude
and refined oil expected out of these
new found crude oil gources in
Arunachal; and

(d) the nature of different frac-
tions of erude distillation of the oil
found in Arunachal Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
It will be mnecessary to undertake
further driling to estimate the oil
potentia] of this area.

(b) Does not grise at this stage.

(e) Economic utilisation of Khar-
sang resources would depend upon
the reserves proved eventually turn-
ing out sufficiently large for this pur-
pose, It will take some years before
any conclusion can be reached,

(d) The oil would yield less of light
distillates and more of middle dis-
tillates, ,

Remittanves by May and Baker
Limited

2666. SHRI K. 8, CHAVDA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether M/s. May and Bake:r
without the association of Indian
capital resorted to unauthorised pro-
duction with the equipment imported
for manufacture of drug formula-
tions; and

(b) what are remittances by May
and Baker Limited, May and
Baker (I) Private Limited, and May
and Baker (P) Limited separately
for three years and whether May and
Baker (P) Limited above remitted
around Rupeeg Five Crores after 1965
when proposal for formation of single
company was approved by Foreign
Agreements Committee?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI): (a) and (b), Information is
being collected and will be laid on
the Table of the House.

M/s. May and Baker's Foreign
Collaboraion Propesal

2666. SHRI K. S, CHAVDA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to refer to
the reply given to Unstarred Ques-
tion No. 254 dated 12th November,
1974 on proposal of Mjs, May and
Baker for associating Indian Capital
and state:

(a) what were the terms proposed
by May and Baker in their Foreign
Coliaboration proposal and what
were the termg approved by Foreign
Agreements Board, but not com-
munijcated to the Company; and

(b) what are the remittances made
separately by all branches of May
and Baker operating in India since
submission of proposal for approval
of terms of foreign collaboration?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) Information has al-
ready been given in reply to Lok
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Sabha Unstarred Question No, 254
dated 12th November, 1974.

(b) Information is being collected
and will be laid on the Table of the
House,

Allotment of Fertiliser Agencieg in
Gm‘t B
2667. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of CHEMICALS
AND FFRTILIZERS be pleased to
state:

(a) number of fertilizer agencies
allotted in Gujarat State during the
years 1973-74 and 1974-75 District-
wise;

(b) whether any preference has
been given to unemployed engineers
or other technical personnel; and

(c) if so, number of such agencles
given?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) to (c), The information
is being collected angq will be laid on
the Table of the House.

Review of Synthetic Rubber Price
Control Order

2068. SHRI P. GANGA REDDY:
SHRI JAGANNATH MISHRA:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether there is a proposal to
review the Synthetic Rubber Price
Control Order; and

(b) if so,
thereof?

the broad outlines

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). The price cuntrol on Syn-
thetic Rubber has been lifted vide
Ministry of PETROLEUM Order No.
8.0, 179(E), dated 8th March, 1976,

APRIL 27, 1079
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Number of Judges in Guubatl Migh
Court

2669. SHRI DASARATHA DEB:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to gtate whether Government pro~
pose to increase the number of per-
manent and additional judges in the
Gauhati High Court in view of its
increasing work load of five States.
and two Union Territories?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
V. A SEYID MUHAMMAD): No such
proposal is under consideration. The
existing sanctioneq strength is suffi-
cient to cope with the load of work
of the High Court.

Royalty om Crude
Gujarat

2670. SHRI ARVIND M, PATEL:
SHRI VEKARIA:

Will the Minister of PETROLEUM
be pleased to state:

Produced In

(a) whether the Gujarat Govern-
ment hag recently requested the
Central Government to increase the
royalty rates for crude oil produced
in that State; and

(b) it so, the decision taken by the
Central Government in that regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARID: (a)
and (b). The matter ig still under
conslderation.

Discovery of New Oil Fields

2671. SHRI ARVIND M, PATEL:
SHRI VEKARIA:

Will the Minister of PETROLEUM
be pleased to state:

(a) the number of new oil fields
that have been discovered during the
years 1974-75 and 1975-78 in the
country;
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(b) how many of them are located
in Gujarat State; and

(c) what is the production thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
to (c). During the years 1974-75 and
1975-76 oil has been discovered by
ONGC at five places on land (all in
Gujarat) and two places in Offshore.
Production from none of the new oil
finds Ifn Gujarat has yet started as
more wellg will have to be drilled at
these places to assess their commer-
cial viability before putting these
fields on regular production. Produc-
tion from one of the two new cil finds
in off-shore, namely, Bombay High is
likely to commence from next month.

Oil India Ltd. has also found oil
bearing zones in Jorajan-Kathalguri-
Langkasi and Kharsang areas in As-
sam and Arunachal Pradesh. More
drilling will have to be undertaken
in these areas for assessing their oil
potential,

Spudding QOil Wells in Kutch Area

2672. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether any work on spudding
o0il wells has since started in Kutch
area; and

(b) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Yes,
Sir.

(b) ONGC has so far drilled two
wells on land in Kutch area. No oil

or gas has been encountered in these
wells.

In the off-shore of the Gulf of
Kutch, the first exploratory well drilled
to a depth of 15000 feet did not yield
conclusive results and was abandoned.

471 Ls—4

Inthmtrial Licences

2673. SHRI BHALJIBHAIL PAR-
MAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the number of proposals from
drug manufacturers for the grant of
Industrial licences rejected during
the past two years; and

(b) in how many cases representa-
tions against these rejections are
still pending with Government?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI): (a) and (b). 171 industrial
licence applications, from drug manu-
facturing firms for grant of industrial
licence, were received during the
period from 1st April 1974 to 31st
March, 1976. Out of these industrial
licence applications, 70 have been re-
jected (including 11 rejected partially)
and at present 25 representations
against the rejections (including five
partially rejected) are at wvarious
Stages or processing,

Proposal to Import Technical Know
how for Lubricants

2674. SHRI P. GANGA REDDY:
SHR] JAGANNATH MISHRA:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether there is a proposal
with Government to import techni-
cal know-how for lubricants; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a),
and (b). 1. The Indian Oil Corporation
Limited has recently entered into a
Technical Assistance and Foreign Col-
laboration Agreement with M/s. Cas-
trol Limited, U.K. for the transfer of
know-how in the development, manu-
facture and marketing, in the field of
lubricants in the country.
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2. Another proposal of M/s. L.CM.
Advanced Lubricants (P) Limited,
Bombay, for foreign collaboration with
M/s. Rocol Limited, UK. for the
manufacture of Advanced Lubricants
had been approved and the approval
letter issued to the party on 25th Sep-
tember, 1975 valid for a period of six
months. However, the foreign collabo.
ration agreement bhas not yet been
signed. M/s, L. C. M. Advanced Lubri.
cants have now come up with a re-
quest to enhance the lump sum pay-
ment of technical know-how fee due to
decrease in the value of English
Pound in the world Financial Market.
The party has also asked for extension
of the validity of the Collaboration
terms by another six mentbs ie. upto
24th September, 1976. ‘The proposal is
under consideration at present,
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Action agaimst Loco Running Staff of
Katrasgarh Loco-shed

2676. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether any joint representa-
tion wag submitted to Gencral Mana-
ger, Eastern Railway during his
Annual Inspection at Katrasgarh on
26th January, 1976 by the Loco Run-
ning Staff of Katrasgarh Loco shed;

(b) if so, what are the grievances
represented for redressal;

(¢) whether any punitive action
has been taken by Divisional Autho-
rity, Dhanbad against the staff for
submission of this representation to
General Manager, Eastern Railway;
and

(d) the wolicy of Government in
this regard?

THE DEPUTY MINISTER IN THE#
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. A repmisen.
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tation wis  hinded over to Genersl
Manager, Easlern Raflway during hia
Aunual Inspection on 6th February,
1976 (and not on 26th January 1876).

(b) The main grievanceg referred to
in the representation are:

(1) withdrawal of alleged victi-
misation of staft in connection
with the Railway Strike of
May '74.

(i) Curtailment ot
allowance,

(ii1) Non-supply of uniformg iIn
time.

(iv) Non-payment of arrears of
over-time.

(v) Different pay scales of Shun.
ters still continuing,

(vi) Harassment by way of suspen-
sion, hooking off etc,

running

(vn) Engineers not maintained pro-
perly.

(vin) Non-allotment of quarters on
a proper basis.

(ix) Discriminatior in
cash prizes etc.

(c) No.

(d) It is not the policy of the Gov-
ernment to take action against staff
for mere submission of a representa-
tion to higher authorities.

awarding

Conversion of Miraj-Hubli line into
broad gauge

2677. SHRI P. R. SHENOY: Will the
Minmister of RAILWAYS be pleased to
state:

(a) whether a survey hag been con-
ducted to convert the metre gauge
railway line between Miraj and Hubli

into broad gauge;

(b) if so, whether the scheme is
likely to be sanctioned in the near
future;

(¢) whether there iz &8 demand for
taking the new line via Gokak; and

102

(Q) it go, the reaction ot Goveran-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Updat-
ing of the earlier survey report for
conversion of Miraj-Londa, Hospet-
Murmagao and Alnaver-Dandeli sec-
tions has been completed and the re-
ports are under examination. The
decision to take up the construction of
the line would depend upon the avail-
ability of funds.

(o) Yes.

(d) The survey team hag examined
the proposal for diversion of the line
through Gokek Town. A decision will
be taken after the report is examined.

Reservation roster for SC/ST on
Central Railway

2678. SHRI NITIRAJ SINGH
CHAUDHARY' Will the Minister of
RAILWAYS be pleased to state:

(a) whether reservation roster for
Scheduled Castes and Scheduled
Tribes is required to be maintained
by all Zonal Railways;

(b) if o, whether the Central Rail-
way maintain it for Class IT services
and what is the position of S.C. and
S.T. employees therein; and

(c) whether while preparing the
selection list for the posts of A.P.Os.
in General Management Department
in October, 1875, reservationg pres-
cribed for S.C. angd S.T. were also
made?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yes Reservation for Scheduled
Castes and Scheduled Tribes in promo-
tion to Class II services has been in-
troduced with effect from 20th July,
1974. Ten Scheduled Castes and four
Scheduled Tribes employees hgve been
empanelled for promotion to Class IX
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posts in various departments on the
Central Reilway. ‘

(¢) Yes.
Crude slippitey m producing coun-

2679. SHRI SHANKERRAO S8A.
VANT: Will the Minister of PETRO-
LEUM be pleased to state:

{(a) which of the oil producing
countripg are giving up ‘mogt favour-
able’ treatment for supply of crude
oil; angd

(b) what is the extent of this
favourable treatment?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). It ig not in public Interest to
disclose details of any arrangements of
a special nature made with oil produc-
ing countries.

Grant of C.0.B, licences to drug firms

2680. SHRI NANUBHAI N. PATIL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many COB licenceg have
been granted to drug manufacturing
firms during 1978 and particulare re-
garding the names of the firms, items
of manufacture and capacities 1n res-
pect of these licences;

(b) what are the bases for the
grant of such COB licenceg and whe-
ther past production of installed
capacity ig also taken into account, if
50, the facts in this regard; and

(¢) how many COB applicationg are
pending with his Ministry and by
when decision is likely to be taken
on them?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHID: (a) and (c¢). M/s, Roussal
Pharmaceuticals (India) Ltd., Bombay
iz the ounly druyg manufacturing com-

pany, who haye been grapted a ‘OO
during  1975. Dgtafls in re-
% tis ‘CO0B°  lcence such a8
itemly 6% manufacture and capacities
therebt ave given in  attached state-
ment. There are 5 ‘COB’ licence
applications pending in this Ministry.
These applications, at present, are at
various stages of processing snd decie
sion om each application will be taken
ag soom as possible.

(b) The following criteria are adopt-
ed for fixing up of cepacity while
granting COB lincences.

(1) Where production has been
established and reported for
a period of more than one
year prior to the specified date
capacity is fixed at the level
corresponding to the highest
annual production, subject to
minimum economic capacity
determined in respect of the
concerned industries/pro
ducts,

(2) Where production had com-
menced within less than one
year before the specified date,
the minimum economic capa-
city determined in respct of
the concerned industries/pro-
ducts is fixed.

{3) Where production has not
been establisheq the applicant
has to produce satisfac-
tory evidence of ‘effective
steps’ having been taken be-
fore the specified date for the
getting up of the production
unit. For this purpose,
placement of orders to the
extent of 60 per cent of the
production  equipment with
approved manufacturers back-
ed by evidence of advance pay-
ment or by evidence of assis-
tance from Public Sector
financial institutions is accept-
ed. In cases where Govern-
ment, is satisfied that effec-
tive steps have been taken,
but the parties have not ea-
tablished production, COB



licences are issued, and capa-
cities fixed at the minimum
economic level determined for
the concerned industries/pro-
ducts.

(4) Where 2 minimum economic
capacity 1s fixeq under (1) to
(8) above, this capacity 18
treated as provisional and the
final capacity is fixed on the
basies of the highest annual
production after it bas been in
production for a period of 3
years.

(5) COB applications by parties
who had not commenced pro-
duction and are unable to pro-
duce satisfactory evidence of
having taken effective steps
as defilned above before the
specified date is rejected.

Where it is not practicable to fix
mimmum  economic cavacity, the
following criteria is adopted in fixing
capacilies in such cases'—

(a) If a unit has been in produc-
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capacity is fixed on the basis
of peak production during any
of the three years;

(b) If an undertaking has been in
production for less than three
years or not yet gone into
production, the capacity is
provigionally flxed on ihe
basis of capacity claimed or
the computation DbLased on
plant and equipmeng installed,
In all such cases, the final
capacity is determined only
after watching production fow
at least a period of three
years,

When there is a number of items in
various categories of formulation
such as tablets, injections etc for
which g ‘COB’ licence is sought by,
drug manufacturing company, capaci-
ty is fixed, category-wise, on the basis
of peak production achieved by the
company in respect of each item

, during the last three years and the
1items, for which the ‘COB’ licence 18
granted, are indicated separately in

tion for more than 3 years, the COB licence.
STATEMENT
Details regarding * COB’ licence granted to Ms  Roussel Pharmaceuticals (India) Lid., Bombay
during 19%8.
Sl No. & date of Item/Items of manufacture Annual capacity
No. COB Licence
I 2 3 4
T IL.No. s51(75) 1 Tablets 475°36 lakhs No. p.a.
dt, 27-12-75 2 Ointments 25.377 kes. Nos. p. a.
3 Lic‘;luid Orals 22.680 hitres Nos. p.a.
4 Vials 11+08 lakhs Nos. p. a.
5 Ampoules 719 lakhs Nos. p. a.
6 Sofratulla 1000 units Nos. p. a.
Daetails given below :—
Tablets:~
Cortrsym  20/s
Mand-ax 10/s

fmenorcne 3/s
‘Dexacortisyl Plus 1ofs
Deca erpyl Plus 12/s
Geromyl 304

Bi' ¢ rtityl 3108
Be ‘e¢ rticyl 20/s
Dexac rtiryl 10fs
Dexacrrti yl 100/8
Dexacr rti ¥1 300/8
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I 2

3 4

Bthinestryle 13/s
Behinestey! 30/5
Lutonestryl 20/s
Proncuran

Qintments :—
Proctosedyl Ointment
Sofradex cream
Soframycin  Opthalmic

Ointment
Soframycin Skin Cream

Liquid QOrals:—
Steregyl 15/3
e i
Sterile Product:—
Vials (Nos.)

Softacort.

Soframycin Eye Drops
Cortisone [Injectiable

Hydrocortisone Inj.

25 and 125 mg.
Prednisolone Collyrium

Ampoules (Nos.) i~

Lu:o:mtr{l Injectable

Sterandryl 25 mg.
Sterandryl Retard
Steregyl 15/C/

HyJdrocortisone [ntravenous

Impregnsted Cause ==

Sofratulle Tins

Remittances ang foreign reserves
built in India by drug firms

2681. SHRI NANUBHAI N, PATEL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased fo state:

(a) what were the remittances and
foreign reserves built up in India and
exports by 10 top drug manufacturing
concerns during the last three years;

(b) the value of import licences
granted to them during the last threa
years and their sales during these
periuds; and

(¢y what were the main itemg in the
import basket of these 10 companics?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). Data relating to
remittances, turnover and reserves bulit
up by various foreign drug manufac-
turing companies has been indicated in
Annexures to Chapter V of Hathi
Committee report a copy of which was
laid on the Table of the House on 8th
May, 1975. As regards firm-wise in-
formation of actual imported, actual
exports and import licensing statistics,
the same are not being maintained.
However, details of all import licences,
such as, names and addresses of im-
porters, value of import licences,
description of the goods, ete., issued
by the I & ET.C. Organisation are
regularly published in the “Weekly
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Byletin of Industrial Iieences, Import
Licences and Export licences”, copies
of which are regulazly suppuedto
Parlisment Library,

Use of ofivia} language in the work
done 4, the Ministry of Law, Justice
sud Company Affairs

2682. SHRI 8, C. SAMANTA: wWill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

{a) the steps being taken in regard
to creating a wing in his Ministry for
drafting, translations and other work
of the Ministry in the official langu-
age in the same original way as is
being done through the medium of
English with a view to enable it to
attain the status assigned to it by the
Constitution;

(b) what are the difficulties in the
way of doing g0 and gteps being
taken to surmount them; and

(¢) by what time the entire pro-
cess is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V., A. SE-
YID MUHAMMAD): (a) {o (¢). The
functions assigned to the Official
Language (Legislative) Commission
inter alia include the preparation of
authoritative texts in Hindi of all
Central Acts, Ordinances and Regula-
tions wnd the preparation of authori-
tative texts in Hindi of all Rules, Re-
gulations and Orders issued under any
Central Act or Ordinance. The Com-
mission is a body of legal experts con.
stituted in pursuance of the directions
isgsued by the President on the 27th
April, 1960, under Article 344(8) of the
Constitution. It functions as a distinct
Brahch of the Ministry of Law, Justice
and Company Aftairs.

Under Article 348 of the Constitu-
tlon, until Parliament by law other-
wise provides, the authoritative texts
of zll Bills to be introduced in Parlia-
ment or amendments theréto be moved

in either House of Parliament shall be
in the English language, No such law
under this article has been passed by
Parliament,

Section 5(2) of the Official Language
Act, 1963, provides that, as fiom the
appoinied day, the authoritative text
in the English language of all Bills to
be introduced or amendments thereto
to be moved in either House of Par-
liament shall be accompanied by a
translation of the same in Hindi
authorised in such manmer as may be
prescribed by rules made under the
Act. Although the above provision has
not yet been formally brought into
force, the Official Language (Legisla-
tive) Commission furnishes Hindi
translation of all Bills introduced in
either House of Parliament to Mem-
bers of Parliament even at the stage of
introduction of the Bills since the
year 1970,

The question whether the Commis
sion’s existing organisational set-up
should be changed is under examina-
tion and a decision in the matter is
likely to be taken at an early date.

Target of production of Nitrogen based
fertilizers

2683. SHRI N, K. SANGHI: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state the tar-
get of production of Nitrogen based
fertilizers fixeq for 1976.77?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI):- The production target for
nitrogen based fertihizers for 1976-77
is currently estimated at 18.5 lakh
tonnes of nitrogen.

Loss incurred by departmeuntfa] can-
teens of Railways

2684. SHRI N. K. SANGHI. Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the departmental can-
teens run by Railways in different.
zones have been incurring losses:
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&) i se, the extent of losses ine
cwrred. during the last two yeurs,
Zzone-wige; .

{c) whether wmv; gone
futo the matter 30 find out tive reasony
for these losses; and

(d) what steps Government con-
template to take go that the losses are
wiped out without affecting the
quality of eatables served phy them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) and (b). In the
Year 1973-74, an over.all profit of
Rs, 14.26 lakhs was earned by the
Departmental Canteens on the Indian
Railways. However, in 1974-75, there
was a marginal loss to the extent of
Rs, 3.5 lakhs (approximately).

(c) and (d). The losses were due to
high prices of raw materials prevail-
ing betore the declaration of the em-
ergency and implementation of Pay
Commission’s recommendations re-
garding additional pay and D.A. With
the declaration of emergency, there has
been a fall in prices and this along
with other economy measures is ex-
pected to wipe out the losses.

Fresh survey for Hubli-Karwar Rail
link in view of global oil crisis

2685. SHRI B, V. NAIK: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 1098 on 23rd March, 1976
regarding survey for Hubli-Karwar
tail link and state:

(a) whether the engineering and
trafic survey was conducted before
or after the global oil crisis;

(b) whether the consideration at
the time of evaluating a rail project
is confined to the cost of only that
project or of the total costs to the
whole nation;

(c) whether the engineering and
traffic surveyors discussed the present
and future imports and exports with
the State port authorities at Karwar;

(&) whether before ghelving the
propass] his Minktry twiok fnte »e-
count its repeateq promises thet even
loging raf] lines will be constructed
for the developraent of bHackward
&redls in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The surveys
were completed in 1973.

(b) The financial returns of the pro-
ject and also its importance for the
national economy are taken into
account while evaluating a railway
project,

(c) Yes,

(d) Yes, but it has not been possible
to take up all such projects on
account of the limitation of resources.

Production by Mangalore Fertilizer
Factory

2686. SHRI B. V., NAIK: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the total amount of capital in-
vested upto date in Mangalore Ferti-
lizer Factory;

(b) whether the production in this
Factory is as origiaily planned and
whether the time schedule hag been
kept up and if not, the reasons there-

£

(¢) whether the low draft of the
Mangalore port is likely to affect the
importation of raw material for ferti-
lizer production and to cause a conse-
quent shortfall in the production of
the Factory; and

(d) if se, what Government propose
to do to remove this handicap?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) Ra. 6552 crores as on
31st March, 1976.

(b) While the plant was originally
scheduled to be mechanically complet-
od bv Mareh 1078 it was actually
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complsted ounly Janupary, 1976.
Delags in the dcnmsu of imaported
and’ indigenous  eguipment were the
Yoain veasons for the delay in mechni-
<al totapletion of the plant, Trial
production of emmenia started on I5th
March, 1978 and urea on 30th March
1978,

{c) and (b). The company hag re-
ported that sinoe their raw materials
Bre only nephtha and fuel oil, which
can be brought by tanker, which can
be bertheg at the oil jetty in the port,
the low draft of the Mangal ore port
will no have any effect on their produc-
tion at present.

Surplus of Industrial chemicals

2687. SHRI B. V. NAIK: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what are the basic industrial
chemicals in which Indis is surplus;

(b) what is the surplug as against
the total production for the year for
which latest figures are available; and

(c) ig there any price support
mechanism to deal with this surplus?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR1 P. C
SETHI): (a) to (¢). The information
is being collected and will be laxd on
the Table of the Sabha.

Basiy of investments in Railways

2688. SHRI B, V. NAIK: Will the
Minister of RAILWAYS be pleased to
state:

(a) what are the reasong for distor-
tions in the growth of Indian Rail-
wayg wherein during a quarter cen-
tury from 1950 to 1975 the running
track incressed by hurdly 5 per cent
from B39315 Km. to 74187 Km. while
the fotal investment rose by nearly
800 per cent from Ra 898 crores to
Rs, 5080 crores;
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{b) what iz the basis on which
:lm“ in Railways are evalust-
3

(&) hag any attempt been made to
streamline the accounting in Rail-
ways to bring it in conformity of
modern business undertakings like
other public sector undertakings; and

(d) when did the last change in the
book keeping procedure take place in
the Indian Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a). It may not be
correct to say that there are distor-
tions in the growth of Indian Rail-
ways from 1950 to 1975. Increase in
running track 18 about 25 per cent
and not 5 per cent. Further, invest-
ments on Railways’ development
Plans are not only related to the in-
crease in track kilometerage. In fact
major investments were made on
acquisition of Diesel and Electric
Locomotives, coachesy, wagons and
other rollng stock. electrification of
treck, modern signalling and tele-
communication schemes, conversion
of metre gauge track to broad gauge,
hine capacity works such ag terminal
and marshaling yards, Crossing
stations etc.,, all of which enable the
through put to be considerably mn-
creased. Doubling of track is resort-
ed to only as a last resort, when all
ether methods prove inadequate to
provide the capacity required. Heavy
investments had also to be made on
replacement and renewals of track,
[bridges. rolling  stock, signalling
installations ete, on  age and condi-
tion. basis  Aupgmenting repair and
maintenance facilities for rolling
stock and provision of amenities for
railway users and staff welfare also
contribute to the heavy investment
programme. Heavy escalation in the
cost of works and increase in wages
in the last two decades has also
made subsequent investments much
heavier than the investments in
earlier years.

(b) Investments on Railwgy plene
are normally required to be financially
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justified either by way of increased
earnings or reduction in the working
expenses and should give a return of
10 per cent by Discounted Cash Flow
technique, Technical and financial
justification of important schemes is
investigated by the Survey Teams.
Expenditure on replacement and
renewals is undertaken on the basis
of age and condition of the assets.

(c) Based on the recommendations
of the Railway Convention Commit.
tee, 1971, a Task Force has been con-
stituted for the purpose of rationalis-
ing and simplifyng  the form and
content of the Railway Budget and
for developing a system of Responsi-
bility Accounting as well as Manage-
ment Accounting on the Railways.

(d) The existing system of account-
ing on the Railways was introduced in
its basic form in 1927,

Expansion of Barauni Fertilizer
Project

2639. SHRI N, E. HORO; Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for the expansion of Barauni
Fertilizer Project; and

(b) if so, the particulars thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) No Sir.

{b) Does not arise.

Rise i{n cost of Production of Crude

2680, SHRI N. E, HORO: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether Government are aware
of any rise in the cost of production
of crude in different oi! producing
and exporting countries during the
current year; and
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(b) it g0, to what extent the per
barrei price has risen in each country
and how does it compare with corres-
ponding rise in the cost of production
in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) The
actual cost of production of crude oil
in different countries for the current
year is not known,

(b) Does not arise.
Production from Gujarat Oil Fields

2691, SHRI S. R. DAMANI. Wwill
the Minister of PETROLEUM be
pleased to state:

(a) whether there is recorq output
from the Gujarat oil fields in the cur-
rent year and if so, what ig the actual
production ang the figures for the last
two years;

(b) how many years more they will
be oil bearing at the present increas-
ed leve] of production; and

(c) whether there is any danger of
these wellg drying up earlier g5 was
reported some time back?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Ves,
Sir, During the year 1975-76 Ofl and
Natural Gas Commission produced
from its Gujarat oil flelds 4.13 mil-
lion tonnes (MT) of crude oil against
3.86 MT during 1974-75 and 3.61 MT
during 1973-74,

(b) Of the varioug flelds in Gujarat
few have reached the optimum level
of production and the rate of produc-
tion therefrom is bound to fall on
geological reasons, but the increase
in production from gome newly deve~
loped flelds which are yet to reach
their optimum level of production, is
expected to offset the fall in produc-
tion from the former. In this con-
text ONGC hag plang fo produce 4.20
from 1976-77 onwardg from its Guja-
rat fields.
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(¢) No, Sir. The rate of produc-
tion from a fleld ts planned from time
to time taking mto consideration the
reservoir characteristics,

Cost of FPredaction of Fertilizers

2692, SHRI 8. R. DAMANI: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the price differentia]l per tonne
between the cost of production of in-
digenous fertilizers and the cost of
imported fertilizers; and

(b) the reasong which account for
the ditference?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI); (a) and (b). The costs of
production of different fertilizers pro-
duced indigenously vary from pro-
duct to product and plant to plant
depending upon the capital cost of
the project, feedstock used, process
adopted and other relevant factors.
In regard to imported fertilizers, the
C&F prices have been found to vary
widely from year to year depending
on the source of supply and the Inter-
national market situation. No speci-
fic data is available to establish a link-
age between the C&F prices of the
major imported fertilizers and the
cost of production of the respective
ifems in the various exportirg coun-
tries,

Government has appointed a Com-
mittee known as Fertilizer Prices
Committee {0 study the present basis
for pricing of fertilizers and recom-
mend a pricing policy that would en-
sure a fair return om investment on
a sustained basis.

The terms of reference of the Com-
mittee are as follows:

(a) To evolve the norms for deter-
mining the production costs in the
various fertilizer units including the
return on capital, which would make
investment in the industry attractive.

(b) To suggest with due regard to
the feedstock used, vintuge of plants
and other constraints to production,
the retention prices for different units
in operation and those likely to be
commissioned during the Fifth Plan
period which would give the requi-
site rate of return and also recom-
mend a scheme of pooling for the
operation of the retention priceg con-
cept.

(c) To examine the cost of feedstock
and other major inputs at different
fertilizer factories and  suggest
whether the prices of the feedstock
and inputs need to be rationalised.

(d) To suggest a formula for revi-
sion in the manufacturers’ exfactory
realisation, plant-wise, from time to
time, consequent upon any increase/
decrease in the cost of the feedstock
or in all the major inputs,

(e) To evolve a policy for pricing
of the imported fertilizer in relation
to cost of imports, the nutrient con-
tent anq MMe price of indigenous fer-
tiliers of similar grades.

() To consider any other matter
which may be related to or have a

bearing on the 1issues mentioned
above.
The findings of the Committee

would enable the Government to fix
a reasonable cost of production.

Proposalg to gtart New Units of Drugs
in Public Sector

2693, SHRI S, R. DAMANI: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether there are proposals to
start new units for increasing produc-
tion of drugs and pharmaceuticals
under the public sector;

(b) if so, the particulars thereof;

and .

(c) whether there will be foreign
collaboration and if so, the facts
thereof?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHY): (a) and (b). Particulars of
expansion/new schemes proposed to
be taken up hy two public sector drug
manufacturing units viz., Indian Drugs
and Pharmaceuticaly Limited (IDPL)
and Hindustan Antibiotics Limited
{HAL) during the Fifth Five Year
Pian period have been indicated in
the reply given to Starred Question
No, 34 answered in the Lok Sabha on
9th March, 1876.

{(e) Of the three new unitg propos-
ed viz., Nicotinamide Plant in Bihar,
Formulation unit in Gurgaon (both of
IDPL) and Formulation Plan* (of
HAL), foreign collaboration with a
Swedish irm M/s. A. B. Bofors, is
envisaged only for the setting up of
Nicotinamide Plant. The foreign col-
laboration agreement ag approved
provides for lumpsum payment of 20
million Swedish Kroners subject to
Indian taxes for technical know-
how, drawings, designs, documenta-
tion, erection and commissioning of
the plant etc.

Rise in prices of Drugs after Oil Crisls

2694 SHRI P. M. MEHTA: Wil] the
Minister of CHEMICALS AND ¥FER-
TILIZERS be pleased to state:

(a) nameg of the formulations and
the extent of price increase given to
varioug foreign companies after the
oil crisis of 1974;

(b) whether prices of drugs after
1974 petroleum crisis have risen by
50 per cent; and

{e) if so, what action has beep taken
or is proposeq to be taken to ensure
availability of drugs at cheap and
reasonable prices?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) The prices of drugs are
statutorily controlled under the Drug
(Prices Controly Order 1970 which
provides for a mechanism for revi-
sion in price according to certain
norms prescribed therein. Price in-
creases a8 well gg reductions have
Yeen approved by the Government in
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resipect of various companies includ-
ing foreign companies after the oil
crisis of 1974. The number of packs
where prices have been revised run
into thousands, Time and efforts in-
volved in collecting this information
is not considered to be commensurate
with the results that are likely to be
achieved.

(b) and (c). It has been possible
through the operation of the Drug
(Prices Control) Order 1970 to main-
tain the prices of drugs by and large
at reasonable level. The Index No.
of wholesale price of drugs and medi«
cines with 1961-62 as the base year
for the last 3 years 5 ag follows:—

1973-74 148.7
1974-75 165.6
1974-76 (up to October) 198.8

The Government of India appoint-
ed a committee on dqrugs and pharma-
ceutical industry to look into the vari~
oug facets of this industry including,
inter alia, the measures taken so far
to reduce the prices of drugs for the
consumer and to recommend such
further measures as may be necessary
to rationalise the prices of basie
drugs and formulations,

The Committee submitted its report
on 6th April, 1975 and made a com-
prehensive review of the pricing
policy and efforts made by the Gov-
ernment in making available medi-
cineg at reduced prices Government
have examined the recommendations
of the Committee keeping in view the
question of making available drugs
at reasonable priceg and ensuring at
the same time a reasonable return for
the manufacturers.

Raw Materials releaseg to Drug Com-
panies in Organised Sector

2695, SHRI P. M, MEHTA: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state;

(a) nameg of 10 top drug companies
in the organised sector who were be-
neficiarieg of assistance from Govem-
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(b) whethar She raw materialy ime
ported/releaged to them were iy ac-
condence with the relevant provislons
and ag per the Heensed capacities for
the concerned end-products; and

{e) it not, the reasons for relessing
raw materials/foreign exchange for
imports angd what action Government
propose to take to reduce the foreign
exchange bill, directly ang indirectly,
of those companies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (¢) . Information is
being collected and will be laid on
the Table of the House.

Manufacture of Bulk Drugy withent
any Indusirial Licence

* 2606, SHRY P. M. MEHTA: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government have re-
cently announced itg policy to allow
bagic manufacturers of bulk drugs to
manufacture such drugs without any
industrial licence under Industries
(D & R) Act, and it so, main features
of the policy;

(b) how many unitg thave so far
availeq of this facility and particulars
of the bulk drugs proposed to be ma-
nufactured by them; and

(c) whether Directorate Genera] of
“Technical Development have approved
the manufacture of such bulk drugs
and whether such an approval ig in
accordance with the policy of Gov-
ernment?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) Yes, 8ir. This was done
through Deptt. of I.D’s Press Note
dated 25-10-1975 contents of which
were published in newspapers,

(b) and (c). No drug unit has so
far been registered with DGTD
undgy this scheme,

e
n in
Batuani Gariare Reltwey Arey

2687, SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state how many cases of
the employees involved 1n thirty-
three day strike in the Barauni-Gar-
hara areg in March '71 are still going
on, how many employees have not
been paid their wages gr pay of the
strike period resulting in reeurring
logg in increment?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS: (SHRI
BUTA BINGH):
Number of employees against

whom court caseg are still
going on «

Number of employees who
were nol paid wages for the
period of strike 4,210
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Eloctrification of Railways in Kerala

23899. SHRI C, K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether huge expenses are in-
cutred by the Railways for transport-
ing cog) to run trains in Kerala;

(b) if so, the factg thereof; and

(c) whether iy, view of thig and also
availability of cheap and abundant
€lectric power in Kerala Government
propose to reconsider the proposal to
electrify the railways in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRY
BUTA SINGH): (a) The expenditure
incurred in transporting coal for run-
ning trains in Kerala is comparatively
high because of the longer lead in-
volved.

(b) Railways do not maintain sla-
tistics statewise. However based on
the average requirements of loco
sheds gituated in Kerala state, the
approximate cost of transporting coal
from Bengal and Bihar .oalfields to
these sheds at Rs 5532 per tonne
will be about Rs. 96 lakhs per annum.

(¢) There is no proposal at present
for taking up electrification of Rail-
way lines in Kerala. Electrification
ig very capital intensive and within
the limited resources made available
to Railways, only such sections where
traffic density is very heavy are consi~
dered for electrification, as only these
can become viable,

Upgrading of Class IIl ang Class
IV Posis in Railways

2700. SHR1 G. BHUVARAHAN: Will
the Minister of RAILWAYS be pleas-
ed to state whether the proposals for
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the upgradation of Class III and
Class IV posts in the Rallways have
since been finalised and when are
these likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Scheme for yestrue-
turing the non-gazetted cadres on
Railways is likely to be finalised
shortly.

Working Result of Public Sector Drug
Units

2701. SHR! K. S. CHAVDA: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleaseq to state:

(a) the working results of each
public sector undertaking engageq in
drugs under the control of his Minis-
try, for the years 1973-74, 1974-75 as
compared to 1975-76;

(b) the extent of increase/decrease
in net profits after deduction of taxes
in the case of each undertaking for
the above three years, with reasons
therefor; and

(c) the profits earned by IL.D.P.L, on
imported items, distributed by this
Company during the above three
years?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR! P. C.
SETHI): (a) and (b). The Annual
Reports together with the Review for
the years 1973-74 and 1974-75 for
IDPL were laid on the Table of the
Sabha on 8th May, 1975 and 190th
January, 1976, and for HAL on 24th
July, 1675 and 27th January, 1976 res-
pectively,

The extent of increase/decrease in
the net profits and the reasons there-
for have been indicated in the Re-
views.

The Annual Accounts for the vear
1975-76 have not yet been finallsed.
In the case of IDPL the provisional
working results for 1978-76 however,
indicate a net profit of Rs. 278 lakhs,
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agajust. 8 nedprofit of Rs. 249 lakhs
:Itlu‘ 1074478, ¢

¢e) IDPL do not maintain geparate

fitability hag also to be Viewed in the
ot

ability of Marketing Division in trad-
ing of these drugg during initia} years
resulted in losses. However, during
the last 3 (three) years the Market-
ing Division has made the following
profits;:—

1973.74 Rs. 93 lakhs
1974-75 Rs 265 lakhs
1975.76 Rs. 55 lakhs (provinsional)

Foreign Drug Companies gperating in
Non-Organised Sector

2702, SHRI X. S. CHAVDA: Will
the Minister of CHEMICALS AND
FERTILIZERS be plessed to statet

(a) the names of the foreign com-
panieg operating in our country in the
non-organised sector in the drugs in-
dustry;

(b) the nature of their activity,
particulars of products 'manufactured
ang traded by them and their produc-
tion during the last three years;

(c) whether these companieg obtain-
ed permission of Government and
complied with all the formalities be-
fore coming into the couniry; and

(d) what action Government pro-
Pose to take against guch firmg who
have established their activity with-
out proper authority?

¢ THE MINISTER OF CHEMICALS
AND FERTILIZERS <(SHRI P. C.
SETHI). (a) to (d). The names of the
foreign companies operating in the
non-organised sector in the drugs in-
dustry are:

1. Cooper Laboratories,

2. G. W. Carurick Co. (Asia).
3. Ethnor Limited.

4. C.E. Fulford.

5. Indian Schering Ltd.

6. John Exstn (Bros.),

7. Nicholag of India Ltd.

All these companieg Except M/S.
Ethnor Limited and M|s. Indian Sche-
ring Ltd. are not covered under the
provisions of Industries (Development
& Regulation) Act, 1851. M/s. Eth-
nor Ltd, have been asked to apply
for grant of COB licence while M/s,
Indian Schering Ltd. are operating on
a registration certificate of 1952 ac~
quired from another company.

Other companies are stated to be
operating in the country in the fleld
of manufacturing and/or trading of
drugs based on approvals of Govern-
ment. The entire matter was exa-
mined by Government and certain
conclusions have been reached to
suitably amend the provisions of the
Industries (Development & Regula-
tion) Act, 1951 and treat certain other
activities as trading under FER Act,
1973,

The number of drug items covered
by their activity is more than 110
most of which are formulations. De~
tailed data about production achieved
by them during the last three years
as also the items being traded by them
ig not available. The time and labour
involved in collecting the same is not
considered to be commensurate with
the results likely to be achieved.
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Implementation, of Salaya Koyali
Mathura Crude Oil Pipelines Project

2703. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM be pleased to state:

(a) whether any steps have been
taken towards implementation of the
Rs. 188 crores Salaya Koyali-Mathura
crude 0il pipeline project;

(b) if so, broad outlineg thereof;
and

(¢) to what extent would it meet the
sizable demand of petroleum products
in the North-Western region of the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). The pipeline project envisages
construction of Off-shore an On-shore
terminals at Salaya, and a pipeline
from Salays to Viramgam, Viramgam
to Koyali, and Viramgam to Mathu-
ra, to transport the crude to the ex-
panded Koyali Refinery, and the new
refinery at Mathura, The estimated
cost of the project is Rs. 188 crores.

First phase of the project consist-
ing of Off-shore and On-shore termi-~
nals and the pipeline from Salaya to
Viramgam and Koyali is expected to
be completed in the last quarter of
1977 to coincide with the mechanical
completion ‘of the expanded XKoyali
Refinery. The second phase consist-
ing of the pipeline from Salaya to
Mathura iz expected to be completed
in the last quarter of 1979 to coincide
with the mechanical completion of
the Mathura Refinery.

The design of the Off-shore termi-
nal including the submarine pipeline
(42” diameter) has been finalised,
Tenders for construction work are ex-
pected to be issued shortly. Tenders
for construction’ of the shore tanks
have already been received and are
under evaluation,

Tenders for construction of pipeline
from Salaya to Viramgam (28”7 dia-
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meter) have been received and are
under scrutiny. Work for construc-
tion of Viramgam-Koyali sector (18"
diameter) hag been taken up. Survey
for Viramgam-Mathura sector (24"
diameter) of the pipeline has been
completed and the design work has
also been undertaken. The consiruction
of this sector is expected to start in
September, 1977. While the pipes for
Salaya-Viramgam gector and the sub-
marine pipeline are being obtained
from abroad, the pipes for Viram-
gam-Koyali sector has been supplied
by Hindustan Steel Ltd. The require-
ment of pipes for Salaya-Mathura
sector are expected to be mostly met
by the Rourkela Steel Plant.

(c) The pipeline will supply crude
to the Koyali Refinery which is being
expanded by 3 million tonnes, and the
Mathura Refinery which will have a
design capacity of 6 million tonnes
per annum. After the expansion of
the Koyali Refinery capacity to 7.3
million tonnes which will be by the
end of 1977, the north-west require-
ment to a considerable extent will be
met from this refinery, and on the
commissioning of the Mathura Refi-
nery in 1980, production from the
Mathura Refinery, and any surplus
from the Koyali Refinery after meet-
ing the area demand of this refinery,
would by and large, meet the north-
west requirement.

Train Derailments

2704, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there have been many
train derailments in the first six
monthg of 1975-76;

(b) if so, causeg thereof; and

(c) steps taken or proposeq to be
taken to avoig derailments in the
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the pe-
riod 1-4-1975 to 30-9-1975, there were
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425 train derailments on the Indian
Government Railways.

{b) These causes of these derail-
mentg were as under;—

() Failure of railway staff 292
(if) Pailure of persons other
y .

than railway staff 9
(i) Failure of equipment 60
(iv) Sabotage . 3
() Accidental . 49
(vi) Cause could ot bc.:iII

established . 12

JToTAL . 425

(c) Ag fatlure of human element is
the largest single factor responsible
for derailments, Safety Organisations
set up on the Railways have been
engaged in inculcating safety cons-
ciousness amongst the staff connecled
with the running of traing and in en-
turing that the staff do not violate
safety rules or indulge in short cut
methods Thorough inquiries are
held into all accidents and appropriate
remedial measures are taken 1o pre-
vent recurrence of similar accidents,
Technological improvements in the
shape of improved signalling and in-
terlocking, provision of ultrasonic
flaw detectors, automalic tie tamping
machines, etc. have also been made
to the cxtent feasible. Penalty for
train wrecking or acts of sabotage
has been enhanced to punishment of
death or imprisonment for life

0Oil Exploration in Godavari Basin

2705, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM be pleased to state:

(a) whether Oil and Natural Gas
Commission, ig hopeful of striking Oil
in Godavari Basin;

(b) whether it hag started oil ex-
ploration in the Godavari basin; and

471 LS5,

(c) if go, outcome of the explora-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). Geological and geophysical sur-
veys of the area are in progress. After
the surveys are completed, a decision
would be taken about exploratory
drilling on the basig of the results of
the surveys,

Reorganisation of Institute of Pet-
roleum Exploration

2706 SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM be pleased to state:

(a2) whether any steps are being
taken for the reorganisation of Insti-
tute of Fetroleum and Explocation;

(b) whether any new divisions
have already been set up under that
Institute; and

(¢) 11 so, broad lealures thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). Yes. Sir. With a view to streng-
then the gtudies on many aspects of
geosciences applicable to oil explo~
ration, reorganisation of the Institute
of Petroleum Ezxploration (IPE),
Dehrg Dun has been undertaken. The
erstwhile Geology & Geophysics Di-
rectorates of Oil & Natural Gas Com-
mission have been merged with this
Institute. The drilling division of the
Institute has been {ranslerred 10 a new
Directorate of Drilling Technology
formed in ONGC, which will set up
an Institute of Drilling Technology.
Similarly the reservoir group of the
Institute ig being separated into a
broad-based Institute of Reservoir
Studies to be located at Ahmedabad.
Also the training facilities available
at the IPE have been expanded to
include a Graduate Training School.



131 Written Answers

Drilling Operations in Andhra
Pradesh

2707. SHRI M, RAM GOPAL
REDDY: Will the Ministey of PET-
ROLEUM be pleased to state:

(a) whether the O1l and Natural
Gas Commission proposes to  start
drilling operations in Andhra Pra-
desh: and

(b) if so. the places selected for the
purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). Geological and geophysical sur-
veys of some areas in Andhra Pradesh
are 1n progress Atfler the surveys
are completed, a decision about ex-
ploratory drilling would be taken on
the basis of the rewults of the surveys.

Glut in Basic Chemicals

2708, SIIRI D D DESAI: Will the
Minister of CIIEMICALS AND FER-
TILIZERS be pleased to state:

(a) whetker thete 15 a glut in the
market for basic chemicals; and

(b) il 0, what steps arc
taken to remecedy the came?

being

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI);: (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Benzine agnd Butadiene Projecis ef
Gujarat Petro-Chemicals

2709, SHRI D, D. DESAI: Will the
Minister of PETROLEUM be pleased
to state;

(a) whether the Benzine and

Butadiene projects of the Gujarat
Petro-Chemicals Complex of the
Indian Petro-Chemicals Corporation

have becume operational;
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(b) if not, what ig the present
progress of work on them;

(c) whether there has been any
delay in their completion; and

(d) if so, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) No,
Sir.

(b) The unitgs are under construc-
iion. The progress of various activi-
ties is ag under:—

Percentage
Enginecring . . . 90
Pi0curement acticn . 81

Delivery of equipment to Site  22+5

Cunstructi n o . . 26

t¢) and (d). There has been some
delay in completion of these units
mainly due to delay in the ordering
and supply of equizment and mate-
rial~

Increase ip Sale of Drugs Manufac-
tured by IDPL

2710 SHR! P GANGADEB. Will
the Minster of CHEMIUCALS AND
FERTILIZERS be pleased to state:

(a) whethe: there has been any
inciease i the sale of essential
drugs and antibioties manufeclured
by the IDPL this year as compared
to the last year;

(b) if so, the figures thereof;

(¢) whether IDPL is to build two
moze units to meet the bulk of the

requirements of essential drugs in the
country; and

(d) if so, salient features thereof?
THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI P, C.
SETHI): (a) Yes, Sir.
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(b) The sales turnover of drugs end
antibiotics during the year 1975.76
was of the order of Rs 48.12 crures
as against Rs. 33.28 crores during
1974-75.

(¢) and (d). IDPL have proposed to
set up the following two rew units
during the Fifth Five Year Plan period:

(1) Nicotinamide Plant at Bettiah
in Bihar; and

(2) Formmlation Unil at Gurgaon
in Ilaryana.

The salient teatures of the Nicutina-
mide Plant have been indicated in
ihe reply given o tihe Unstarred
Question No. 142 wnswered in the Lok
Sabha on 9th Marvch, 1976.

The Formulution Unit as propesed
by IDPL envisages the manufactur: of
various tynes of formulotions, like
Tablets, Ampoules, Via'ls, Ointmants
and Syrups. It iz expecieq to have
also a highly efficiens Resesrch and
Development wine as a part of the
project.

Agreement with Libya for Oil
Fxploration

2712, SHRI B. § BHAURA
SIIRI S, A. MURUGANAN-
TUAM:

SHRI K LAKKAPPA:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether India has gigneq an
agreement with Libya for assisting
thay couniry in oil cxploration; ard

(b) if so, the galient fealures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). Although the possibility of our
entering into an agreemeni with Libya
for oif exploration in that country has
been discussed on several occasions in-
cluding the visit of the Minister of Pet-

roleum {o Libya in November, 1975, no
agreement has yet been signed with
Libya for the purpose. During the
Minister's visit fo Libya in November,
1975, a Protoco] envisaging inter alia
cooperation in oil exploration bet-
ween <he ‘wo counirvies wag signed.

Nisposal of Claims About Refund of
Wharfage and Demurrage Charges

2713. SHRI €., H. MOHAMED
KOYA: Will the Minisler of RAIL-
WAYS be pleased to state:

(a) whether the Malabar Chamber
of Commerce has submitted a memo-
randum regarding disposal of claims
about refund of wharfage and de-
murrage charges with regard to
transport of Nepal rice; and

(b)Y Government's reaction thereto?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGID: (a) Yes

(b) No spoeciic casts for refung of
wharfage anud demurroge were men-
tioned in the memorandum. The
claims of refund of wharfage and
demurrage are dezlt with by the
Rallways on mert's of each case as
and when received.

Proposal to Construet Approach
Roads to Stationg between Samastipur
and Muzaffarpur

2714. SHRI NAWAJ, KISHORE
SINHA: Will the Minister of RAIL-
WAYS be pleased to stafe:

(a) the salient features of propo-
sals under consideration of Govern-
ment io construct approach roads to
railway stations falling between
Samastipur and Muzaffarpur in Bibhar
on the North-Eastern Railway; and

(b) when ig the said work likely
to be taken up and when is it pro-
posed to be comple.ed?
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THE DEPUTY WMINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Railways
provide and maintain approach roads
1o the stations within the Railway
limits only. The Raiiway stations
falling betwcen Samastipur and
Muzaffarpur have uiready been Pro-
vided with suitable approach roads
accordingly and these are in a satis-
factory condition.

Proposal to Introduce Alr Condi-
tioned Sleeper Coacheg

2715. SHRI NAWAL KISHORE
SINHA): Will the Minister of RAIL-
WAYS be pleased to state the rajl-
way route on which air-conditioned
sleeper coachss are proposed to be
jntroduced during the year 1976-77?

THE DEPUTY MINISTER IN THE
MINISTRY OF RALLWAYS (SHRI
BUTA SINGH): Thero 1s nc proposal
to introduce any additional Air-
conditioned 2-tiar sleemar  rraches
during 1976-77.

Coal-based Fertilizer Plants

2716. SHRI RRISHNA CHANDRA
HALDER: Will the Minister of CHE-
MICALS AND FERTILIZERS be
pleased to statz whether coal based
fertilizer plants have a'ready bheen
set up in Orissa, Madhya Pradesh
and Andhra Pradesh?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C,
SETHI): The coal based fertilizer
plant at Talcher in Orissa and ancther
at Ramagundam iz Andhra Pradesh
are at an advanced stage of imple-
mentation The Talcher project is
expected to gn into commercial pro-
duction in July 1977 anq the Rama.
gundam project in October, 1977.
Some preliminary civil construction
works for a coa’ based fertilizer plant
at Korba in Madhya Pradesh have
also been undertaken but further ac-
tion in regard to thez implementation
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of this project has had to be slowed
down because of the resources cons-
traint,

“Seismic Survey in 24 Parganas,
West Bengal”

2717. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
PETROLEUM be pleased to state:

(a) whether seismic survey in
Some areas of 24 Parganas in West
Bengal is getting delayed in absence
of some imported itemg of instru-
ments; and

(b) if so, what measures are being
taken to make these insiruments
available?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). Seismic survey in 24-Parganas of
West Bengal will be almost comblete by
the end of May, 1976 except for the
Sunderban area. Due to logistic pro-
blems, Sunderban arca could noy be
taken up deparimentally for suirvey
and it would be covereg by hiring
the services of a Geophysical contrac-
tor in the near future.

Rajl Connection for Coal Deposit
Ares

2718, SHRI KRISHNA CHANDRA
HALDER: Will {the Minister of RAIL-
WAYS be pleased 1o s‘ate:

(a) whether Government have re-
ceived any proposal from the Gov-
ernment of West Benga] to connect
the ‘coal deposit area’ of Mejhia or
Bankura District with Andal or Asan-
sol of Eastern Railway or to connect
the same by extending the existing
Railway track of South Eastern
Railway;

(b) whether the same line can be
connected with Haldia Fort through
Asansol and whether this will facili-
tate to a great extent in exporting
coal through Haldia Port;
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(¢) whether the same line would
alsp make a communication net work
with  Asansol/Dwegapwe industrial
complex and Haldia port; and

(d) if so, the salient features of
the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢) Yes,

{(d) The Government of West Ben-
gal has made a proposal for construc-
tion of a new rail link from Bankura
to Raniganj connecting Majhia coal-
flelds. The length of the proposed
Iink is 40 kms. The State Govern-
ment have deposited Rs. 6 lakhs for
the survey with the railways and the
same will be taken up shortly

Shifting of Rallway Offices from
Nagpur

2719, SHRI VASANT SATHE: Wil
the Minister of RAILWAYS be pleas.
ed to state:

(a) whether there is & proposal to
shift some Railway establishment
offices located at Nagpur to Bilaspur
or some other places; and

(b) if so, salient features of the
proposals under consideration and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SNGH)»: (a) No.

(b) Does not arise.
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Dacoity on Delhi Express between
Chittaranjan and Jamtara

2721, SARDAR SWARAN SINGH
SOKHI: Will th: Mirister of RAIL-
WAYS be pleased to state:

(a) whether any armed dacoity
was committed in a first class com-
partment of the Delhi Fxpress bet-
ween Chittaranjan and Jamtara Rail-
way stations of Eastern Railway on
the night of 20/21-3-1976;

(b) whether this happened in
Tatanagar-Delhi I class composite-
bogie, which is attached to 11 UP at
Patna, and whether any collusion
with Railway staff has been establish-
ed: and H

(c) what action Government pro-
pose to take against Railway police
personnel found guilty for the neg-
lcct of their duty?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, a dacoity
Ztook place on the night of 20/21-3-
1976 between Karmatanr and Madan-
cutta and not betweer, Chittaranjan
and Jamtara railway stations,

(b) The dacoity took place in the
1st class coupe of compartment No.
2046 of 11 UP and not in composite
bogie of Tatanagar-Delhi attacheq to
11 UP at Patna. No railway staff
has been found involved in this case

(c) As no Government Railway
Police escorts were provided in the
victimised train, the question of tak-
ing action against the Government
Railway Polize Personnel does not
arise.
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Suppiy of Raw Materlals by Big Drug
Firms to Small Scale Units

2722. SHRI SOMCHAND SOLAN-
KI: Will the Minister o¢ CHEMICALS
AND FERTILIZERS be pleased to
State:

(a) whether some of the big drug
manufacturing firms like Hoechst,
Sarabhai Chemicals, Pfizer and E.
Merck have been found supplying
raw materials to small scale wunits
and get the formulations manufac~-
tured from them which they market
in their own name and under seal of
their own; and

(b) if so, the names of such firms
who have been found indulging in
such practices?

THE MINISTER DJF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (1) and (b). A number of
drug manufacluring units in organ-
ised sector are getiing some of their
items manufactured on loan licence
basis from other units. Loan licen-
sing arrangements are permissible
under the provisions of Drugs & Cos-
metics Act, 1940 and thesc help in the
maximum utilisation of existing plant
and machinery in the country. The
particulars of drug firms in organised
sector having such arrangements as in
March, 1972 were furnished in the
implementation repor+ submitted in
November, 1974 in fulfiiment of as-
surance ziven in reply “o Lok Sabha
Unstarred Questica No, 9471  dated
8.5-1973

Gorakhpur Fertlizer Unit

2723, SHRI R. 8. PANDEY: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
Gorakhpur fertilizer unit is becom-
ing obsolete and needs to be modern-
ised; and

(b) if so0, the reaction of Govern-
ment thereto?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) Government have seen
a report in this regard;

() It is not correct to say that the
plant is becoming obsolete, This
plant is based on modern technology
and has been operating efficiently.
Recently, it has been put through an
expansion programroe as a result of
which its capacity has been increased
from 80,000 tonnes of nitrogen per
annum to 1,31,000 tonnes of nitrogen
per annum, equivhlen; to 2,85,000
tonnes of urea.

Financial Benefit to Loyal Railway
Officialy

2724, SHRI RAJDEO SINGH. Will
the Minister +f RAILWAYS be pleos-
ed to state whar benetit a loyal wor-
ker Class I, II, III and IV has derived
as yearly increment plus DA, DP,
CCA and house rent allowance and
total benefit to each class upto retire-
ment due to additional increment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Railway employ¢es
who remained loyal during the gene-«
ral strike on the Railways in May
1974 were sanctioned ce;tain types of
awards including one advance incre-
ment in the post held by the indivi-
dual as on 1-6-1974, The actua; bene-
fit derived from an advance incre-
ment, including the additional DA,
DP and 1he additional CCA and
house rent allowance where due
varies from person to person depend-
ing upon his pay, the scrle of pay of
the post held as on 1-6-1974, the in-
cemental stages in that scale, the
residual length of his service ete.
The benefit accruing, therefore, would
vary from individual to individual
even within the same Class (i.e, Class
I II, I ond IV). It may be men-
tioned, however, that the approxi-
mate anticipated ependiture when
the scheme of advance incremen: to
loyal railway employees was sanc-
tioned, was estimated at about Rs. 8-9
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crores per aunum angd also that the
number of beneficiaries is approxis
mately 5.7 lakhs

International Fertillser Development
Centire, United States

2726. SHRI RAJDEO SINGH: Wil
the Minister of CHEMICALS AND
FERTILIZERS bz pleased to state:

(a) whether the International Fer-
tiliser Development Centre in the
United States has developeg u lech-
nology to manufacture better fertili~
ser at lower cost;

(by whether by this technology,
quality improves by 15 per cent and
product cost falls by 15 per cent;

(¢) whether Inwinational Fertili-
-er Development Centre has been
sersuaded to share this {echnology
with our public sector fertiliser units,
and

(d) if so, the
1ereof?

salienf features

THE MINISTFR OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI): (a), (b) and (d\. The Ten-
nessee Valley Aithomty in the United
States have developed a melt process
for the manufacture of cempound
Tertilizers ba#sed on urea. This pro-
cevs involves the use of ammonia
¢nd pre-h2ateq phosphon~ acid in a
pipe reactor, elimina‘ing the drving
~leps in 1the conventional  process.
The investment and the  operating
rosts involved in this  process are
tlaimed to ‘»e lower thar in the con-
ventional praregs, Since a multiplicaty
of factors have a hearing on produc-
tion costs, the exact quantification
of the cost reduction under various
counts is not possible. Further, while
the process could result in the im-
provemant in the juality ¢f the pro-
duct, *he cxaci nature of improve-
nent is alsn difficult to quantify,

(c) Th2 Ints(nctu nal Ferulizer
Develooment Centre would be the
agency for transfer of the techno-

PAC Reports 142

logy developed Ly TVA to other
couniries. The IFDC have agreed to
transfer this {echnology to India
However, no decision has yet heen
taken in regard to the adoption of
this technology,

12 hrs.

PAPER LAID ON THE TABLE

NOTIFICATION UNDER  ESSENTIAL
CoMMODITIES ACT, 1955

THE MINISTER OF PETROLEUM
(SHRI K, D. MALAVIYA): Sir, on be-
half of Shri Ziaur Rahman Ansari.

I beg to lay on the Table a copy o
Nolification No. GSR 276(E) (I1indi and
English versions) published in Gazelte
of India dated the 1si April, 1976 con-
tamning Order regarding extension cof
(i) the Kerosene (Fixation of Ceiling
Prices) Order, 1970; (i) the Light
Diescl Oil (Fixation of Ceiling Prices)
Order, 1973 and (iii) the Furance Oil
(Fixation of Ceiling Prices and Distri-
bution) Order, 1974 to the State of
Sikkim, under sub-section (8} of section
3 of the Essential Commodities Act,
19055. [Placed in Library. See No.
LT-II’!'MT/?E'[

PUBLIC ACCOUNTS COMMITTEE

Two HUNDRED aNp TWEIFTH., Two
HUuNDRED ANp THIRTELNTH AND TWO
JTUNDRED AND SEVENTEFNTH

SHRI H. N. MUKERJEE (Calcutta—
North-Easl): I heg lo present the
following Reports of fhe Publ:e
Accounts Commitiee:—

(1) Two Hundred and Twelfth
Reporit relating to Customs
Receipts {Departiment of
Revenue and Insurance) on
Paragraphs relating to Cas-
toms Receipts includeq in the
Report of the Comptroller and



143 Incidents in Turkman APRIL 27, 1976

[Shri H. N. Mukherjee]

Auditor General of India for
the year 1972-73, Union Gov-

ernment  (Civil), Revenue
Receipts, Volume I, Indirect
Taxes.

(2) Two Hundred and Thirteenth
Report on Action Taken by
Government on the recom-
mendations contained in their
Hundred and Forty-ninth Re-
port on Bangladesh Refugees
(Department of Rehabilitation),

(3) Two Hundred and Seventecnth
Report on Accounting and
Procedural Mattees (Deopart-
meni of Economic Affairs and
Ministry of Finance (Defence).

ESTIMATES COMMITTEE

NINETY-EIGHTH AND NINETY-FIFTH

SHR] R. K. SINHA (Faizabad): 1
beg to present the follnwing Reports
of the Estimates Committee:—

(1) Ninety-eighth Report on the
Minisiry of Finance (Depart-
ment of Expenditurc)—Dele-
gation of Financial Powers.

(2) Ninety-fifth Report on Action
Taken by Government on the
recommendations contained in
their Sixty.ninth Repori on ihe
Planning Commission-Develop.
ment of Backward Areas.

12.03 hrs,

STATEMENT RE. INCIDENTS IN
TURKMAN GATE AREA OF DELHI
ON 19-4-1976

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRT
F. H. MOHSIN): Sir, in the course of
a drive for the removal of encroach-
ments and demolition of unauthorised
structures in several parts of Delhi, the
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Delhi Development Authority took up
demolition operations near Turkman
Gate on 13th April, 1976, Alternate
accommodation or sites wilh some
basic amenities were made available
to the families who were to be shifted
from this area. The operations pro-
gressed without any incident till 18th
April, 1976, by which time 404 families
had shifted to new localities.

On 18th April, 1976, at about 10.30
am,, about 500 persons frem the fami-
lies due for shifting gathered mnear
Turkman Gate and protested against
the demolition operations, Some
leaders in the crowd made in "ting
speeches. The officers of the lielhi
Development Authority wh.  were on
the spot explained the corre.. position
regarding the demands made ULy the
families and pacified them for a while.
Around 1 p.m. after the conclusion of
prayers at Fazl-e.Ilahi mosque near
Turkman Gate area, the c¢rowds swell.
ed to around 3,000 and started indulg-
ing in severe brick-batling, throwing
stones, soda water potiles. acid bulbs,
etc. Groups of anti-social elements
moved in the adjoining shopping area
of Asaf Ali Road also and indulged in
violence and vandalism. An attempt
was made to set fire to a building #d-
joining the Turkman Gate police post.
The police post itself was also surr-
ounded by a hostile mob. On receiving
reports about these developments
senior officers including the Depuly
Commissioner and DIG rushed to the
scene wth re.inforcement. When per-
suasion and repeated warnings failed
to disperse the crowd the police had to
resort to cane charge and tear geos.
These also proved ineffective and the
mob violence increased. The heavy
brick-batting by the crowd and from
roof-topg injured 34 officialg including
two Superintendents of Police and 2
magistrates. Ag the eituation deterio-
rated with serious threat to life and
property in the locality, police had tc
open fire to disperse the roifous mobs.
The situation was thereafter brought
under control. As a result of fAring 3
persong died on the spot and 3 more
succumbed later to their injuries In the



145 Incidents in

Turkman Gete Areo,

Delhi (St.)

Bospital. Another 11 persons from the
riolers, including one having gun ghot
woundes, and 8 police personnel includ-
tng 3 with serious injuries were hospi-
talised for treatment.

As a precautionary measure, curfew
was Imposed immediately in the area of
police station Jama Masjid and parts
of Kamla Maket and Hauz Qazi. The
curfew continues {0 be in force now in
the area of police station Jama Masjid
with suitable relaxation for iwo hours
every day.

In respect of these incidents 3 cases
have been registered ol police slations
Jama Masjid and Kamla Market under
section  147/148/148/186/353/352/307
[PC and Rule 69 DISIR. 453 persons
have so far been arrested in this con-
nection. Sifualion in the area is under
conirol and neccessary vigilance is main.
tained.

SOME HON. MEMBERS rose---
(Interruptions)

SHRI S. M. BANERJEE (Kanpur):
On a point of order, Sir.

MR, SPEAKER: On what? No point
of order on this. (Interruplions)

SHRI 8. M. BANERJEE: T am rais-
ing a poin{ of order.

MR. SPEAKER: Not on the State-
nient, hecause this item js vver, and
another item has not l'cgun.

SHRI S. M. BANERJEE:
point of order.

I have a

MR. SPEAKER: The poini of order
must be on some item on the agenda.
This item is over, because there is no
discussion on this item. (Interrup-
tions),

SHRI H. N. MUKERJEE (Calcutta-
North.East): You had allowed me to
make a submission yesterday that when
a statement of this nature i{s made, it
should be amenable to discussion in
the House. When, in the Capital city.
there is firing and people dle, and the
Parliament ig sitting.....
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MR. SPEAKER:; Not now.

SHRI H, N. MUKERJEE: You cannot
say that we have moved out of the item
altogether. This is an item of which
we must lake notice...(Interruptions)

MR, SPEAKER: We cannot discuss il
now. I am sorry I cannot allow a

point of order on this item which is
over.

SHRI DINEN BHATTACHARYYA
(Serampore): I have got a submigsion
to make, not a point of order. If you
look into the statement you will find
how inadequate this statement is....

SHRI §. M. BANERJEE: I have only
one submission; it is not on the basis
of this statement; I am not touching
the statement at all. 1 am only mak-
ing a request to you. When I request-
ed you yesterday, you were kind
enough tv allow a statement and that
statement has come. I am only re-
questing that, in all fairness to all of
us—we do believe the statement aud
we do not believe the statement,
there are both gides—since this is a
serious matter, let the ruling Party
accept a discussion on this. After all
what is wrong in having a discussion?

MR. SPEAKER: Not now. (Inter-
ruptions).
12.13 hrs.
DEMANDS FOR GRANTS, 1976-77—

Conid,

MiNisTRY OF EDUCATION AND SOCIAL
WELFARE AND THE DEPARTMENT OF
CuLTURE—Contd,

MR. SPEAKER: The House will
now take up further discussion and
voling on the Demands for Grants un-
der the control of the Ministry of
Education angd Social Welfare. Mr
Mahajan may continue his speech.

SHRI Y. 8. MAHAJAN (Buldana):
Mr. Speaker, Sir yesterday I be-

@
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gan by saying that we were not
able to achieve the objective of
universal primary education even
27 years after the achievement of
Independence, though substantial pro-
gress has been maee in the field. We
have a large number of illiterates in
the country, the number of illiterates
is more today than what we had in
1947. 1 said yesterday that to leave a
large and growing r.umber of our pecple
in a state of illiteracy, i.e., in ignorance,
means an utter faiiure on the part of
the State in its basic duty towards its
citizens. In this connection I  will
quote what Prof. Julian Huxley says:

“Knowledge is basic. It is know-
ledge which enables us to under-
stand the world and ourselves, and
to exercise some control or guid-
ance. It sets us in a fruitful and
significant relation with the endur-
ing processes of the universe. And
by revealing the possibilities of
fulfilment that are still open, it
provides an over-riding incentive,
We, mankind, contain the possibili-
ties of the earth’s immense future,
and can realise more and more of
them on condition that we increase
our knowledge and our love.”

The Hon. Minister of Education is
a historian. a humanist ang a great
educationist angd I feel sure, therefore,
that the views and sentiments express-
ed by Prof. Huxley will find an echo
in his heart.

To facilitate the achievement of the
object of universal primary education,
I woulq like to repeat the suggestions
made by the Central Advisory Board
of Education, namely. that we adopt
double shifts in  schools, wherever
possible, and that services of retired
primary teachers bhe utilised on a part-
time basis.

Since formal education is not likely
to solve this tremendous problem of
universal primary education for many
many years to come. it has bheen cle-
“ided to adopt the approach of non-
formal educatinn to heln achieve this
objective. As I have already pointed
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out, there are many drop-outs at the
primary stage, and millions of caild-
ren do not even go to primary schools.
We have 52 millions young mea in the
age group of 15-25 who are illiterate.
To turn them into useful and produc-
tive citizens of this country, to educate
the drop-outs and illiterates who are
in the age group of 6-11 and help
those who are in the higher age group
who are working in the agricultural
and indusarial fields, the Government
have already launched an ambitious
programme of non-formal education
in one district in each State. It has
three main target areas: first, non-
formal education for youth in the age
group 15-25; second, functional litera-
cy programmes which have already
been started and have benefited about
three lakhs of people; and third, non-
formal education of urban workers to
improve their skills and to enrich
their community life. An attempt has
been made to relate the curriculum
for the age group 15—25 to the envi-
ronmenta] conditions ang local needs
and aspirations of this group .of youth.
Very tall claims have been made in
the Report about the possible useful-
ness of {he curriculum. I may say
that the curriculum appears to be very
ambitious. But I think the programme
will have achieved a great success, will
have made a great thrust towards re-
moving illiteracy, if those who cou-
duct it are even partly successful in
covering it,

A necessary extension of thess pro-
grammesg will be the establishment of
a national people’s university on the
broad pattern of the open University
in Great Britain. This will oprovide
an opportunity to those who could not
avail themselves of the facilities of
higher education, in full-time institu-
tions of higher learning. This will
also enable people to specialise or
educate themselves in lines of their
choice.

Communication media are a very
powerful instrument for the spread
of knowledge. Not {o take advantage
of these media for the spread of
rnowledge wil] ke a great mistake.
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And may I say that we are laking
rather a long time over establishing
such a University?

The introduction of ten plus two

pattern of school and pre-university

education is a change of far-rzaching
importance. The switch-over to the
new programme or scheme will take
some time. I am glad that work ex-
perience has been included in the ten
years of school. It will help the stu-
dents to develop proper attitudes to-
wards work, inculcate dignity of
labour anq break-down class barriers.

As for the next two years—this is a
course sandwitched between school
and degree college—I hope that em-
phasis will be laid on vocationalisii-
tion and that considerations of
finance will not be allowed to come in
the way of achieving this objective.
Though a large number of students
will be expected to get into actual life
and earn their living at the end of the
two-year course, I hope the students
who want to go in for higher educa-
tion will not pe discouraged from do-
ing so because ours ig a very uneqgual
and inequitable society. There are
large classes of people in our society
who have not had the benefit of higher
education and they should not harbour
any suspicion that the two-year
course is there to keep them down to
minor positions in life.

The Ministry have a number of
very useful programmes for the
spread and development of Hindi and
other modern Indian languages.

There are a number of schemzs for
encouraging writers, translators and
other people who are interested in
Hindi and other modern Indian langu-
ages. for instance, the scheme of Lro
duction of university level hoaks of
modern Indian languageg with which
I wac also concerned. They have 1ro-
duced about 3500 books, but may I
sav that for the development of modern
Indian languages, basic hooks as dic-
tionaries and encyclopaedias are
ejuslly necessary. . In '~ the report
however. I do not find any sepurate
allocation for that purpose. unless
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such books are included under genzral
heads such as university level books.

As regards finances for education,
wnere have been very heavy reduc-
tions in the allocations in the first
three years of the Fifth Plan includ-
ing this year. Therefore, it ig possible
that the total real expenditure on
education during the Fifth Plan will
be less than what it was in the Fourth
Plan, if account! is taken of the in-
crease in prices. Education is a
fundamenta] activity and on it de-
pends the social, economic and politi-
cal development of this country. A
fairly large increase in thig allocation
{s necessary to ensure a reasoaahle
degree of success in achieving the
objectives of nur educational planning.

With these few remarks, I support
the Grants for the Ministry of Educa-
tion.

Slo TQoURo FFAA! (HFTUTIT) :
oemey wge, foer fedr ue &
frafor & foo #ed #@ges &1 9T
WA 3@ g o 3w & ey
¥Tag" gadr g & w1 gwq
foraT #7 a5z aga &% & 1 60 FIS
aefRgi & AW 4T HAT 168
FAT ®YAT @ fwar arg SqRT
frar w3 zg warfes adf &1 &
ARt g fF gara awe agar =i
Fafy Fgw A=A wAAHE 47
fergeama @t fwerr & fom fowders
gt g, T AT TE G wWAT TR
FT & T o ga faar 5% @
FIRT @F ALN g | FAST FAAT
g g & T ot g7 mredl & fofag
g a1 Afegm ¥ dmar a1 fx
T1 60 W 1457 IF FTEXWF =T
G3 OTUAT, 3% WIS 76 W 16 T4
T gF W w20 g1 4T g v me
fr &1 a3 foae fasedr & sHa
AT &L fred qoer wgi fasr aar 2
f %3 aF 48 FTH YU T AT |
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[5Y TaogTe TR 1)

R W™ @ AN S gIRaw
wror faar Wy st v § aw faegw
vr w8 ¥ W ¥ fedl egy
# oarge, WY WT =¥ JT U
&3 gu ¥ wreer 4@ 4T TwAA
€ om s ¥ § wedr &8 s
€ AT wsur @ At sd § o™
T® A W @ wT Y § W
w0 73T § & avEHd ohew a3
ga@ %1 atg § fr faowr «f o §
§ U w=i Fw1 A48 w@iw feew
wEA H WA § ®w adw i &
o4 agr Yy ¥ | A myrw  fx
ag TR TAReA AT & o fuega
gew w0 ST wHE swTY
g% W A§Q Al
=ik 1 § wEmwfee F §owwy
sy gAr g, wfmar, mTEAn, o@e,
Y, shifaar, saafey afe o
STogt A 4T | AFTNT WAt wouT
oY &, & wuerar g vk fan goer g
fafgea &1 Tar &9 % a@ o &
YAaY X@ @ Gyl ME AT WA &
dW W &7 ¥SNT EEr AHY %
AIT T ATaT & | AT FTR o7
wrdl § % WY s qdt W4 °
wy & " gaw fau ST gy
T awdmar FEuadow AT
HY @ W OF uF A & wed(
47 ®fr & =% i fawA &
gl g R, AW 38
X FTH FET E 1T A A W
6-7 ®! TR TF ¥=9 4T @
g1 o€ oY qwi ¥ g g AfEA
gWTR aWT w7 B ¥ Al
e 4T gm Wi w@r udr g &,
Tl ¥ wrw W aue wE g,
WA T CAAH A o WS
% W v ) gETT u¥i w0
woul #7 aff o &1 7Y ugw g
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ity w4 #7 fod & mpaTe
UIHAT FTAFTE oA YA AT W Yo
wur & wug froqud a4 o 2w #
ar wedl &Y ugrd wdr g ¥ gl
# w, yrgArety s F v d
T HAy R oww a5 §o Adf v §
% aF EA} AW #) GEIIENT FHAL
TR 1 gy weS LoN\frad T Frwer
HET | EHIY agi WY WrewWdr quiew
2 o% faeger wrd & WYC o 9 forerT
W Ed N ™ g A Rkw QW
& grmr &rm aw @ weiamew
F A1fRT AT T QT TR @A
g rfg

AT F® A SEP ax A
QAGHT AT HATS B, AT oyey
31 g7 § 9w 8 wam agl ¥
Fr uT 1 wrezT § & w8 g
femsien: g 7T 4 w@ yw Wy
¥ A® wr yvwtaat # 0 yWH
qaTT 57 F WEd | & Jwar g
FEr 7 o F1e @At gar Wiy )
WRFH ugA ¥ AAT AT § )RR
# o g7 &q /A gAT

gfrafudy osEwT o o Hio &
foey &1 ¥F & 3 WS Yo
o Hio FT 70 FAULT FT a9 § |
% nyAar § A% agy &% &, wW A
T4 THET AT wqE EAT SIHT
gAY GR B ETH AG WA wEAT
) TR wamar W 70 FUW
7 A § wuET grar saT § 7
iy W & 5 gare fedr www &
TI% B ¥A4T 3 ¥WX FAW §)
arew & fag ofufufea & fomd S
o Wfro WYo war wd wedr § | Afww
gw @b § R Ygr givafad WX
faseit qirafedt e gs W & 6 507
% fpar arar § orafs 5000 wad
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wifasl qr €18 ®aw 5 wQe ad
featr o B4 9% gy www Ao
§ Sorewy axfore ¥ foar o qaaT
age gfrafed ¥ ¥a@ oF =ew g%
3000 %o wifar ad g § wafs
g g WX FEAT ¥ ouF ek
9% 10 3T 20 YT @AY fwar
wrer § | Ty gw Foafadr & =y wred
twE frg &1 OF B & wnaar
g ®rf w9 & Af & R
HAAAT § A% wgT &Y THT AT F 1
# fufqeer «Tga & %% g1 fF
mpfegEs ®rim 4T A @KigET Y,
N gz & oardr AT agm wW B
AN IFA FT fr gw =T s},
garly foedmrdr =y &, gm A
a7 foud & fam w28 80
Ffpw ag ata = W@ B =Ew
H AT TS ®T FGE ) g7
gHIT TEI TETRT AT A& F1ao.
RETAATT & FBI Y% 1500 =%
wEH §1 TAH 10 Wewwza  §,
o1E W1 §, Ao wSo WY & FiFHs HEr
YT TEAHT  MATYET F FAw 97
A TaT AT |/ w3
W7 o Sfto #HYo 5 FAT@ Tid4T
TFAYRE AT I AT &% fAU
2 g N & ox wvr ¥ ogF AR
®GT GHT | A qW A FT W@
T ATE TI4T WA H GO ) 1500
weRi 4T @z dar @E Far T
TH @ W9 AT AMm AxE
F oF az% 9 fErar =S
gsrt w15 wIQ  wifas &
TF WE¥ 9T 4e¥ § | gAY AE
4e% givafady # o org% 7 3000
%o wifgsw @ frar orar @ s 200
TR & e gfaafadt a1 andw
£ I AR WPA JaT SATETATH
N armT ¥ el vf g, gaa
m fw gArar 9@ g &%
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& 9T AN WAl wT 200 AT
gd wor Sy A &, fra AL AT
#E arg A4 | T Q@ FT AT WS-
Wi & 9% agina A fRar s gHar
% fofaeec aga A =rgar f 3w
F ®TT g9} 9T OF warT a9l F2 |
g wdf Dar =ifgg & faelt ®
I WEAME T W gadr gl
% 5% owft vF o 3w W
TR Fr v g ag fespa wgimA
F sgT &1 WY @t =wAY gre
¥ oo 31 ®I% AT GG 4F AT FTR
qrFE g9 g€ oY 9 A4 Yo o H
a feell gAS® @Y 7 A 0
&l ar® FIY 5@ FMA F oFA
1500 wg% § Ffpw geeT & fas
50 FEHRI w1 @ FTAARM )
Afer A *@ y7 50 ATH |/ WA
£\ Trad ¥ fam Fareq =A@ ¥
& wrq § vga 1 ®q oAy A
frwd A & fog =ma &y &0
afra g% gar adr g ¥ FeFar
g a% @gA wAq qast &\ E9E
URININF, FwET TRHIEHA AT
gl €% wgw tafwaa & @
Arg  3FAHeE qre nw wifaw
®Y yrg wiw # fraft & faa¥
v XA grir &, sadteEee o AT
AT &, #ATF TR gAY R
g =il =i s g & ag
gree furgsr arerdr g & 1 ¥
qAAAT g MT 4 H OF AAF
qre ¥4 SrfEC | gwTY GET 9T WY
100 ¥i@ F T g FE 125
W @F g1 Arg gq Wy 17 ART F
ot wrdy § AfFg gaiy W I 100 ¥
aATq 20,000 A Fr A I@ AW
& arged A% arysad gegr g d
sa1 qog ¥ P sy feee arar Y
ot @ sarmr X oW g@
wTE T AT w9 1 HA AcEgl
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gfafedt & @ wrwaT ¥ aw
w17 oy § @ wade R
arw wT ® 3§ 20 wr@ are faadr
g Al T AT A Fw ¥ o8 oA
wiz fAwdt &1 ww & wanEd,
=/ oW @ 4 =i g
a0 wxdt € ¢ feet qfafadd ate
awe gfrafedt 1 @ 6-7 *A3
w7 wamr frow i O®
fefesfirmam wi grar & ¥ & wwean
g 9€ 937 @@ AW g1 2qW F
@ §541 F AT4 OF AT §aA
grr =fgm

M ozw o"w wr oW e
#t foe oft A ey 2

“‘concession forc hudren of victims of the
Armed Forces during the last war”’

Ffpn WEew wEEd @ TSl
 fqq go& &Y w&r 1 w9 WW
qrFE BT ¥ FTA0 6 AT FFawd
& & AY wrew wgEd § a=AT &
WY FuaT = g faeEr gy ?
WIEY BIEEq T gA A AT WIAES
& fom gody gatdr & 3 faas
gt & wWg mrA e Adfad
gu & w foT o R wssEi
FeOH T AT 2 VR B 7

g @ A # FEAT ARAT §
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90 MY FE AT HHTHE | W
g few S Wy S R
gaq fopar w1 ¥fer gror ot D
3 S5 Hwiely aare Y o ey
g wtfaw aff v @ i fr ag Wi
&1 W ¥ @ ) e wrg Ry o
T @ FL W@ §? oo fgr W
JTET H USE WINT FA7AT § Y 9 9%
AT |91 g AR | §F qaw Y
Tt &7 & faw, femmwd e &
fam, ford &30  fo aix wged 5
TAFG  FA § fag v @ar Tvhee
# g fr feedy wr wo fadia samey
fear s arf® @@ o7 8o & oS w7
T @ wE ) e R Ay daEw
FvaT SfgT | wy  gArt ger g
IR G ¥, AGS B w6 g0
g swar g e, B o
7@t frar oAy wifgq | o o gvEQ
FHFTE § ST &1 (g AL SR |
A fgtwrar g o7 # gwd W ®
T FA afge ) grARTF I THE
Wi+ =TT qat 78 & E1 TrEmT 8w
AFAfT | WA FH oFW OH g9
At g ag o fgmy wom wafv
al giardanaarg v amkfan ey
g fer g | AR sTew # AT Tl
FT AEA, WT IW AT ATEHATCHAIA
gr s 4 et T BT g —

wraA ferdy & TTr WOT WIATE
afra & qoav wgar g £ faedl i (A

Everybody must knowRussian, whatever be
his State. Hindi must be know to everybody;
notas a fanatic, but as a national necessity,

o AT FTRE ¢ Thewyfedt
T a3 gadew T B | g
A ATH DTG A T § oA
WEAT GFFT A F AR T AAT TG
TR g AT s wA T AT R
aquAe g & wadr Ay ga Tw  HEva
# SRl T gaat onw aw ¥
ferdt ¥ ermar Y gofy 1 & AT §
o B ¥ AR F) 0% 7 Ao & oY
ST g off WA sy wits faew @y

for national integration,

fged w1 1% AW FT OATNT SATEY
atE, ELU% WAT ¥ wed gy ¥ fAw
sy,  a¥l9g FgE EN WY o g
F7 og auar | SfeT e
% =wgarg fx s oo A o <
wra, aqits  gfwar o "t afeaw
Sitsr waT ¥ SqAsa o
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R 9€ WA ¥ WT FYW IE
w & fego ot o wredued firc
W ¥ ) o o Hro & adwra IR
I 9T A AT F ATET FAAHEE
i o R we oAl ¥
fir 35 agg ssor  wm fFar @
sifrge § wer ofpfedrwrE &, &
@ar gmmar g f5 go Yo e B
Jaclr w1 Fdem TR ;AT §,
uz we o =afew a1, e W
T & Wt wifaweE @ |
TP WA F—NEA TR 9% YT Wo
Iy To T, TWo FI& TR
fagr WAHRE | T Ao WFT FAIH
o Fo % foery A A, aw W o
d Mo TTAT AN A GT Y7 AT X |
aftw a7z it W faRem wrfaa
magr F, Q% aEd) &, /T 3w W
qre & fedisr 94T @ 911 37 @0 & WA
T | 98 9T -WTE-FEE ¥ OATT 4T
a @ ma ufer ar gdafEd
# At g er fad e
Javdgy v¢ gr, faa A7 agw s
AqAT &1, 1 A% & wraA g fagv &

A WeET % T4 W A fentozy W
WEFET § |

=y Aisaz fyAQ (wodog.)

mAg weasy w1y, ¥ foar wared
BT TATTTHHAT A TALY AT AT EATA
firar Y rinrT wgfy & v faswar
AEAT § | #HITT AW qFA gEIAT P,

21 &Y forear =y agfx o ag godr § 1
o & are foar Y Y wafw
qar§ 4§, JEH AAT AT 97 aga ¥
gHE WA TR AT 3T gEEi v ¥
qZAT o7 AW ¥y 9 G0 Y FEm
mr, &few form off o s T g
T gard) fure( qgfer go qEad v @
ng ¥ | gafed AT g8 @Ay §
fir fradt wreft & ot gae gar & Sww
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HTHIT 9T gH %7 QF a1 waAy firer
gafa a¢ finT & faate sar wfed

Mt oY ¥ w1937 R, ST
Y FHT AT, I HHT YT FHEY Fo18
T HT 3E% wrerT e faarwy
S SraeT fawamgr a1 1 /f
@ & a7 9w gAardr ey s
§% Qar &7 aw wr i o vaw
& fod gfrardrfrerr w nf) avaw
are St /Y wet % fewertar qT, oW
AT Tgd ZT WEF T | e S 7 Py
forar ozt & fod gama farar, oo
IEW wEr qriFasei & wi i
¥ ag 1 gu foer Y 9rew T AT
=1{ed, fmR T SR SRR g
e aaenar a1 1 et 7 frdy 718
%7 faredT 97 Hroqw gAY ST | v
T2 s 1 ofviyfa 7 gwn 9d @
T ? gaR fnetr & ot Ry fawmg
fard) aga s AR TETad
dfre da 72 & fr wgr qu gefaaa &
Forear @1 T forer 3, IR aT sw aTA WY
Wrag vgd fr ud fo@ Nrafqmry
AT AT @Y S fomaw &
o3rt T & Ay g AT E gay
g B w1 TiedT g wW
¥ 1 owraw fe S atsd e
WRE, I gET IR F AT G AR
gAY O e ogw wr gl
A & foerr ¥ &1y ¥ @veey @ f Py
qATE T AR KT pH AATT FEATF
wr Aifory ST v ATA L, O/ @I AAT
& g @dY ¥ WY A TH A #7
forsrr s 3w s % sfraw ¥ 3w
oy | FAT g w Wy wfwa @ oav
wave g, 7% wfe 3 msm v oY wa
FH § | FATEFATE FATASy A DAY 1
ATHF IR AT FB & ATRQ 1 HAT
wq & fea@ § B warg gAT€ St
Ty T aw ¥ afr wrdw
Hifewd wrcfeos waml & i w5y



159 DG 1978-77—Min. of APRIL 27, 1976

[sfr amiivae frady)

AR T aw, W& W, qun, wm,
TR A AT ¥ ) AR d gAY
farear &Y oft wafo a5 W g owd e
WA Y gagR QA F T
=fer t dMIFT R ETW F ghe
yo aafa srgfe 1w aey
ez S aran 5 gw wn wAT ey
§ ? afm w1 frmiwr s s &
FEt R dEw G g & fay v
w1 @ & | 9fm fwior & = #
59 71 farert aga 8 wY &

zax favmr wrRasT Jave fear
2 A ewarag wrar f5 feed),
g3, Wt dar  wmr v AAEw
grm o Afsr A A fr wd
R A fedy o A & " faar o
@1 & | WA wY IET EY @ A G
g oSt w & wivaed gamr
ar @i ¢ | Al & fad O 95w g8
wiy & TN HAS WY wge famy wtran
¢ zafed was oredo e g€ da
wast ¥ gw f 7 omyEw w9
& uw faugt v aw ww3 §
T s@ @ W@a Wt ¥ aEW
arfee Wy gar @ % faag v ) Ffew
T 9Tar S W gAY I¥er w7 Fawg
¥y g€ & 1 qrvarer &M & &R 3
TRt ST AT WA K owAAe TOE
gUIY 3W A WS § o g9 I a4t T
NEH TURERA § | WIS 9T FEFT F1
Weaifga W@ wwar =iy ? g
¥ a7 arfger @ 9o fo Y AR qreiy
W # 9RAR . & gHATAE WY
S AT AT IR WITEAT B, IHFT AW
Arqgaa fomd awrk aw &, gewe
W oaw & dafga § 3T gw @4-
JIYT & qrAY 77 77 |

g w3y ¥ W fr oo @
gRFIeat § seeh w98 N gew
ae ©r §, ST Aww ¥ AT A @
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sy AE FT 9T § | wrwvawan
s ara wY & s dewa wror oy faad
% ¥F 9ITY g7 W1 g § v fowr
¥ of@ Al aw qgard, St =Y 9w
wiur % ferr & ) ST WA
vzfaat §-—q& g i gadt q@m
s qafa ¥ swrwmor qew it ¥ wle
gat faam Ao 1A § 1| g ST AR
I Y Y 3, WY A g HOHT WIAr
Faared fadfar @A ga6 vy
A faeafrreat & o depr qedy
streft & 3T g wfusaeay wTAWE
g egfa & o™ 1 O e &
IaAT BN INATAHT W E ) qwirgwd
I NI § AT I ¥ AT N wA-
FIY ¥ §eFd ®1 g R mET § waf
qrgoR fagm qud gw & ogr v §
T g9 g ov Trdr g7 =) soagar
afl s o g &, w1 faog A A
w1 < & f5 9a formivgfa &1 719
F& IAKT AT weQrEAt §, IARIAIfHT
TG TV, IA AT & WITC FT IATIC
WL AW F AR TG ) w{od Arewan
gfF gart gepq afgr T go &,
I GIT A IV FA T JO7 a1
gardr AT W Aegtrd, favd arvor
qUg 1 M@ a7 g 2, 7z a7y A
wIg | gafan dararg fr dFa
Y[ § AT HYL GROTFY TTH & G4
F@ ¥ e Iy Frfgy AT /Y AW
Sqr F gfer e aw i 8, 9
faadT arfeg

gored fawam st a7 & §o are-
g W e 5t g% T A go e
fry o v § Afer #% s A AR
WHagaAdu Y, agg & O4
qud @ 6 fa g, faas g ek
cfograr =1 a7 T&  IgareT €1 A
g1 TaTaTE ¥ WX g/ gl 9%
i ¥ AT ] W ITE qul
et frgodr ) & ma W
&3 &y ¥ g ¥ W wre Iy gEnd
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*Y Wy, AY Claga a7 AT g Foar
&1 & wifin fir qreETL 99 ATE KA
tote g weydt Wk gt garf
woq feek thegw @ sgEred &
grai d)

ARG (A HIATO WY AT
X6 A & ¥ q@ar wer W g
wifearedt @t & famr kX ¥ 3
wafe g€ & =< o7 g & fag g9
o I W §OR g% swAd are
tafem graal & wow O wr aga
wyr Pears § 1 % wran g G g femr &
LR avg & waw YO Wfee frak 74
T &g & o1 ¥ A of gg § A< fand
IAHT T@TE WY GTA E @I R, IEH
TSI 92 WX ¥ 7 97 1 77 Fror
¥ 74T FY §O OF 31 ¥ T
foww FEr gl na g e

gt Ew o X g G qa AT & ot
gy, dT T i Awqwd ) I w9
fia & fag $o 9 aga sqaear
FY 0§ g Ffww fex W agr o qen H
oq wr § faaw fag owra 7 oo
broondfea iy &7 ab ayFer
&Y fIX F IH-AHIA A1AT a9 | 9H TD
R I ¥ wgw A v, e d gn w7
FI foreri ) € Afaw s yam 2@ ST
FTE maeq) @Y #Y T gH & ) Qdr
AT ¥ QY 79 4TH § s § A
747 AraA-greT 73 > fag T 55
T ¥ wrasgwar Wr g, @Y ¢F ot
FY &1H X 37 Y IO S99 §1AT1 0lE T
T F § A A § IEE FAF Qe
37wt 3@ agfemd € siq, Gt A
WIGE Wyl §

gy @ wad ahifre qest
& wn w @ rh § 1 S gl &
fog umw & faenmion Q% g og
& gy wrely wwe ¥ a1 fawm ¥
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AT & AT %7 33 wT ATAR FL €% |
W WAy Iy zar & fag o gt
aeqT 99T § Y AfkT 1 1w A
qusma A g § A v W
AT XY ATH W ATFfTT wEAT ATEST

g1
¥ oot ¥ qrq A xm qAWy &7
WqxT ¥} wiwY w1 GG wATE |

SHRI C. K. CHANDRAPPAN (Telli-
cherry): Sir, when the demands of the
Education Ministry are being discussed,
we raigse certain fundamental problems
of education, not as a matter of criti-
cism, but because we would really like
to see that our educational system
becomes an instrument which will lead
to socia] changes. 1 have been using,
I think, the same words while parti-
cipating in this discussion every year.
But the problems which we have posed
all along remain unresolved. In re-
gard to the goal and perspective of
our education and the content of the
textbooks, I must say with great
regret that the government has not
succeeded in bringing about any desirt-
able change. When we read this report
and iry to understand our educational
system, we find that our education 1s
rather detached from the realities we
are facing today after 26 years of in-
dependence. In the universities,
schools and other educational institu-
tions, we are trying to mould the
future of this country and ensure thst
the education should be such that it
should meet the reguiremenis of in-
dependent India and not the require.
ments of India before independence
When you look at it from this angle,
you find a lot of disparities between
the situation today and the recquire-
ments of the country.

Education in my obpinion is trying
fo take an =attitude of an impartial
institution. Does it teach the studenis
or does it bring into the minds of the
younger generation in our country that
they stand for democracy and secul-
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arism and they will fight for socialism?
These are the goals to which the nation
stands committed. -But if you read the
textbooks, especially those orescribed
for the school students, you can see
that very reactionary and outmoded
ideas are penetrated in those fext-
books. Only yesterday—my friend
Mr. Stephen must have read it——there
was a news in the Kerala press thal a
resolution was moved in the Kerala
University Syndicate demanding that
a book produced by the Language
Institute, an institute financed by the
Centre, should be scrapped and it was
accepted. The book is on the political
system in our country. The Senate
had to agree that it should not be used
even as a reference book because of
the 'way in which it ridicules the whole
system of democracy in our country
and the Indian Constitution. It is not
an accident that this has happened.
In the school books you can see {hat
governments are categorised as de-
mocracy and dictatorship even today!
Maybe 26 years ago it was all right.
Soviet Union and Hitler's Germany
were both dictatorships, Does it not
make any difference? This kind of
textbooks give a certain orientation 1o
the minds of the young which is not
suited to the needs of the country.
In many textbooks Mr. Jayaprakasgh
Narayan is portrayed ag a living hero
of democracy. In the second senience
of this report, it is said; it begins like
this: “With the proclamation of the
Emergency, however, the general at-
mosphere took a dramatic turn for the
better and the country's educational
system has greatly benefited as a
result, Fducational life hag now been
restored top normalecy and ecademic
programmes are runhing on an even
keel.” Who was responsible for this?
The mention of the reference is ap-
parently about the sirugele which was
launched by Shri Jayaprakash
Narayan. I konw there are other pro.
blems which lead to student unrest.
But this particular reference is towards
that strugyle. In the textbooks, he is
shown as one of the apostles of de-
mocracy. That is not good.
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In regard to other matters, we
always demanded that the education
system should not be left at the mercy
of the management. It happens that
our education ig largely run by private
management who are commerciallsing
it into a profit earning enterprise. I
do not want to go into the various
problems relating to appoiniments, ad-
missions and corruption in this field,
which are rampant. In the schools
run by religious minorities, compulsory
prayer is imposed on the students. In
a democracy like ours, such things are
not desirable. We feel that the edu-
cation should be nationalised and the
textbooks should be prepared by the
Government through an agency which
can regularly review the content of
education so that it will have a scien-
tific orientation,

Coming to the examination reform,
UGC has appointed certain committees
and their reports are being implement-
ed. The fact even today remaing that
our examination system, as a whole, is
obsolete. It puts the studen! under a
rigorous torture. It is a memory
orientation. I do not know why we
are struggling with this examination
reform for years and years and decades
and decades. I hope, Government will
introduce some reformg in the system
of examination very soon,

There are public schools in our
country. They are g legacy of the past,
They remain and flourish. We have
these institutiong which are creating
elitism in our country which is con-
trary 1o the principle of socialism,
These institutions should be abondoned
forthwith. Thig country should be able
to go forward without this menace of
public gchools being created and public
money spent on them., I think that
the Government should make up its
mind once for all. The Government
is irying to dilute the public school
system by saying that we will have
some  reservations in them. This
public school system has a tradition of
creating an elitism and that {s no!
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permissible in a system which we are
irying to create in our country.

When the Emergency was declared,
we supported it because it was a bold
action taken by the Government
against reactionary forces which were
' trying lo subvert democracy in our
country. We never thought that it was
due to something that has happened
in Patna or anywhere. It has its deep
roots in the sgocial fabric everywhere.
In our educational system, it has 1is
roots. This is not a new invention thail
I am trying to bring before your notlice
Who does not know that CIA is acti-
vely working through various
agencies in our educational fleld?
Who does not know that RSS
and Anand Marg are active in
our educational fleld? The Govern-
ment hag made bold declarations that
i will wipe and weed them out. The
time is less; otherwise I will tell you
many stories. But I would cife one
example, only one. Here is an article,
“Education and Anand Marg™. This
15z a photostat of an article published
by G. C. Pande. This gentleman is
the vice-chancellor of the Rajasthan
University, now, at this moment. And
he says in his article—] quote:

“Sri Sri Anandamurti combines in
himself this rare synthesis of the
past and the present, the Indian and
the universal, the spirit and the
secular. Anand Marg thus ramifies
in a number of branches and covery
human life and activity in a com:
prehensive manner.”

He was eulogizing Ananda Murti who
is in jail in Patna, facing prosecution
in an alleged assassination case. And
thus gentleman is till today continuing
us the vice~chancellor of the university
m Rajasthan. And I am told—I was
in Jaipur the other day and I was told
by respectable teachers and students—
thai the guest house of the Jaipur
Universily ig a den of Avadhoots; that
and even to those Avadhoots who wera
Parrested and jailed the guest house
provided foed. Maybe, Dr. Pande
thought that Ananda Murtlii's Avad.
hoots ghould not suffer in jail. Is it
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permissible? If this happens al the
top levels of our educational institu.
tions, is il an accident? I don’t think
the Government is upaware of it. And
till the day the Anand Marg was
banned, the wife of this gentleman
was the lreasurer of an Anand Marg.
run institution. Did you do anything?
Hardly anything. ‘Thig is the case in
regard to Anand Marg. Thig is only
one case. There are many like this
We make bold declarations and herofe
speeches; but when it comes really to
touching the people, pin-pointing the
responsibility and punishing them fot
the crimes they are perpetuating
against the younger generation in oty
couniry, we often prove lacking in
courage. I don't say that it is spine.
lessness; but it is something like it.

12.59 hrs.

[MR, DEPUTY-SPEAKER in the Chair]

Now, coming to CIA, the other day,
my friend, Shri Das Munsi was asking
a question here, viz. whether the Gov.
ernment was aware of the CIA rami
ficationg in the educational sphere.
First, the Muinister tried to answer
negatively—it was not the Minister of
Education. but the Minister of Home
Affairs. Later, he agreed that there
are varjous institutions working in the
educational field who are recejving
money from various CIA_cover or.
ganizalions. What have you done
about it? What about the Vishwa
Yuvak Kendra? What are its acti
vities? What kind of relation is the
Government having in regard to it*
The World Assembly of Youth was
dubbed and identified as one of the
cover organizations of CIA. This
Vishwa Yuvak Kendra, which was
heing financed by the same source, was
never touched. It is working scot-free.
It has only changed its label, It is
working in Chanakyapuri near Diplo
matic Enclave.

RSS ig in the administration. Ad.
ministration includes the adminisira-
tion of the Ministry of Education as
well. I am not saying who is there.
In the administraijon there are RSS
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elements. Not only among the tea-
chers, but even among the students
there are RSS elements. What mea-
sures have the Government taken to
weed them out? I do not think much
has been done,

18 hry,

On the contrary, certain very
peculiar initiatives are being taken
under the very nose of the Education
Minister. 1 do not know what is the
inspiration behind it. I wag told that
teachers in Delhi are given assignmenis
to bring in a cerlain number of people
for sterilization operation; otherwise,
they will not be given their salaries,
or their promotion wili be in trouble.
Even unmarried lady teachers are told
“you should bring 10 or 15 peuple for
sterilization operation”. Thig is ridi-
culous. Is it part of education? I do
not understand it. Is it the way in
which it should be done? Not that 1
am opposed to family planning, but
you are doing it in such g manner tha{
it becomes so vulgar and ridiculous,

Then, the young students in the
Delhi schools are given a form to be
filled in by their parents and sent back
within 24 hours. What is that form?
It is a form which seeks information
whether the father has undergone
sterilization operation and, it not, whe.
ther he is willing to undergo that. If
the child does not bring that informa-
{ion, he will not be admitied for the
examination. Is it good? Is this the
way of campaigning for something,
however good it may be? This is
nothing less than madness. Yet, this
is the kind of thing which is taking
place in Delhi.

Then I come to the participation of
youth and students in the implemen-
tation of the 20.point economic pro-
gramme. Sometime back we gave a
memorandum, to which fortunalely
Shri Das Munsi was also a signatory,
suggesting that those organisations
which support the Government on the
question of socialism, secularism and
democracy should be called upon to do
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a certain creative work in the field of
education. After the 20-point economic
programme ‘was announced, we again
approached the Government with the
same request that those organisations
which are supporting the Emergency,
which are supporting the 20.point
economic programme should be given
the due role in the implementation of
this programmme,

In the Government's routine report
ihere is reference to certaln commit-
tees for afforestation, fight againsf dirt
and disease etc. I have nothing
against them. But 1 say that it does
not create a sense of involvement
among the students. After all, in this
country without getting the tacit sup-
port of organised youth and student
movement, if the hon, Education Min-
ister thinks that through his Secre-
taries he can implement this pro-
gramme, he is badly mistaken.

Take the experience of Kerala.
When the Congress-led student orga-
nisation—] am not speaking about the
Communist-led one, because thal may
create problems for them—when they
were given this role, they mobilised
tens of thousands of students to parii-
cipate directly in the national recon-
struction programme and other pro-
grammes. We also had our humble
role in that work in building bunds,
removing weeds which are badly
affecting the agriculture, without any
bhudgetary alocation. You can do it
here, provided you have the righi ap-
proach. But, unfortunately, vou do no!
have that approach. Your approach
is typically bureaucratic. You leave if
1o the Ministry, and the Ministry leave
it to the officers down below, and red
tape delays things. So, it wil never
come to fruition. You will never be
able successfully to implement the 20-
point economic programme without a
sense of involvement of the student
community.

One word about the physically
handicapped. This s not to plead
for anything special I <think the
Ministry is doing certain things, but
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they should have a more sympathe-
1ic approach, @ more creative ap-
proach, §o that these people find
their place in society.

DR. V. K. R. VARADARAJA RAO
(Bellary): I am speaking on the
subject of education after an inter-
val of filve years. This is because 1
hed imposed on myself a ban that,
having been a Minister of Education,
it would not be appropriate for me
in any way to speak on the subject
or cause embarrasment to those who
are administering this portfolio. Five
years was my limit because I
thought that Parliament would be
dissolved at the end of flve years,
and I hope I will not be a Member
of the new Parliament. Theretore
1 thought this might be the last
aoccasion on which T would have an
opportunity to speak, and hence I
sought the permission of the chief
whip of my party to speak on this
particular topic.

1 do not want to be critical. I know
what problems ure involved in ad-
ministering the portfollo of edu-
cation. It 1s not like transport, ship-
ping or railways or even industries
where a great deal of authority,
finance and administrative power rest
with the Central Government. In case
of education, to a very Iarge extent
Government hag to j;ely on persuad-
ing the State Governments and
persuading other people in the edu-
cational field, anq whatever little
money they have got is spent not
divrectly by them, but by these
organisations, the most important of
which, of course, ir the UGC. There-
fore, I am very much aware of the
practical limitativng that are there
That is why, even when I was Minis-
ter T used to say that the Minister of
Education is mainly w talking Minis-
ter  He jnaugurates conferences,
gives key-note speeches, addresses

, Seminars, puts forth ideas, but when
it comes down 10 getting things done,
he is very much handicapped. I say
ell this because I know the difficulties
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under which the Ministry i3 func-

and, I am afraid, will
continue to function for some time
more.

I want to lay before the House for
the record what I think are a num-
ber of uncompleted tasks in the fleld
of education. There are other forums
from which I can talk about it, but
gsince I am g Member of Parliament
and I happen to be an educationist,
having spent 45 years as a teacher
and an educational administrator, it is
but proper for me to place before the
House what I think gre a number of
uncompleted tasks that lie before the
country in the fleld of education, so
that through thiz augus: House some
impact may be made on Government
for speedy action in dealing with
them.

I would give prioiity of importance
in thus hist to the question of adult
illiteracy. It ig a subject on which I
have got very strong feelings For
years and years, both before 1 was a
Member of Pariiament and after-
wards, I have been talking about the
need for making this country literate
The number of illiterates in this
country, as T am sure is known to
this House, is probably there hundred
million or more. The number of illi-
terates has incremseq after indepen-
dence. Every country in the world.
after independence, has gone in for a
programme of liquidation onf jllite=
racy. Whether you want democracy,
whether you waat industrial civili-
sation, whether you want application
of science and technology or the remo-
val of superstition and so on, unless
you make the population liferate, you
are preventing them from having all
these things. That is what the Soviet
Union did; what China did; what
Indonesia did; what Cuba did. Here,
there has been no sustained pro-
gramme undertaken by the Govern-
ment adult illiteracy I woulg like
;olémow what is happening in this

eld.

When I wag functioning on the
other side of the House, we had set
aside an amount of money for adulf
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literacy ang set up a National Ceuncil
for Adult Literacy. 1 persuaded all
the State Ministers to be members of
that body and to take personal in-
terest in the removal of adult ilhite-
racy. There was a target and a pro-
gramme. What happened to that?
When we are talking so0 much
about educationa] reforin, having 10
plug 2 plus 3 reforming higher edu-
cation, what are we doing for the
common masses? We are supposed to
live for the common masses. Whut
have we done, what are we doing
and what are we going 1o do to
removp adult jlliteracy? What steps
have been taken and what amount of
money ig being spent? What j5 the
organisation? What is the policy?
What literature is being produced?
It is high time that somebLody in this
House raised these questions. Be-
cause if we do not do something
about 1t mow, duting the period of
Emergency, I do not know wher we
are going to tackle the problem of
adult illiteracy,

Then, the second remaimning un-
completeq task in the field of educa-
tion which has remained so for the
last 45 yearg is what is called the
problem f drop-ouls, wastages and
stagnation ip primary education The
first time 1 came across this wag in
the year 1928, what is called the
Hertzog Committee’s Report which
drew the attention of the country to
the fact that out of 100 people who
journed the primary class, the first
class, hardly 40 or 45 people reached
the fifth class. The story has remained
the same. What is our policy re-
garding drop-outs? V’hen we swvy,
make primary cducatics available to
more and more people, make it cum-
pulsory, 1 say, something like 30 to
40 per cent of money spent on primary
education goes down the drain. It is
completely wasted Every person in
the field of education knows that un-
less there is four years of schooling,
there is no literacy, The major reason,
as you know, Sir, for the extension of
illiteraey in this country which makes
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me ashamed when I go abroad—we
are known all over the world as &
country with the largesi number of
people below the poverty line and
the largest number of people who do
not know how to read and write—
has been our shameful ncegleet of
seeing to it that primary education
works, that drop-outg are stopped
and the people who join the first class
reach at least the fifth class so that
they retain literscy Thig is the
second uncompleted task iy the field
of education which should be attend-
ed to.

Now, I come to the third uncom-
pleteq task. We have been talking
for years from tha doys of Mahatama
Gandhj and Iater there was the
Radhakrishnan Committee’s Report
on cducation and all educationists
have been saying that the medium of
instruction should he the mother-
tongue, the reuional langaage. What
happeneq to that? The vested in-
terest in the field of higher education
has seen 1o it that the Indian langu-
ages are nol made the medium of
instruction. Today, in the year of
grace, 1976, there are far more linplich
medium schoolg than what they were
before, The number of students
going to English medium schools has
increased tremendously. From the
nursery rhymes, from the first class
the medium is English. There was a
time when even the Convent schools
and missionary schools were prepared
to change-over to Indian languages.
Today, not only in Conven: schools
and missionary schools, but in other
schools also. the medium of instruc-
tion is English. All the el'te class in
the country send their children 1{o
English medium schools. You are
talking of family planning and telling
the Government servants and others
to adopt family planning 1T ask the
Education Minister to see that Gov-
ernment servants gre given the res-
ponsibility to see tha: iheir children
are educated in Indian language
medium schools. How can be other-
wise expect the country to grow?
How do you expect the country io
develop gelf-reliance or to achieve
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growth, and how do you expect its
creative energles lo be recleased if
Enghsh continues to dominate as the
medium of Instruction? I am not
wgainst English: English must be a
languge which we must all know—
what Dr. KoJhari called & Library
language, IthinkIalsohad,on several
occasions, pointed out ihat we must
know English because we must have
access to English which has the largest
repository of knowledge in the
whole world. But why should it be
the medium of instruction” Finland
doeg not have it; Afghanistan does not
have it; Denmark doeg not have it;
but this great countiy of 600 milhion
people, which 15 naw a most powerful
country imn the world, still believe.
that unless Ingli-h ig the medium of
instruction, we cannot learn How
many Nobel Laureates we have
created in this countrv, how manv
Fellows of Roval Society we have in
this country; what remarkable con-
tribution we have made to world
knowledge in termy of our popula-
tion, in terms of our s1ze and in terms
of the number of Universities ;s a
matter on whirn the Education Minis-
ter knowg the facts as weil ag I do

I would suggest that we should
come down to brasg tacks. Since,
during the Emergency. we arve re-
thinking on fundamentals and we are
going into the fundamentals, 1t is
high time that wa thought of the
whole question nf the langnage yroh-
Jem  We had a big programme of
text-books and other books to be
prinled in all the Indian languages:
what has happened to that? What
has happened tr, the publication pro-
gramme? What has happened to the
change that was L, take place? How
many Universities, how many M A.
Colleges, how many Science Colleges,
how many Medical Institutes and
how many Engineering Collegeg are
teaching their subjects in thelr own
languages and not in English? How
are you going tp bridge the chasm
between the classes and the maeses?
We talk of n socialisy society. a
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democralic society and a non eliie
society, but how are we gomng {0
bridge the chasm between the classes
and the masses whicl: is widening
and deepening evcty day of the in-
dependent existence of our nation.

Then, Sir, the fourth un-completed
iask-—I won’t elaborate on this—ig the
three-language formula. What has
happened to the three- language for-
mula? The ides was ‘hay Wwhile
Hindi should be learnt by non-Hindi
speaking people, the Hind., speaking
people will learn ap Indian language
other than Hindi For tni; purpose
we hag set up a Central Institute of
Languages 1n Mysore and we set up
four regional justitutes in duferent
part, of the countrv. We invited the
State Government, 1o send thecr
teachers for th: puipos2 o2 enabling
the teacherg to teach other Indian
languages 1 Yehev. Haryana—whore
dynamic Chief Minister is to-day a
dynamic membar of our Goveru-
ment—did take up Telugu =and
Telugu was introduced as another
language in Haryana; what hes
happened to that? Doeg thiz three-
language formnula hold or is it dead?
I it is to bhold, then the Hiudi
speaking people have to learn an Indian
language oth2r than Hindi: Sanskrit
will not do; it has to be some other
language, may be Tamil or may be-
Bengali or Gujarali »r any other
language—I don't mind whatever it
may be, but some language has 10
be learnt What is the progresg in
this regard? O let the Government
say that they have found tha: the
three-language formula doeg not
work and have therefore Aropped it.
Why retain things on our shelf when
we find that we ars not in a positicn
to implement them”

Then, Sir, the next un-completed
task is this. What ig the link bet-
ween the Indian languages? It is
now quite clear that this country is
not going to have one language
though we are hopeful ang are still
talking of Hindi as a national
language. We know jolly well, when
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we come down to brasg tacks, that it
ig not possiblee When we go to0
Tamilmadu we find thar they won't
put even sign-boards in Hindi at
Railway Stations or Post Offices or
Central Government establishments:
that is a reality, So, there are going
to be a number of languages, some
mejor and some minor. What is the
link between these languages? A
good Indian has to learn three or four
languages, but how will he iearn
them? The answer ig obvious. On
this question, many of us have
written before and many of us have
talked, and now the latest and most
powerful voice that has been added
to the discussion is that of Acharya
Vinoba Bhave. Why don't we have
an additional script for Indian langu-
ages? Why not transliterate books in
Indian Tanguages into the additional
script? You will find that if you do
that, even without the help of a dic-~
tionary we ure ablz Lo find so many
common words. If you {ransliterate
any book in Malayalam, many of the
South Indians wiil understand the
bulk of it becausa there iz Sanskrit
and Tamil jn it. Similay is the case
with Telugu and so many other
languages. Why don't we have a
programme at least.

So, in all carnestnes; and humi-
lity I would suggest that the Educa-
tion Minister should. in conjunction
with the Minister for Information
and Broadcasting undertake a big
programme of transliterating into
Devanagari script books in all Indian
languages. Those people who want
to learn more than two or three
Indian languages will not have the
problem of having to face the script.

I do not want {o take more time;
I have already spokcn for 12 minutes.
But I would lika to mention that,
among ‘he uncompleted tasks—oh-
viously, I cannot exhaust the list—
is the question of primary education
and secondary education. We all
know that this countrv has been over-
spending its resources on higher edu-
cation; everybody knows that, Any
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student of economics knows that ot
the level of economic growih which
we have reacued, no country in the
world has spent guch a large proper-
tion of its money un higher educa-
tion. Primary education has been
neglected; secondary education has
been neglected; and higher education
has been over-fed. With what re-
sults? We know that in terms of
the figures in the live registers of the
employmerr: exchanges; the latest
figure of applicanty for employment,
registered in the iive registers, is
something of the order of nine mil-
lions, of which thz number of people
with the qualification of Higher
Secondary «nd above, is of the order
of three or three and a half millions.
1 would like to know whether the
Government will say in its new
policy—we have now the new popula~-
tion policy, this, that and so on, and I
hope we will have a new education
policy—that the most important thing
is primary education, I will go by
what I see, Mr. Minister, 1 know
what is happening When I see the
Budget, I know how much momney
goes {o what subjects and 40 what
categories. We all belong to the ves-
ted interests group because all of us
come from Universities; we are uni-
versity profsssors and ex-Vice Chan-
cellors, We have not had a primary
teacher in charge of education, What
I want to say is this. Our educational
po/icy must give much more atten-
tion to primary education and secon-
dary education, must make primary
education effective and bring zbout
)iteracy programmes; higher educa-
tion should be meant for the purposs
of ‘raining people and incressing the
frontiers of knowledge, not provid-
g a railway platform for people to
go from one age-group to anothsr
age-group and then seek employment.

I do not agree with what all my
friend, Mr Chandrappan, has said.
I cannot blame him., He is a very
dedicated memLer of his Party, But
I would certainiy underline one thing
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that he said. Te wlat extent is the
education that we are glving to our
children—school students ang primary
gchool children—baged on sceulaviam,
nationa]l integration and  socialism?
I¢ is very important, 1 do not want
to elaborate on that, But I would

say that, by and Jarge. in many places
this is not nappening,

Then there 15 the question about
science, We talk of science for chil-
dren. I under:stand ‘hat a large num-
ber of text-books are prcpared for I
Std., II Std. and III Std. children
As 1t is, the poor children cannot
bear the load of the satchel that they
carry %o primary schools. Are we
going to teach science to the children
of 6 or 7 or ¥ years by giving text-
books and by giving lectures in
schools by the kind of peorle who
ae working as primaty school tea-
chers? Are you having any imagina-
tive poicy or innovative policy
which will see to it that the children
of this countiy get some knowledge
of the control of the environment,
some knowledge of the controi of the
things “hat are happening through
methods other than the foimal
methods of lectures ani textbooks?
1 am sure Government 1s doing some-
thmg about it; the NCERT is doing
somethmg abou* it It will be very
good for the countrv and for the
House to hear what precise.y is being
done in a nractical way to brng
science and sciencae knowledge to the
milhons of »ur children who are in
rchools and so on

1 now come to work experience A
long time bhack we had the Kothar:
Commission’s report  The t‘rouble
with the Kothari Commussion’s report
15 that it is too Lig. If they had
brought out an abridged edition, it
might have been more effective. Very
few people have the patience to go
through these 400 or 700 pages. The
work experience figures are there.
What is ‘work experience’? 1 would
Jike to have a White Paper from the
Gevernment of India or the Stete
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Governmenis sumnung up what has
been done in the realm of work ex-
perience, what is work experience,
What is the training that is being
given; how far 1t is actually aflecting
the charucter, discipline and attitude
of the students who are going m for
work experience. It is a good manira.
Everybody wants integrated rural
development or family planning. We
accept it. But how is it going to be
implementeq or how is it being ime
plemented? It is iime we had some
knowledge on that.

Then I come to the question of
social awareness. We have been say-
ing that our educationa! institutions,
especially our higher educational
institutions, do not form part of the
community, We have had articles,
lectures, seminars and workshops
saying that every institution of higher
education should be g part of the
commumty, should do community
service; the community should ge to
them when they are in need and the
people who study therr, and more
important ‘he people who teach there,
will also go to them, will gy to the
s'ums, the mohallas and the villages
and come in contact with the reality
so that the people at large will feel
that the school or the college is an
institution that is of service and uti-
lity to them. Tha¢ is called social
awareness. What ave ysu doing about
1t and what are you doing %o restruc-
ture our 1ational social service pro-
gramme? It is a good programme
which was ¢iarted some time back
and in some places it has done really
well. Is the Government thinking in
terms—I do not want to imitate
China, even though now we have be-
come friendly with China and our
Ambassador will be gomng there some
time by the end of June and ‘their
Ambassador will also be coming
here—of some way by which reaiity
and education is interlinked by social
service? Are we thinking in ferms
of making social service compulsory
before entry into colleges or after
entry into colleges, or in between
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college course? And 1 would say,
don’t only have this for the students;
the students will not 4o anything if
the teachers just lean back and read
their books and do their research and
students have to take appointment to
meet them., This 1s what China has
done The teachers must be as fully
and totally and who'ly invelved in
social work and shoulg come in touch
with reality along with students,
otherwise students are not going to
take to it.

'These are ssm: of Lhe thoughts that
I wanted {o place before the House.
I do not want {o take more of your
time and that of the House, I bave
goi many more ‘hings in my mind,
May be I should find some way of
writing them so tha they are availe
able, but I would very strongly urge
upon the hom, Miaister that now he
has got the opporiunily, the climate
is ripe, when new ideas, new innova-
tions and new thing. can bhe put
through very much quickly today
than could he pul through a year ago.
With nice climate and a rcasonably
good economic development, with
discipline in %h2 country and much
more understanding angq support of
Government’s  policies, this 1s the
time to make a revolulionary depar-
ture in our education and the revolu-
tion does not consisy of bringing in
new things on ‘he shelf, but in taking
the old things awey from the shelf,
which are thers and are rusted and
moth-eaten; {ake them out, refurnish
them and refurbish them. The pro-
blems are thare; they are not new;
neither the problems nor the solutions.
Let us solve these problems first and
then we can think in terms of adding
something mew to them.

Y fow wore ool (e
SuTras wERE, 77 A§ AR wRrE AT
AMTAYE ¥ TG AT 9T WA FT
wage forerm st ¥ aga ¥ Wl
wifge &1 a@gT wEwr WET T |

HTFA GINTH 97 a7 wefEe ga N
& & wpre oo 9% o3t ) gt w9
MaEwe ot | Fag augar g fw
IEIIHT 98 AT ofgg aerew Efw
Tgt % $o ¥ ey fagrl %) arg o<
I7 7T 7 9E7 A o, e fawte
fwar srg T gAd & S gFrow K
T g, fomsl gmdwar &),  gweT
seTe ot fer @ o

A% W ;g S W7 gEAE A
qTFE, F W A€ aw wgAr Tgar
g o frr oo & =@ e B
s 1 977 fem § am A faar &Y,
9T I gEyd F71 (gm0 wrawn faw
8 | forwr am oy fawmar weger e
go 9 §WT 9g WMET 9% F1 oy
ot f5 5@ @7 w99 & fog e
ST &Y S99 & & 7 Sy o fa=rd
uq a% fwr wwT ¥ fifaw vl 2
qeF WY §7 fwerr warwg # fede A
€ qIT UF AT T E—

. cafa qfa stawdeeaiaAgar

ETFRIIHI 077 7 A=A |

aut %y & avi g9 g7 99 F-
foat wewmr 95T ¥, wARw AR AR
o9 %z W & /fFT WO E q@ ¥ A
qgd T W i 0% §7 5T 9« E |

WA ¥ 4% qFd #1 W qw
7€y T gry  fewerd ov W@ £ o
IHFT w0 A AR fewrd v 9
Aol ATE ¥ WOE WY TEar §
I FT0T T s faare T 9 Saer
FART WA FT TF WA F
e d wrd Ay fw dopa A o
w4l g @ | depd s aw offaw
WY TO TTATHT F WA 9% | NAF
AT WO oy T oga fag
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& doww 2, gew & Penfed &
el qew AT WX fX A wrEeqr
WA woAT afe sXEr wRed 9t |
fag wzg § o, dora § W &7 W
@e Odr 7 W fawd wepT §
farrer &7 wag A 1 ToTHt AT
RATT T, TOETS AT, WR IH
# @ T TG & | A o o s
w14 F wT W F g9 rfey wa ad-
Wz #1 gearEAT TifEd

dorw F1 gET qFT 9T GEI
forerarc or ¥STH 1 FS oY ot Fwed AT
G WOT IAN AT WS HEAC
G 96 FEWS B WA ) owar
Fwts &Y wlg & o =w @va &
zad a1 w7 {5 w7 7 @y g
af¥T 39 7 T A FTIA §  q|;A
mavaE qAA T | JH gA F TE
aga 77 faum@d To W7o o Ao
T wEifaeeg %3 98 W ¥
T WAT q | W § ooff 8% wAw
faarera S= 4 | 83T & 9T oY w3y sroT
oft foret Y w7 v SEAY W WY
WIEAT g F A @ w@lew g
ST WY AT &Y AT | W a1 "y
& o wsry vaT FTEY 2 Wi qVEI
gl IuHT qveqor ¥ G [AEHT T o
g gvery ¥ wyrv & fagwr o mwwew
1w ARy e faefea
#1 ¥ ©F qfaar & swd g€ Ay
srenfgas 07 & fog afe 3 £
7feA T gawt o wiv w0, fAdw
o1 W) FFEa & § W T 9T FY @
& | TEF T T W) qEET TR
g fagm & oaelY o falie wq ¥
T 1 Savg ATHH WYY A
wfed | oF a@ A wEpw A A §
§ wid & W wed fad Pabam i ¥
fe dore o1 ot W WeR ¢ wEwy
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X a1, W wwfus wy &, TEEY
QFTR are aga &Y = Ry <@ §, faw ¥
Tt ferwa @ fw areg-arg @@ o
I EAR G A fE 9wk gwFo T
T | TH AT GO well F) GHHS §
f¥ ST 297 F AErY wrew FT A
s T Fferer & S Y S, afr
F9% 987 #1 faw ww A AT & AW
FTH FTAT 9 | g9 qTEY €e7d & A
wegad & fog &t F swragor 7y § )
TaFT 7o ag g1 T & v o faar
T1 9 &1 § w9 fora @ =ifgy
a® AMTA G T § 1 TwlEm § s
Fem iy g AR o
A A Tg HY A0 Fenr {iF vy
A ¥ AT F aerd F wET d o
g8 & wg 9AAY gew IaAT §r g ar
v afg gfd ) swAem HTwqma ¥
ar gfg g =wfga ot 1 & v 8
foramr TS ®1 5w avg ¥ =y fear
strg foredr sy Y ogTd W% e U
T T 92 )

w@Ag WA §  J9 ars fafe %
T F A gt # WA e @A
grat A aars 8o fafy fawmeh
traefafg a2, ¥ gugr H o ww
mai e QwmHwry?
oY qw A www # &Y wrar A # o
vad fadiw w7 719 /0 ¥6 qAT A
Forar & | & FEAT Wgar § fr tEwa
wva & fog  gw e & e fafy
sy JfEd fomd wriee X WY
Afawar weit o7 @ ag ot gl
@} AR ITF ¥ Iy A afw Iwfq
ST AES F I N AT IAWT
o TR B | T THTT Y AT afe-
o genlifex | afe dfew wfs @
gt W T az ¥ gy W fewd
T &t g faarer &7 1w g S o
wepa § gF wETAT ¥ :
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# 3o, Furer ar Frster it wraensd,
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gt B & geur Y fufe age )

TIE TAFA AT GRATAT qABAT
=7 ey g™ g § E FuT AT |
& Fow Wt 99 ¥ fag g g )
FY 7 X FA FoFearr IT ¥ Prar
ey 7 gt I i geemie o wey R
¥ | TF wemaE B gwrw wq wifaw
9 ¥ forg ¥ w1 orarew 9r 1 ¥
¥ X9z 1 fF oF g WY seR Og-
e A wndw Tt w1 o ey
e A aft fir ¥ wewdAw QR
¥ st o @ ¥ ¥ femr foe o1
TE WA W g fiey, fwer ey
g qydwa o darx fewr P qew
TTT ATy WY TT T X9 QR g -
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T £ qee ¥ Wwr /T TWE
¥ gra T 1037 gl o P et
T wATAT T 9T WX W GER
et ¥ T 1976 F W gW ¥ &
fr g ady S qaTe § ARgm A §
i v firerr 1 =i 1 foraefy &
Wi forer geare & g wenre g of wg
gar wIT qoETe A I & quy
?afr &

o aver & frwrerdy epew w2 ofers
enat & gag @ Fgw gAY | €O
AT A A i femardrr X fonar
w7 Barw four @, o ¥y AW @rEl ¥
wEr &% T, e, e wrfe
gt & farer #r dery frerdr &
wgr frar &1 o) g & ofews wg
Wy wpafediw X wfsfsw 30 ¥
w2z NeAT wfEFR awf $T wHA
firg ¢ T9 wr foomr &1 B
g & %tk xo fadm F W
7@t g 5 ofsws oput &1 fraler
Wy S wifeg it §8 wwe
foerr @ 3 § WX go 4 Prandi
Wt & dar =@ &1 ¥fFw qaeelw
™ T ¢ fr g 2w ¥ wRv
oo ¥ wr @ §, v Tlw
B FAW, TF WA % ¥,
TR Wi FT TeNT, Q¥ TAT W
TeAT TW TW W qF O ¥WHT
@ =l W W@ A e
wima X wudt o § g freaw
fer a1 fF Rage oW AW
fag STaT | B SATE B WL AW
¥ o0 § UF AA@T oA g
gfem G4 & 9T 9w W T
gy = Suwr difeaw gRsr A
ar feligy | % At orar Sw faa-
for w1 TR wew A wr fiear
wft vuar wrer g ) Oy Wy
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[ 5 #t wraeh: vara]

AT ¥ | WEr W WA 6w,
Wiy Hadxwr var &, ox f ogw
gt €I AL W TwN A fqwr 0

Twifaw FoUy Waiw Hiw
W ¥ wwwt & wwer gy
fofy wriat o foawsc) & 0

IR fady o saar Aied gaw
wT §1 7 ) foqaT 4T g7 w®
3 g Avagrat w1 o femar 99
%1 WET AT gRTAEEAT g W
frat: # TaC W w7 HET AGA §,
;N EAWIAAMAET 1 W & W
W ¥ owr R, feew g # }7
gheamrk gr s Haia® § =¢
awf §-A1 o a4 w1 A, W= &
gl & g Ad @, for v f7 9w
wifaw & dq AL are frerad wrf §
f& agi Y Sewod F, TART 6
2 & wfww qr wwr A,
d¥vry wRD & gro 97 W Waw
fisar war a1, fEx Iy el 2
fawrer feqr xav, zg WY 7§ A&

and Deptt. of Culture
T fe wr wr fower Ra €
IO 97 Wi gew Wl off wv W
i IO WraT-

“The State Government has noth-
ing to do with these colleges.”
8 oot diw * peRd & e
e T w7 WY Foreri wr, SR oraTer Py
fregi 2w @ E 5 258 wr
witafhiaard g€ & 1 & anaar sredt g
q wifaw fos o 2o & v §-
gz qaive W wr f @AY A
0w guere o w@wr § 9w § )
g« faw a0 & WX oA Aot o
T FT GFY § oY 4 & ww ¥
wrar Wy £ ww off W et
g & TeT v §, dur Y A
gr fe s1v & wF ¥ W e
frft wart & wEar fAere frar
T ) §§ ATH W WY eqra @AV
w1feg

NS WYR T ¥ OF WA
ey o dedY Ewe § s
£ R4 #0& 350 e foar 2
) § o a1 oy wmar § fx wd
wodr fosr ¥ @ & 1 W
# qF TH S ¥ TF A W
wy wl, W R age s
ey w1 fadv | & 4@ vF @TAw W
oy % vk fwasr wE @ W
FE EaFE 47 T B 0F LHiNT X
Tq TAF FT AA GHT FT GiAww
wrow ®T feg Wi @ fv osw
AT GTRiA WX gEAT dar § %%
WAT | IWTAR AT, WA AN
§ fr widivwr 30 ® weT wreAt-
fior B wOr | FEAW TR @R
T TAIT FA w1 wfes §
wfrr cok qy waw qft § fw ®
¥ ¥ WY N W AT AR
®T | T T HTH TTHTT F L1 Tfer
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et ¥YWWR Y ol STy
w7 87 Wi w, I F a8t o
ez @1, faw ¥ wa wrwTd &
wrAEwET 4, & W e s ®
¥ W, W g v fw
AT S FW X FEEL
T @ §, TR wffswr 30 F oY
wiwgre faar gar ¢, @@ 8
AT T oy ¥ ool ]
¥ 1971 § gw—I@ @qq W I
off @ 7§ f& wftsw 30 #
weAIfEl w1 wey g &
AT IAGT TAIH FA FT wEAH
g1 s@R s % gefabsaw
¥ zaAmanh a@ s Ay &
gk A fadew s wmgd §—
o ofsas TRt A A gaas T
2 Afer v oal w1 gefafrdew
frg aT@ A 9577 §, AR ITAN WY
sifrw w3 ¥ fog aw@w 8 w9 7
TR R HT weA g—ww fag
A #wrE aww frefag )

qAACX FHeqror F geAy { v F
I We FRAT A AT FeAT
T fawr § AT oF f§ wAHg X
& fawr § WX @eor 19 FT W@
#F1 Wik GRS wogror fawmr {
far weami w1 wqam g §,
W REael ¥ weer v fRAr
dfsr =g WAy § ew¥ @y
ifrew, qugar 1 w0 A8 & 82
gat & wft Wt agy T FE W
IET F | WA gF wqd q€T qAer
gt AmA waafe wad ¥ el
1 ¥ madfee wrd §  Fsal
THIE 49T FET AT g, o
W ogfaar ¥ gweitm owd ol
T far, Ot &t A @
ke § 1 e W ohfoe , afe

e ot dar , ® e #
71 Ls—7 Ll A

dg
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¥ T W7 Y § 1 e mw WY
T 8 AT gR NIX FATST { FF #L-
¢ Q¥ WAQT AR ETHA | AG
ar afx &€ ¢ fmr v wredt &
@t I wEfedr oW T g9 W
zifgs a& fwar omar 1 @) faerer
R oawa wrf & ¥ wfrw oY
fo el o@ #® wEwr  aEar
fas s Wi 7@ R O g
g aF, WY T FT qraw T
X T—NfFT @ Fara ¥ gusT
fadrg fvar | g% 9 1 wATHT
# a9 fegr om, am 9w &Y A€
¥ agr fear ww o v W fe
¥ % T femr S—aw @ W
#r A ey & =g §
WIOHT WATHR TA WAATE  ArArHi
& awdi #Y goar & fag #rd *Te
wm, foradt Gt swooar & f& oY
Y q=9T T WA 9T W AT
gg TeEE wgr gnm ) g s
ga # @I § 8 ¢ 9feg )
A arq &1 7y wivw @ g
% Q8 F=El & OFW BT NTAET X
oY g ofwm o feer off wTOr @
Gar & omaT &, T UL 9T W
dar § & Suar gear g wfegg

T w SRENTE #,
Iqeae WERH, W TR F1 EH
aga fedl 3 =fw 5@ Q@ §
#fpr co® awwar ad fadr &1
uF g A AT T T @l Sy
qT gy &1 R dar @ &
Ju gw asg % gaw § fFoww
¥ gifehaT ¥ fag o1 aTHIy gARY
AR § I W TO TOTH WET
Fo AfEq | JA IAT A2 H IO
T AE R Vg | SERIY TR
% wada wxer agr § ST AQ
wf are arady g §—uw AW
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[sfroeft wfedy warw)

€ W 40-50 AT awgEr *T
Ty, wugen, foed, wwf, o
ok onefr ¥ o qut 9 ff vt §
e 5T wgh X TRAEw § @
ot & ToEr gR g a@ § Qv
=1feg |

st T wew Qfew ( "war ):
Ay I wEky,  fowr o=
Ry §Y wfeaes § fawror v wwET
3 &Y we ToT wATTE ) garL wieqon
Fla g MTyw I —

1 T g e gw X
faenfaat & gfseqtor § sgrowar wg0€
g7

2. # fafre ogram Fqfg #¢ &
T { A qrEy g fwin fear
3?

3. FgTawAtar WA ¥ fage &
T g T0em Fgm @) &7

4. =7 wfgs s {1 i
fowre ¥ whrgw TAagasi § wf
wrrerTT T Y F 7

5. 7 g & wrtfo fdfadt
w1 fruwror s fear g 7

6. WIEgW T o[l ¥ v wfvw
#1 fawior firar & 7 w7 oAt W qal-
WA sfawrame g€ & ?

7. *7 fafirse @AY o wgwaT
Yo fafirse e w7 Ag e e d
T Aomda ¥ v ¥ fagsd war
forer wegaar & 7

o ¥ wer gk wfeass & wikr §
A gor w7 g oy ek Fav & fw
gudge =g oot
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W endrw e gwr &
T ¥ ¥ wroew Wt farerr F wrfe
wrd i fordy aramaly e g€ 1wl e
T, W Qi Ar T, e ot
WG w7 afE g e dad § o wwe
fraidmr &

IR FERT , AT WA gt
formrda & wre v iy &1 v Wi
g §—WMATT(E WIT 1 FEW g
§ —fmrw ) dw w1 @A &
sgreer HIRET g1 §Ta e A g
& o Rl | sra T 1w e
WY Jm, WAt 47 v & AW ¥ WAy A
TEAT, IUHT A1 HGEIAAT,  WIHAT HY
Prrarwgfa davrg e & 1 &L
FET SAT——Y XA WA §, A
qAtEaAT AIAT §, @A gEAT WIAT § 1
¥ weqar Ay ¥ gwa fv ouifas
HIQIEY & 19 AN & HrREy W
q¥r g # v wi-—ug ¢ faarofw
TAETATATY | THEY ARIRAEYT 2
o oy Aw WY ag #gF FWQ &, 92
mar waT 739 § & gwdfas
WIWTRY & W1 TraT A7 yrowdy qE g
&1 st s fa & Avsaw @Y AR,
78 faare stwe A 7 Aveqw Y WY
¢, sgegarafm s gw dT )

14 hrs.

oY wTEHT WA FT QAT WIET &
wWrEarg T8 2mAY fagdy # Awd,
I FAi &, Iw Fdendt §, 97 W
degfe AUy ETOEAT & 1 Wi
WEEIE & §19 wgar ogar § ¥
i e A AT owigad
megaaaar § 1w frarafrad)
fagrr § Wi Forer & il oy ot 2w
qd &1 s eard fafge sefiat 3

|
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widy ¥ gaaT wgrear gafue vy
# ¢ fo dift g7 ) w W
¢ wiwwre A § wic dur
t 1 wirwreew wnd weg b ) waw
# wiywte & o ¥ dav 4% & w
¥ wrar ¥ 1 shtaT dEw @Ry
wrawRtesare § 1 AfwTAidt
gx sYwufgga | 1 Far <= =7-
o Ot g Wik wArewEr W
avay wrAT W & g, T fw
guLteY wr @ 1 srewda 9g wY
& fagm waars A 3w & gewLt 7Y
€@ urs A faranday ad
ghgwart ¥ el & ol & wyr q@
wwate 3 frowrer feely Y o war-
am faeelt wifgd ag =& faw or
W g1 awya gHIK o7 srew-wiv
T areft wrar & 1 sro A fag
a wodY feamady & givn Az fag xv
faur fa fava &Y S Wrwmr#T g
wergHwreaw ¥ A atx & swran
St grar § | FgEpA ¥ fraAr e
wfufrear ¢ sad  fava Y fady
WINT & A€y & | WA W R QT
e F | HIT 39 ¥ faw-faw gy
qMg A gANEisramA & faw-
faw ad & sz TT §, X% fAqery,
sqayrT, 9gre,  wfagry, AT
I AFTE T @eT AT AX & AT
I U fwa-fag gery warA @
warEry, fRaery, Ty, SUEY
THTHFIT W TAY § 1 ZA wWeR
arafiar  fma & fgarr @qegq &
wYT ey wrT ¥ Y E O €a-
fod gega & wAdeAT  FIE W
qw & gy s g

&Y TET T THTLO AIHAT T HvaAww
¥ 8 ogar g v fgr 8 wamar
€ | TEQw ar ¥w § wer faw-
fa=r faet &, Rew-faw gt & fos-
ferr wrovd & orfwa wdy wrar wfad
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T8 g Uxr & fad araar wfimd
§ | SR ar €22 oY wear ar
w1 o AR wer A of g,
afirs w6 AT FY ¥ OF Wi Y
LEEE i

T frareaiaar &t ayode afy
i Aty & a1 Y Aot & fay
WNewargawn fraifor v, 7wl
I & ez FY far e ofiman foefy anefy
t 1w ewrtagTagRTAT ] fF warT
ar witer &1 & ATgR T T #T WY
¥} Fwnfw o woiw A arevmfasar
AT § 1 X weam ¥ ady wrar e
wr U & 9 ¥ ¥ KT A grerarfaway
1 famare @At § wa frogw
TH FT WeA A § | wrearferwar
fasga wzaf Al #1§ w0FTv
T o gafag IO A s ew
qEFT F WIRWAAT T T, AW
A w1 staraar & faedy 7 withad
FAFTY WY wrAX AT wfaw w3
a1 2ur<y WIaT FTAATTERT | AR
& FTor? Uy WINY 999 Ay gAY |

e gae v wfeed § o
WIS WTYS FT AFAAR AT &Y A
9T @¥ W1 & | W@ WEAR
wfesy e wwwr wdflw TR
mifra 7T @ € | ® w@ava Afeass
o qRgE E A W W @ W
&% #amr & e 7 wfass 57T w9
QARY WqTaT &1 IR wEr o ¥
fs § wify wg =0fs & fafwe &
ot § I W awfwr } oded
qrn gA & Awd A qew R
faw wk &1 At fugy, garw ¥
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ofrer dad & goR ¥ ay Ooft ol
N ) dfew W @ wiephw
/T ¥ GET wEAT | IEA W
wrar § fo oy wifr @ wei R
wif argr P oaer qivew § wdife
s @Y I/ ASG w oFaw o
gq ¥ wgar w9 foen ¥ &a
¥ won g, 98 % Ferg R
M w1 gy fefual 3 gaew
g femr g s felr fra wf
&Y g wrar srav @ fe e e Eei
g afe fer afr fadt @t Al
@ fadplt @ felt s wd AT
gy AEd A g fear wTq
Wi qedt fasri g s wT@r
g v 3 A vl &) wiasd
¥ gardr fwemr w1 feear g WY
WET 9T I AFQ W a7 G
T & a@q dr FT SEE ¥
WS W ag Somer wqars o ol §
foarr &1 fygar gre wdr o AEQ
B wE o+ aE fear war &)
oty garR g ¢F g fagev §
fe fumr w1 adasw 35X Hw
B o® & A7 €, A8 A1 W
FX fr A8 3| & fog o fefaai
€ 57 Y g 3% fear smy

wE Y HEATGE FT I | FETTYF
¥ oa ¥ faar ot ¥ gy f¥
AT WA CF qAA & g waifw
T wg7 § f& W wmeatgs wed
sraw amed & g A6 wow
q]E HIAEA § 1 WASA "L A
ot wer § fr S weares Sfraw ama
W ¥ fag wemest s § oaw
AAETSTNF  FG0 QA, FE (-
VEIAE AG § o THIW F WEO4E W
frqfir wafeg o7 f& ¢ safea
W IRty ¥ us grroer eqrfia

AFRIL 27, 1876
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¥R wafeg Wt fe oy wodr s
vy & fog oF wfan gg ® 4
garq Siw W g @ fw
safer WYC QATS A wTEeEEaTa! oY
ofr 2 #X W 7w oF Qe g
& aifs Tarar # gl & WR
38 gft =1 zfz ga a¥ waf fx
Y ¥aw e ¥ gafen wrar § fe
gaw AT AaFarer wom § @
weqas Adl, qadldt wearas g

INEqN WG, qg WA I §
f& god sgwfer foerr & gard
W A §9 Al faar ) <t wenfor
ey fosr 4T & =R 2w W
#ri waEr W oge /6T | el W@
wg g f& gt ARt wdfma ¥
ot ot frer g feg & &
gatgafor fasr 3% &7 aTw gw
FEu WA FfFT § TR F qE
agw, feaa ater § =3d AT W AN
afe it @ a1 & g, 79 9T
aE gqw @ AT § 1 & waeaw
g f& witrnfer foreae 3 gn @sy
amfer d@ FC @RT W 'y
wger dar FT @Rd ) gad Wifaw
qat w1 fewfor fear &1 wedE &
g F8AT qear § fr gAd wrAdx
qat #1 wdr ax frain adi fear
g s s aradig qalr v faaier
Ty w0 @t wifas gt 31 faaw
F® & faq dar dar & vt &)
YL LA WG g W AT
gl T ¥ W Faw wifas ol
w1 @ faatw dar wrar @, wew
gadt wrdr & g W T qAd
7 e § R daw d A A g
@A F A DA uya W F W A=
;Y W mydr oWl A=
ot adlt & & Wl wfww wr
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srre sreat f o eitrerfor free o
gve & TR W W g
weitamfow fuerr ot oow wyran §0

SHRI BISWANARAYAN SHASIRI
(Lakhimpur): Mr Depuly Speaker,
Sir, Education is in the State List;
but for al] practical purpcses, the
policy and pattern of education are
determined by the Central Govern-
ment. And the Central Government
cannot shun its responsibility, s.mply
because Education is in the State List,
Educational institutions mow ecan be
termed as the machines for manufac-
turing unemployed youth What will
be the position when 100 per cent of
our people become educated? Round-
about 30 per cent of our people are
now educated. Our aim is to give
education to all, ie upts 100 per cent.
Therefore, along with the spread of
education this aspect also should he
taken into account

Perhaps India 1s the only country
where all the cmphasis 1s given on
higher education; and quite 2 big sum
is spent on it, while neglecting pri-
mary educalion. On ihe other hand,
in our Constitution, there is a direc-
tive that upto the age of 14. all the
children are to be given free and
compulsory education. It still re-
mains a far dream. I would like to
urge upon the Minister to fing out
ways and means for giving more em-
phasis and for spending more amount
on primary education; and if neces-
sary, stop—for & few years, say 3 to §
years—any expansion and develop-
ment in higher education

UGC siands for Jniversity Grants
Commission. So far as the name is
concerned, it js STYEATAT (worth the
name) because it does nothing -else
but giving grants. A long time ago,
poet Rabindranath Tagore had made
an observation. He said:

‘T appreciute the sense of pro-
priety and justice of our masters..

Wetfare and Deptt. of Culture
He meant the British, He says:

“...They have designated the
highest officer of the Education
Department as the Director of Pub~
lic Instruction, instead of ag Direc-
tor of Public Education, because
they were giving simply instruc-
tions, not education.”

Similarly, I would like to gay that
the name is justified, because UGC is
just distributing the grants. It has
done nothing else. They are simply
staying m ap ivory tower and spend-
ing crores of rupees of the tax-payers
on establishment. That Commission
should be re-constituted and re-vital-
ized if it is to have any achievement
in the field of higher education.

So far as languages are concerned,
we have got the 3-language formula,
viz Hindi, English and the regional
language Regional languages are to
be taught; but in State like Assam
and in some other States, it does rot
remain a 3-language formula. It be-
comes a 4-or 5-language formula.
Because. there are some languages
which are to be taught in addition to
the regional language then education
is imparted in the regional language,
and there are Hindi and English. So,
it becomes four languages and five in
certain cases.

However, that apart, Sanskrit has
to be fitted in in the three-language
formula I do not say that Sanskrit
should be taught compulsorily to all
the students, but it ghould find a
place, along with Hindi or any other
language, like a tapering course. It
can serve as a source material for ns-
piration and for development of the
regional languages, because it s
known to everybody that unless the
regional languages are developed, we
cannot have a socialistie society. So,
Sanskrit cannot be ignored or nege
lected by students and the sodlety if
we want to have regional languages
as the medium of education and adw
ministration,
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So far as the mount spent is con-
cerned, if you judge it from the point
of view of the Central Government,
they have spent quite a good amount
for the spread of Sanskrit. But §f it
is not taught properly in the secon-
dary stage, then the spending of this
sum will serve no purpose. More-
over the traditional method of teach-
ing is to be encouraged.

Here 1 will give the translation of
a Sanskrit verse. Once a bee was
sucking honey from a lotus. Whep it
was inside the lotus, it was the even-
ing and the lotus closed. So, the bee
could not go out. The bee mused
that it will not remain there for ever,
the night would be over, the sun will
rise, the lotus will blossom, and I
shall be able to go out when the
lotus opens. While it wag musing
like this, an elephant came there, pull~
ed out the lotus alomg with its root
and destroyed it, killing the bee, The
condition of Sanskrt can be compar-
ed to that of this bee. It is hoping
that some day will come when it will
fit in with the three-language formu-
la, but that hope is not yet realised.
So, I would urge upon the Minister to
consider thig question geriously.

Then, I would say that the other
classical languages should also find a
place in the three-language formula.
Not only for the development of the
regional language, but also for the
imparting of discipline, classical lan-
guages have got their role to play. I
do not want to go into detail on that
line, It is known to all persons who
have made a study of classical langu-~
ageg that it gives the basic mental
discipline to all persons. Therefore,
apart from the study of Sanskrit, the
study of other classical languages like
Latin Arabic and Urdu should find a
place in the three-language formula.

8o far as the three-language for-
muly is copcerned, it jg gtated that
pecple coming from the Hindi-speak-
ing area will study some other lan-
guage To wmy mind, it is absurd and

and Deptt, of Cujture

impracticable. The students of nan-
Hindi-speaking aresas will certainly
study Hindi, betause it is the nationkl
languages along with English, There-
fore, it has utility. But supposs a
student coming from UP learns
Telugu, how will he utilize it? Be-
cause, he will have nothing to do with
Telugu in the future, So, it can be
studied by the scholars and research
students, but not by the common gtu-
dents. It is absurd and impracticable.
So, something else ghould be taught
in its place. It is why, in spite of the
Central assistance, this scheme is not
implemented at all, or is not imple-
mented fully.

The Ministry has taken care to o3~
ter regiona] languages. For that pur-
pose it hag spent certain amounts.
But, with that meagre amount they
cannot expect to develop all the re-
gional languages which are recognis-
ed in our Constitution. Then, there
are certain languages which are not
recognised but which are rich. For
their development also some amount
should be spent.

The Sahitya Akademi is a national
Akademi of letters. It has to work
for all the Indian languages. In addi-
tion, they have to do work in Tibetan
and other foreign languages also. But
the total allocation for that institu-
tion is round about Rs 20 lakhs only,
and out of that, 80 per cent or some-
thing like that is spent on establish-
ment. Then, what remaing for the
development of the languages or to
take up projects for the development
of the regional languages? Therefore,
I would urge upon the Minister to
take a special note of it, if he is really
gincere and really degirous that the
regional languages should be develop-
ed, and give assistance and encourage-
ment to the voluntary organisations.
and more particularly to the Sahitya
Akademi.

1 find from the Report of the Miv~
istry that the National Book Commit~
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tee was constituted in 1987 and again
in 1976, but since 1970 it has not been
oonptituted and has not been function-
. ing. Then, how can we expect that
this Ministry will deliver the goods
wo fay as nationa] books are concern-
ed? That also ghould be taken jnto

iongsideration, and prompt action
should be taken,
There is a certain formula laid

down in the Report for the export
and import of books. There, only the
. amount has been mentioned, nothing
has been mentioned about the quality
or the nature of the books which

can be impurted or exported.
There js no institution or com-
mittee to supervise it, It is left

to the Commerce Ministry, and
the Commerce Ministry does it in a
commercial ‘way, but everybody knows
that books imported in a commearcial
.annot serve the cause of education
and enrich knowledge,

There are manuscripts lying all
over the country There is 3 saying
in respect of Greek that what has
been published in that language 1s
only one~tenth of what exists. So far
a5 Sanskrit and other regional lan-
guages are concerned, what has been

| published iz only 1/20 of the manus-
i cnpts lying  all over the country.
Therefore, a vigorous attempt should
be made for the preservation of these
manuscripts from  decaying by the
nucro-filming and other processes

There are manuscript libraries like
«h¢ Tanjore Library in Tamil Nadu
- vhich can be made into an institu-
! 1on of National importance and main-
| lained

So far as education is concerned,
we are entering a new phase. Our
Prime Minister hag declared the 20-
point programme which has been ac-
tepted by the nation and is being im-
plemented in various spheres, I
would request the Minister here to
devise ways and means for the in-
volvement of the teachers students in
the speedy ‘Smplementation of this
programme.

1 support the Demands of the Min-
1i5try.,

Welfare and Deptt, of Culture

Shri P. G. MAVALANKAR (Ahme-
dabad): I am grateful tp you, Mr.
Deputy-Speaker, Sir, for giving me
some time so thaet I can offer a few
comments on thig vast field of educa~
tion, culture, social welfare and sports,
If you take even any one of the minor
topics covered by the Ministry, you
will appreciate that one can go on
making suggestions, comments and cri-
ticisms, but I will have to restrict my-
self t{p some of the broader aspects
covering the activities of this Ministry.

Let me start by saying that on educa.
tion depends not only our future, but
even our survival! I do not think we
have realised this obvious truism, but
sometimes even ap obvious turism, has
10 be repeated. If that 15 so, I would
like to ask my dear and esteemed
friend, the Education Minister, and his
able colleagues whether they and we
together have really succeedei in giv-
ing prionty to education, educational
programmes and allot them adequate
funds. Of course, for education, the
funds will always be inadequuie. Bu’,
in our country, I find, over a period uf
many years, since Independence, the
funds allotted to education are very
meagre. (One argument advanced is:
Why do you want to spend niore on
education and create educateq un-
employment? I feel, this 1s a contra-
diction in terms. If a person is educat-
ed, how can he be unemployed? It
means, we are not educating him pro-
perly. A truly educated man will al-
ways be employed. If nothing else, he
will be self-employed. But, unfortu-
nately, our education is such that even
self-employment has become almost
an impossibility.

Coming back to my mamn poinf, I
would like education 1o be given the
{op-most prionty by all concerned, by
the community at large, by the Union
and State Governmentg ond by the
leaders of public opinion. For many
years, the Education Mimster is not
represented at the Cabinet level, 1
cannot imagine a Cabinet of any
demaocratic country where a Minister
of Education is nol a member of the
highest poliey-making personuel, name.
1y, the Council of Ministers. If vou
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want to spend money in ofher spheres
but if you do not consult and involve
the Education Minister who is really to
give you the manpower, you cannot get
the desired results. You may have
all economic programmes; you may
have all other developmental projects.
But if you do not have the educated
men to man the various projects, how
are you going io really have progress
or development of the couniry? There.
fore, I feel, as long as the Education
Minister is not a member of the
Cabinet, as long as he ig not a pari of
the Council of Ministers, as long as he
does not receive a large percentage of
national budget, § do not think any
effort at discussing these points in our
august House will be of much signifi-
cance.

I know, of course, education is =a
State subject, Dr. V. K. R. V. Rao who
preceded me, in his very fighting and
eloquent speech, mentioned this
aspect also. But I do nol think the
problem of the Education Minister at
New' Delhi, that is. at the federal level,
is merely of persuasion and influence.
It is also a problem of coordination.
Education is a matter which requires
coordination. I am not one of those
who believe that educatlivn nmust ncces-
sarily become a Central subject. 1
would certainly like freedom of experi-
mentation and areas of experimenta~
tion available to all parts of the country,
By ils very nature of things, education
is such which requires innovation, im-
agination and experimentation, labora-
tory experimentation both in the fleld
and in the walled laboratory rooms. If
you make education a Central subject,
you take away the intitative and ex-
perimentation as a necessary and
valuable tool and freedom fiom the
various regional institufions and
regional places. (Interruptions) But
this is not to say that education should
not be coordinated. All education is
experimentation. My hon. friend, Mr.
Sathe, forgets that he and I have been
the victims of certain experiments In
our ewn times when we were
in colleges and schools. Some of
the experimentation was good;

v
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some was not so good. Ultimately,
you will have to take the students and
the children as tools for experimenta-
tion. All thet Mr. Sathe, probakly,
wants is that we should not victimise
the generation of students. Of course, 1
agree, and share this anxiety. That
means, you will have to have an intel-
ligent planning of educational policies;
you will have to have an imaginative
planning of all educational programe
mes. Therefore, it is not to suggest
that education means no experimenta-
tion; or thal it means no freedom, no
initiative to experiment.

My point is, although education is a
Stale subject, much needs to be done
in terms of coordinating intelligently
and imaginatively various experiments
and educational ideas and programmes
which are spread over the entire
country. In terms of higher education
and college education, there is some
kind of scope for coordination. But 1
will not refer to that because my time
is limited. 1 want to say something
about primary education. In the past,
in thig House, when I asked questions,
the Minister of Education gave a reply,
more than once, not only to me but to
many others that the number of illi-
ferate children is incrzasiag rapidly
and fantastically. That js partly, of
course, because of the fact that the
population ilself has been invreasing
very rapidly, But, apar] {Irom that
aspect of the matter, I would like to
know how much money is 1eing spent.
how much attention is heing given to
thig basic problem of making the chil-
dren literate in our coun‘ry. It js no
use saying every year ihat ine dream
is a distant one. Like the horizon it
will become more and more disiant, I
agree; but, up to a point, even though
it is distant, we should spend mare
time and energy and money and sec
that a vast number of children of our
country become lilerate.

There was a mention of children in
the Social Weltare Department’s
report. 1 would like to know what
the ‘Government of India are doing
about that, and T would certalnly lik
to compliment the Government LY
saying that they bave dome well In
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having a national policy for children
which, 1 suppose, they adopied on ihe
22nd August 1974 It 18 nearly two
years now that this policy has been
adopted and I would Like some details
to be furmished to this House by the
Mimster 1n regard to the actual, active
and concrete programmes hat have
taken place and which are now being
contemplated for implementation with
regard to the future of the children
When one goe; to the socialist coun-
tries when one goes to the weslern
countries when one goes to the
Scandinavian democracies one finds
that the children there are looked
after with tremendous care  almost
with reverence with a good deal of
attention and with a lot of respect
Even though Mr Sathe and I are now
pethap. considered as gone for ever
in terms of domng things betfer at
least his children and my children ecan
do better Bui this 1s possible only
if his children and my children get the
nece-sarv attention and respect and
I would say reverence

About the Ilhgher Secondar, T[du-
cation pattern I would only say this
that there 1. no use 1n saying that the
10+ 2 + 3 paticin 18 being ncreasirgly
accepfed Whi h v» we done n
terms of foun things—in terms of
vocthionalisation 1n lerms of studv
courses 1n terms of funds allotment to
the various states which have gone
into this pattern of 104243 in terms
of enqupment 1n terms of librane-
laboratores bhuildings eic? Ang the
fourth and the last though not the
least 1mportant thing 18 teachers’
education Are teachers heing  re-
education for that purpose”

With regard to Colleges and Uni-
versities I would only say since my
time 18 limited that although the
Education Minster says in his report
~I dont want to take up time by
reading all the lLines—that since the
Emergency, every thing 1s quet, I
would like to know from my friend the
former Professor m fact, he 15, I
beHeve, even now a Professor, for
many pf ug here continue as Pro-
fessors although we are now Members

of Edu,, Social 210
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of Parhament—what a peaceful aca-
demic campus means Doeg it mean
that students are not asking questlons,
are not challenging the authorities, are
not challenging the teachers, are not
doubting and questioning the leaders,
whether they be politimang and publie
men or Vice-Chancellors or Prfessors
or Principals?” It is true that violence
and unrest have gone down to an ex-
tent That 1s good but it 1% not
enough What we want 1s a resiless
academic campis restless for new
ideas restless for the quest of truth,
restless for challenging old beliefs
The Upanishadic and Vedic traditions
of our own country never said that we
should accept whatever comes {rom
the teacher In fact we should doubt
it The Purapaksh’ and the
Jttarapaksh in the Upanmishad say the
;ame thing—that whatever the teacher
or the Professor says, dont accept it
but just listen to 1t think on 1t and
then aaree to 1t or contradict 1t  Does

that h+ppen®

I am all for teacher politicians being
eliminated from the campuscs I don't
want teacher-politicians on the cam-
puses but I do want Intellgent and
independent teachers and Professors
who will say no when many others
are saving ‘3es’!

Theiefore I will conclude by saymg
that academic cempuses ard educa-
tiona] campuses must be such wherein
therc 18 a Iively communication of 1deas
betwecn the teachers and the i1 ght
There should be education for citizen.
ship, for democracy and education for
general development of all-round per-
sonality

1 would say that when we come {0
that there is no dearth of ideas and
there 1s no dearth of reports So many
reporis have been coming out both be.
fore and after independence But there
is dearth of two things There i3
dearth of dedicated persoms with .m-
agmation, intelligence and a misaionary
zeal who will implement these jdeas,
and there is dearth of sustained,
sincere, and sensible implementation.
If these inadeqguacies are met, I am
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sure we will come to treat education in
right earnest and ag an enormoucly
serious business and not look at it
angd treat it casually and complacently
as, I am afraid, we have been doing for
80 many years since independence.

ot vier qam fag ( WA )
-gqvemy W, fu ¥ oo qR wE
7, *0v w0z aft [y g
et ¥ we fad, oY -aga AR
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far foverr o/ are snfam |rge #T8T
wia avgar 1 9% ag Swgan € fx
IquF FUE X WEhET 7 W
w® IH G AN FE e N
A& =wrear § grrd fosr O
Y =rfgg St Qe W aTE
&, saErE ¥ ATl §) Wi W
yoem sl F owqere g fomd foer
yIx a1 bR § sqomraw A Wi
U, FHA H] WEFT WY, AgAT A
ot & T A sy wng (¢ ey
¥ fo falray & qafes @Y sTfiqg
gary A & Ax ghwr A am
gt ¥ S s foer W @
§ wweT Wik TofaT &wr § ag
qrgeT q§ STy § 1 IEE ary # of
difed g wfge st
frear ¥ wedw wraAT wgEr AnfEgw |

4 A qF wv o qgT w
Fedt & At s 9 o W g, &
BI9E %7 SqTAT qRT AE AT SI¥AT

T Wi & e & ¢w fawer &
wrpert o wit W wwiw
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S QU FHYIT AR
! T wgr AT § fF R

wIaT |, Sd9r WYX uwm qw &Y e
fedY, 73 =T 9@ =rfio AR
o 72 ¥ fmerrfag &, 3z ae &
¥t ¥ agr qwAy § afeT W@
ag #He ¥ agr smar fv oa@ Fw

-

# otwe , § wr fagwe oy €

HA oF wEY fagw fas, wga
fadt &Y arg & 37 fedT & qwrem
T a1 dfew O O gerway
¥ ¥ garwe IA@ ww & Ag
wgx o fF Ax gar & f& omm
gtFd % agy sfa @y §
& wer f5 off g1 s=EiA =ar fr
¥ar wiw wHad § f5 deww wow
B *T wor @ TEr & 7 MY war
f& Y onw § v fav g woT s
T @Y sy gy Y 9
TR war i mred gfagra € 9T,
ey wit W 3w By wwr = W
g & 9T a@ #T Wt o faw ae
STy A& 2, 3wde, FEr AT
§ e, oo g, shawd
€Y xo Aprifed ¥ o depa wAA A )
depa waar 8 arar v w7 <@
wrpe ar  guadr wiwr @ §eh, afea
g oY aff Y | oW w3 e
eRTT AWy adw y, warar Gar W
¥ 1 39 ¥ a9 gF wTST #Y warm

Welfare and Deptt. of Culture

&Y oY wrar Sarer ¥y Ry § , oA
wHT I gw ¥ o Wi AT T R
frrr Wk gEedr WY WG o,
Iy wufy ¥ fad W wrfewr o
I wgr fy garl Aw § o gt Y
vt & fafawar §, faad ot srod
dw ¥ & wrag et oY wqTar §, wanar
Al ot § Afw g & T T
wags sT &

¥ ag s wrgan g fs gt dm
¥ o 98 fagr agT Ay @I E Qv
A, se AWy § wifsea &
A gt § @ gt & v
FT drw FT oA § 7 Ag Wi @A
aay Tt v § T gt oo fawdy wedy
arft § et 9T afwa wgrd wA? wav
v, afgs T@FT § AW @7 4@,
7% AT AWK § A Wt ¥ 0w
A& &1 qver wrar R, Q) Sy
a9 AT F a3 § ary o
W AT WIr BT QEH F | A8 WE-
wr 7l & fr e ww & W
feedt wrar sz AT Wy Y SirdY A
Ty Tz a3 At ¥ s =
AT gt WX 38 faawa gni | K ag
Fear g fs g wE=w AT @ @ 0F
& fara vt § 1 SR WA H
& 97 &7 Qwg g W g 1
Aeft & fadr Qar w@ & 1 wwT
w3w ¥ afus ré o, WA A ANT
wT dar aafy fear ard, go A ¥ g
gF enm A agi w0

v wrar wrfar fewgs | famar
mr g ? gew TOw WY, et vy
§ freid awatwY S e Qe At
¥ oo ¥, 78t T o< S aake foar
ary v ey & wrg gfaa oy av
darft Fare DT gEd AT W
ogf, ¥rwgar sp e cad =
ge alt §
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[ varerr werre 4]
WAk § 7 ghewr ¥ dey Wik
N argfem wo W W gE@ 0
g 2w ¥ frg ag worw wrawe §
wiffs g T0x qw & Wk ogW
e &= e & W9IG waEr W A
qafradl wuawy &) T i forw wrar
Y EIET W AIT W AAE sy §, 9N
M gw ¥ g ¥ w7 7 AT faar
g, ok M N g N & Ew
I FYGET, Awrfawe o ey
spfir w7, W T3 WEIR F7 gfEni
WO FT STqEwar g |

15 hrs.

T faqs ¥ @gr FAEET H
gmg 1 & & OF B v W g )
{ wow F A v By fg@v ey
fagrl &t |1 AW IF | VT R
ATYTT [, FORG |, & gfeewia §
YT I, JY 4G HOQT AGT KA Y
g Erowmdr & 1

7g ara W qgF wrdwaw o
witat ¥ gar} W F vt w1 9 I
FATGT q1, AW F 28 T & T HY
v § wrf ofds afr frar
& FTAR A NPT wdT
g1 o 9 wrdew 7 9 )
4 5oy gfeewlr & @ 7 -
T ¥ fog godie w1 ghgw Wl
W grang Sar qr fe wpw A
2w ) gET EET  q7T AR ghyat
NY Bwar qr, AT wqw T wgm
Fracaaft ff, of gat dwd @
TOF T A FEATEI IR | T
oic v fRet w1 share Tt
e Hagrar smar 971 NiwT gy
A d g WrRT g g
fafry ggwg awdft E fis worgmd
e wR § v owr thge wmr
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war g7 ww e W ad qi-
fre & a8 T wt & fw wrer gy
wu.aat & sdgwr § gl
% fafirw ¥ & wfogre & wrg WY
wrfgT ? sETEvy & farg dr w gfvera
aga e @ &+ Wrrgw age
aqrdw @) forgda +1wro §erafear
AR {femw sy s §, oW
I qIAT w0 RAT I T QO
W fay 3zt % dafr Fr da-
A wgr W@ g S o
Aai ¥ ghrgre g AS AN

15.02 hrs.
[SERI VASANT SATHE in the Chairl

T AFT FT gfagra gad qagr § 7
TAEAFEAF @M ey A
Ydw-faag w47 1 ¥FT AT
arg srgfegrw gwAger € 7 aedr
¥ 28 wrer ¥ A& gACQ forerr § wo A
7T gfeemir, %9 A1 FAAqr wer
ey | g w1 Qloar WY w97 ot
Y F TRHRIE  FT W AIT AT T
EUIR WA WY, A giEer ),
oY fadm weft, AT wgon, A war
i oo & WY I gy gArd el
Y ifieg 1| Bfpw o & qig DA F
forg oz sraww & f gw 3w 2w Ay
TR, I & gfra, ww & i W
ST N wOwi B qag | fagr
dawg T wreaw frar fegw
v 2} & gfagra , /il w1 wamT
W @H ) A1 § 3 g B wAd ?
OF WIS 30 F) aE | ¥ g gae
s forqr ¥ vy W oow a7 gfee-
FI FIAATIEN | ST AR ETRS
¥ frdr oor @1 AT & ey T O
B 1Eew Ay 71 IEW T §
w gH w7 9F Y e ¥ @ F ey
gifeer #3% ®T Y@ §
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oo { fe st wgaw wroft
gfewrrdy fawr-sraeqy wr dwrd w%
s ¥ i F 8 frac) sAwi e,
wre frde afir arst &Y, ared tw
@ ¥w & ferwrar wfar ward o ¥
sraywar  §, sa ey s wlemE §
ST T Avefeqt & awew § wisad
&, oY g o wray § g o oy awd?
#; o am O wawwar Ad e E
fodlt & char &, forw ¥ fgely wndr
AW & 7w A T A Wi
AR

ta favr 9T oF A% gfaso ¥
faarx @ N wawsar §, it
TR 9w g7 w4 §, w4 v grw
qa ga faega §fr gvoa gl
foatr st 7y ar <@

T weEkl & a9 & g7 wEel o7
qHET F@TE !

MR. CHAIRMAN: At this stage Shri
D. P. Yadav will intervene. Then at
40’clock Shri Arvind Netam will
intervene, At 5 O’clock the hon.
Minigter, Prof. 8. Nurul Hasan will
reply to the debate. So, the hon.
Members must get their opportunity
and speak in.-between these three
speeches. This will be the schedule
hereafter.

fv: wte quty went™ swmy Wy
wepf fawrw ¥ Il (st Frofro
qew) : gaefs wgaw, far daeET
*1 7w ox foewr sdr o g7 Fadws
w4 g W {7 T aaw oo gew
fad & o *Y arrane ¥ § o

Awfrr waedi & qur wier WY
THAERF  wTAT & WAk o wrr Wy
¢ SgqT & oy dt wel w7 ¥
WEA F W qw d qaw gafedt o

dT whw 9 vy § faw & 7 ¥y
471 L83
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Wetlfare and Deptt. of Culture
Wyt it wit 2 WOy o
a1 el o wY wg § aw € 0
g wir WY feqfr #Y wiwan §, o wefy
TAEAT FY WA § T FHA WA F
ot Xar g o gy At wdw & ofckew ¥
T 41wy oft gw A QY A7 AT
¥ aficren & «ff e @ fag™ g amr
¥ zw fuar daeo & wgq
ufaw 7 frar Y fsror Nedw &
qar wix §Y ye faur §, gw arg ¥
gAarT Wt Foar ot AT 1 gw wreag
1 5 adt ) Tt Forary Y s forer
fr oot s AT ar g, wedr W
el faar wraft oY enfrag S & ot
% gw A fawary ady wear g fodt Y
W Ffag TR agasifrgfe yar
farfas gfe & fraar €Y aww wdia
g wE w G ¥ avN GAT W
|FFAT | AT NIET F1 I7AVr 7@t ATHY
o faafadya § o wive § %Y it
w1 g TwrT ¥ S7a fvar ong |, s
I ¥ 99 1 uias ¥ qfur ga
gy g fad sear § 1 sefear &
IET FWACE A W § AR
W a7 & ¥ g@ AT €Y Fgar g
f& w3 gmaw s qar ofer @
giu ¥ o Aaew § awag g frgw o
Al ¥ fag dare 9%, sF o
&% qeg? A ¥ fag, gart Mrogia
awa § ITeN § TE ¥ wa FarT
3 |

o o gT qt wray § v owry
aeE W AFANET s Fowra & oA
§ fratwmmaT 1w 3g wgav s
¥rw NFwAT gA¥AT A, aEdd
faawr ¥ ar gfw Mot ¥ gurdy woenr
w7 FATHA g W@ A wqw 8
v aff & 1 g7 Foad arey Iqwe
fg § , fuary doqrd vk §, s Ay
% oy vy gvar § T wid 0 & sy



227 DG 1876-77—Min. of APRIL 27, 1976 EKdu, Social Welfurse 228

[t ¥to Yo uTw]

aray wrAT oY wfww gary e wge
P e e Y o & fag
Ay wifeng § feseTgda
g § afedr O P o @
Hoqr HaTeT wEd v gl W
mmomcmo favg % fﬂﬂﬁ'
ft g YA apa §, oA
iferw dogry faly o Afewer deamedi
¥ e & uwar § At vy fae-
framg faemat et Wt sfy faee-
fagwas § zwcH awdr oW A
T Sywfey WX AT § W7 AT
5 wrfe gt o= &) g
W Ager a7 § % @ qaF & Faw
Awd ¥ fagdq afl w afew
g7 ¥ faere ¥ ofcadw &30 o
av w1 # feorx § ofcadw agf
§m, I7 % gav O¥ Ay agl g
fis g7 wQat #r 72T FE, g OE W
wqaT Wit @ q9 @% g9 qar wie
HT I AF FTERT | AR AT
¥ WY gY NIAT JaT N g § ;|
WIE AgE qAw I T g AR TG 2w
War g, YA A AT A gg qEw
& wa @ T F3-9, faEm
qUE-MT , GAGT-AT W AH-FIT
@ET T qEAl ® ) e
O 9w f qawi w UET | 9 qE
QRTIAE §F 78! FQ, I9 a% W@ A
Taw afl wud FH §F g a0 oy aw
¥ gETT wW A A
dwfogt  feadt & o7 awdl oY 6
arct & Sfem A F wrd ago s
ey - & At wwar g

gt aF w1 g, ¥ wowar
¢ et oY =l 7t & 1 ook o S
Efrgel oo & 1 H o SO
e qat faslt ¥ gt g wnw s

and . of Cutbure
taueiz gi~m § warow gfegr
aruitz warfed @ §, dow grda dew
i et i) fenfd
wigt o frnfe frar o 8, fiely
ooy wrar ¥ oy ar WY & ) g7 W
wat & fag axar  gfedde ouiw
7t g1, s a4t WY qarT off
sty e og e aregfer § forar @
FEY TR Y UG T 0A A% F 7 IO
arar A 1 34 aTw gAR qav ey
N | Wfow F § ) Aww gEw
¥ b agd ¥ gw v A s
wrinn & FL A F E | wa ot st
Age 7% ¥ & wrag § WO Uy
ot ot st @ W g el o
gt a9 § fs oad waE &1 gwy
wa feT 8 5 Naw qf-fe@ orewi
w1 I I gendl ¥ sfrae ¥
fag 4= § ool wfus aw *f Qv
&1 7 o3 frd wed o, Nfr sfa
HT IO & w7 3q § o afe ww
Faq & frg wfmeror, Ay TR &
fad waly sredog $1F w1 whran
TN ag ey wwEaEs @ €
wad fadr § 49 3, 70 A M amR
dAr 7 g0 § ITFE W FOR
T Towqiz ¢hzge &, wt¥aa &
dfe s gAY s sved @I o
qgH ¥ wog A v wa gy AN AT |
2w Tge 9o afear Ay gfw A win-
ot & yfvww & wie WA H o ar
few gg a1 o & wod da Amvay
oW v we R oW forgw feaw &
tmfs % ¥ O g 7w
e g orw & dar far ) piidew
wfgq a7 gErw, Ik Ao § IR
7g safe ot 1 oY ag AT g age
w3t WAT | gAY e § ey ¥
fag 17 I am & fag g wawt wY
/%, ¥ far NN R oW
§ voit xTn f ¥ gy foare



wifgg wic xo® fag m{quﬁw
o wfueror Y Wy & O WEIT W
furmr® fir ey Aelae w8 AT Eg AT
ww WY Y | U Fawin & feg
¥ I w0 Ty Y €, W
& e wrat w1 | msnz-frae wv
RER-NAA—FA  qdt  Jral w7 oY
TET AT WET W § W FF qT U
fawrer oY & 4

&R qAEIIET ®r ww wF
| gard gt o qf wk &Y ¥ ot
wgg wed WAAF, qwd W FwwE
¥ gwid U @A ¥ wwegfeey -
ade ¥ § 1 Afww & awaw g
wx a% g WE w2 ¥ ol A AR
75 AT Tgifames & sEl w
famr Tk W g WW0 X o
fast &7 Ax-ArT A€ @F A W@
fr gt & &fix & S A7 BEATHY Fav0
grmar g5 a7z ¥ @ anat v oAy
W a7 aF  gW AT WEA BT G
femr 5&f ¥ rfd | g W @Y
gfenfrr  ware 1t AT TEAY TF
TamTWE

£ AW A f gl wrew Ay
Tt 7 | fogiwgrEt & A oy
a1 AT § IEH ¥ WIF g 0w
10 wfame w7Hi £ FTEAT 1 R
are wE #Y §° wAY § o Sfew
foae off v wiw 1876-77 ¥ ¥ o€
wE wesi ® U R dveer ®
agR | Awew wAfea wfiw =W
v ot gx frare ¥ @ § | TwmfaE X
wfww Sumw wem W Amve whie
e fea ot oY swet star oy ot
wifaw 8% 1 Pragelhr s wfew
widwy § -fuwd gk aw o wifew
feafe wegfeQifr + Vo wrrw ¥ ¥
2w ot wrfiee feafie wodt gl 8) sl
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" Welfare and Dcptt of Culture
1 =g g swwg, =
o forwm g), Wy st o WX
Heqmt ¥ gur o Y wiwey Syerey
g o wfomo & araw € w6y oW
witr ¥ wfire g7 w31 foradr Al WY
LR SOl S CHLE Cisl
g fie woar & waw fag
TR FW qOR FT @ § | W I w°v
W s [ Agh v aga s
from @17 #7 v awrear 74 §, 7y w
HETA §, T B BV SOTAT XA, IT%
sr'turarf’«mngr:r% o OF wEA
Hawr s g1 & g W a@i—ag
g ewfavny &, aaT TOr §, weH
#1¢ |y & g Wfgd )

o F 8 31 € FEm P g oo
ar faadt # ufead= ad} =41, fo
¥ g ofeds wff o forer ¥
ofeada 3t weg g, wE gl
frid % ofadw gvn, fent &
ufegt go owg gR 9@ a0ET wY
A AT T, WYX GG A5 T qOAy
FT gt &R | aft Il foer 37 qW-
A7 §, wdm e i v fw &,
agy e geft FTawy 8 )

g7 el %W ¥ wiuw aemy
| —wiw AR TEX FT wEE
K17 fwar |

wwafa satee © wWl T JEg
waer Ty gy § 1 gufad afy g
wigd § fr o oy WwT A At g W
T WY i fome & wfa ® o afY
¥r migh 1« aga o T forwy 7@

owgr W owwr §, Sy R Ty

mfzﬂ {

o g oy () : v war-
ofx o, ew foer fooer o waw
wearoy fvrw ot wrxewr ot Wit &



a3x DG 1976-71—Min. of APRIL 27, 1976  Edu., Social Welfors 133

[ &t Pag]

gy § wat W § 1 wdt weda
wf off ¥ Qv ag WS AW g
wad dw Pwar AT w1 e garr o
MY F@Iam MNaw a4
Agvey & agt v qver feaqdt s<ar f——
qZ ¥qw e ) 7ff §, afF  wd
dfrewdi fparfi g ot o JAR
e qF-ur o & g8 ae € =g,
gaufifere wfew, foflt wifes g
g AT 1047 ¥ oy M fagrdf
et #§ ogX 4, I® TFEAN qA WiB
wod ¥ onrar frardi o ¥ g
ug o7 fegx fear ? st @ d
fwar

Yag 1 A aPN@@ N grama §
feraft ser f& Quae WL
foar &1 wemw A 1 gg-fw W
frardt sy 4 o w0 I¥—TE
g3 foarr w1 sdaa Prar § o1& wod
qza §-arx fagdt goegla g
am % gAY g & I w7 W AN
qarfas, Ty, TAfrad, DaFd,
gt & w.Y, gar favafaaragt & fowr
g FH T § W R IGT aw
g gErrIN ffagrar § gh-
qfeq ®, 99 9T woar GF fFar, b
aft fermor  geqrat w5 by foqr——
g 99 IN F gawm § fe gaxy Qi
sty g Ivasd §Y % | gaTdr @IaT
wE & W wyadt & ¥ Aprew W
o7 @ A g wEl A s
w3

fro™ fedt gurdy fowtr Seqell a1
q% €% W B T 41| AR WY-
gl dady ar <@y o,  faandt
e WY faerle & Wik wwaz A
U WX | §, ag wgr Wy w7 9 6
fradft s 9T ST o d § adY

and Deptt. of Culture

oy garr Wl oy ¥ garedy o ey
*), Q% ¥ FAATT WE T | W
faardt fwedy mfee & o @ §, wdarrd
Yl va & A dur gurr oft
vgr fr wff ov fiedr DT ¥ fredy
fagndt ¥ mww w7 gq e 1 A
Tq qx @fwq fwar mar gy gafed ¥
&gt & 5 g faar  faqor o7 @Y
*q §, 7g gar Aw &Y faea qafe
Y

qiq g & ug Wt fadaw o wgar
g—n Wt wdat ¥ 9wy F o § o
! aeE ¥ A ¢, 99 gA7 wrf fadw
agd Ay i Y 1 TE wAH ¥ Agwy
w w franft s wge @, s
wrrew §ag g €19 £ gAg g
3 ¥ ghag Prar e oiw o oy
oY a8 & 7 | T g9 #r fradt
TANFIPAT TI9  @3T ¢,
grafasw, gama fegann & udh-
v FAR A qET g A Afan
fasfag &1 gy o m & faeanff
¥ 91T .97 §7 gAY )

& frarr w4 o & oF gfaad) gaw
sgr AR § 7 fegem @ aifer
ghafadin @ =rfgd, S fw
T ik wwdar wify § ax sy
groza M faar s g W E fiw
oy Y wifer gfeafedi ga o,
|te7 frT Wi wray § fr Iad 3T T
& Fgr qga § v o w08 wo
g at s T Ny gy ami R
fay ad 0 § war faapar § o rorer
aff or axd § g ogr wgy §
e & fadr g wrAady on gl
#rm, Iy et Aft e chagrr #
&2% W &7 v ghhafedr ook @
ur ¥ Fwd g W g dw,
ag & ama Wiy § 1 @ w9
wrast wofiear @ drear wfey Wi
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mammmmwrm
wry G giefedt wff Wi woed
& o oft of} wresft AR At wT T
# &5 Wk § SNt www @Y
wife o

Jwew 2w #F T EW wEA
g, ¥ Oy fowid oo B %‘vft
e gron & feeger fealer ot §,
R wymary gAY Tre-wgros A
o e g ¥t 1 vfrar Y ghared
Ffrar @t & e W Y St
aft ¥ ) gk A & AW WY weff
e it rasend fo o
Wy AwAer TRRMA WEx ¥ A wg
aavdr e wfed 1 zEs o
a9 B oY ST AT, WA gwE
e o 2 A wowr @ anfegd o
Wy Aerfet w1 mafes faera g

femra el serva A% qgTT WTET
2 1 9% frem B FOCF § wvgr T
e &, W wd www # oy favw
&< T €1 A wa fawft Y fema
writ g &Y Agy R v fad fgena &t
faqa  siterw g wafgd | weedn
A= femre & semar o« frwg s
i wfgd | & fadwi # aft mar,
afwer 8 gar & fop agh 39 o=g o maly
aft § 1 gafed we w5 WY fgam ®Y
wroweer w¢ {0 =afgd 1 forraY Sol-
frac ar e T § @ W femm
4 ot 77 wae FT X

g grga aefeat oy wErd ardr
g1 pma v W A IRy
9T & SAT EhT § ) qwT wdw oy
4, 5%0 TX FuRT @, vOR wER
wet ¥ goft witvg ik ? wafad AT
ga ¢ fy Y gwmm wufeat o
grre aAry B fod oot g & s

and Dmtmfcultun
Rl ¥ aw awmt oW enw
@ f foroar wify® 1 sy enfx =7
T ¥ RraT Rfieww NAwa § | @ 6T
ot ofr wY s qAT AfEA 1

g Fergae & o Wiy g6 W
50 gUTT Go AX E 1 oY HewqF ww
Tt § gd & o5 wfiree faelt
Hfrfeqr B 178 war R € W
Y AT A TEAT FT W HY
T § 1 ¥ i & fe o G gend
wrat A ol foretf B § Sy o7 Wy
T £ 1 g gaafe w7 sresy
1T TG =Y ) WTWRY W WA
T W Sy qAr Wifgy froared &
TS FemTw &7 oTY 8T @r & fw
¥ 1 xaferd oo o9 BT FEET T W
O Gova ik 2w F @mr wnfey
Faer Tt oiT foesty am o difine
#t T =ifEd |

TSt FTr & fad a®s wT forg
oy A o ® fear & 1 R
fedzm §fF g T areiw FTOR e
e fed BT hifaaer w@or v gany
e 5T & Afey fr oy ow
b et H e & e & i 7w
wrgfear s o fr 7E O Fwar &
MRag @ ot ue ¥ ff ww A
T |

m wRt ¥ arg & o s e
e FT |

st 5w w1« (3 E).
awmifa wr'r U™y q WY PR qTT fEuT
§ v & fog wiv ® wgT gRaE
& g

aT @At war § e faren war
w7 & a§ sge dgud vf § dfer
fee W 7R g aral W ST § o
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[sfrrdt narerraret srogrr)

8 ¥ w8 o 3 97 TG W 9T 9%
aaT

forar daraa & X # wa § 9
arer ot wY vl § 77 77 § P e
faar & faga Y oo¥ wiwwre & dwr
aifgq 1 a¥ wgy wgeayd arx § fw
w2z & foar waraq o1 O g
FA § T N W wax FH X fag
arg #r ol & 3T LAY F TR
was adl Qr ¥ gafm @ Wy
s grfigaTe wY agiar wfeg wive fafe.
&= o DT AT w4iE o W R
faar srrat § A1 Y S Faar woprely &
fag arq ard adr §, 99 9T wAA
faa A1 A grar 9ifed, a8 a8l £ war
& 9 S wAz fxar onar § ¢ A
st 9w ag¥ arar oix med
# & v wmat

w3 vl foai w1 gsr wegEn
wT , A1 59 F ¢ gf wdrar @
Argat qifgs | s foar 9% & fag
agrat § wek wgd & W13 € fow @
37 F1 7 feawa O &1 AW T
fiF geedta ¥ wiaw # Y wr & fr ad-
78 TR w1 WA § fedFargy
T ¥ ¥ QT I F@ § foaAr X
ey § ot grAr Jifgy | W # Ao
gax Tifgd arfs ag-a8 M ¥ wry
aTy ¥ A W ¥ FEA! F7 favwy
DA 78 T | foar & wraw gv Fy
7l faar wrg 1 & wre Y aveqeft wT
IaTEor A § 1 Agray ® w9 v
s gud foar deard wam€ wg Ay
. I® BT UGA AN W ¥ it 5y
o T v Y frer &7 47 § fw
RWIT AF IF KT AT 1YY, a8 oY
qq ka7
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& e faar & ard ¥ gy Wy
TEATE | Ferdt o wyct 3 ey e &
fog WX % afr feea t g, A
f gart et wfeara § wwi oot aw
T oft Al R, U gt # wedt
TR, W wX ¥ age foewa
o & 1 gArt wEroer ¥ wre-an
fw A N faardt sy g
¥ faq Wit § *difs 97 % wrw oy
SFEasE T A AT g wdr g
& HIT foqr dad o #r e 2
MR | ¥ frdza qE d e o W
faar wear wa sra w7 & Rgrat e
g wrfeq | oY wrgdc gag A
& o Sfcelan 7z A frar wearg
% STHT AT W qrey & sqve X A
WETA § | W g Y Gea1e Fwfwaw
T g AN AR eqrA H L €
fe frasi 1 faqv s onar § WK
SATXT FA qT I & fardge & ol
IH & | 8 q@ FY geTT WY wRina
gl @47 ¥ wrfgq safw 3 for
F grea afl o aedt | N aga
o geqrg § AT K wrgdr g fr ey
amyTigw frar wmg 1 wax Tar frar
war & 9 F7 qEr AT )

frgst & ait ¥ ga-adt w5
ageqt ¥ saTw w07 Y e Pyt @ Fovanr
F qarg WA gEL ww o @ §
W3 fr et cnfer a1 v IR
ferr o & otk i &
gt ara Y vk fiy farerst & for o
T & Ay g o faT o v adry
# 9 dfealt cnfer & g Fga
Tfgd | 3 W)Xk F qdad o
I ¥ e ¥ 9 gw aw ¥ WY
w1 ¥ o ey AT 987 ) YWAT
TWILT ALY | ¥ & 0Ty gouy
Tl gy ¥ Al Irwrg@ A A
fomas «ff fadt wreawer oot
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g o swagar ko fewst
fadardt agarwfr §,, o g
fsga 8 faq & garar ek gea
M af A i

Fgr v T wgr wear & e
farge; & e Pargar g 7¢ g efoar srar
2, MWEw e § ) AN EfY
X AN B wrardy g X A Fwaar
€Y g9 ok, g9 A AW HA G
Afwa & a1 gare & Fr arewfee feasd
Y ARTIAT AFT  TAFY KR-WSLTAT &
Weat 1T Do dYo w1 I farer &7
wTeqw gatdr war g, sS4 A foen
AATEE FTES I ACF AT WA
& v 9adfusr 23X ¥ WY wo agar
faaar 1 & o8 @AY g fr WA R w7
sragRcdr femrd WA & @1 I R
HNTAT F grT agd A IFeq WY TFT
& AT T RAGE v Y g4 A farerr
of ¥ § AT AN gara A § 3 A
RATCSHE FETSAF a7 5L 14T
¥ 1 sHfd gwET aaE A T84 g,
= fefe=d) A sgraar Swe oA
®IEq HT AGAT Fad § |

wfAH geAAT F IR AR 75 gATE
i o fely ¥ gal aga qem
Tk 1 T FY wrfeqy qrag ¥
eI & i wugaw &feew
F far oF S oY FAE qATHT Iwy
JtF-IBATT W oy arfe T waw
TETH A 48 | WIOwT arg g e
g It 7 A fgw W AW A &,
I qNT F gt P At <t ol
Y 1 & fra-atef Y o qve § AR
wEWT g, ag i wewr gure ¢, Afe
*frw geawt ¥ 7w ¥ Sww fag A
g wwaT § 1 Areare oY qeaw weefr
T sa AR N A A g
forra @t & wic gawr Hew dux

and Deptt. of Culture
Twoarar § 1 Ao e & P oot
TEATTT X X WFAF qEAFT T @<
TAHT ITHT qwT O R
;‘r& q 3@ FAFET  TE & wHAT
|

aXoAr 7 g oy |t woX AW A
T § ) Fe T ond oo A ¥ A
wWR & SR wNE FERT ¥
W HHATHAIT & | AT WD N
T T ame | FEE @A
T F9X wWl AF AT & ) gEm-
Fedz AT B T Fr ¥ frgAr T
FTEI W ¥ IO A Aeqw €@ &
T WA FEE IR &g
Fgra ¥ fawr B & AT WA@Y}, WA
W ST AT AT AU AFAE |

TR Aw ¥ ez A aga #H
qH TN qga ¥ opea © AL A AW §
vt 5 =y oF ovew o O AT
q A E T 10, 1o gRAA R
Teg frl ¥ s Awe @Y E AT 100-
100 =937 fFTAT TH FHL FT IA
AW oqeAT ¥ s ETwi X 10,10
T @A IT e Agi faar o &
agd fovrm 0 & 1 go WY IFwH
FF Deeew B T A wiforw HA
=fgx |

et warere & 78 wAT TR
g fr Swag e o eFrefaw g,
7g TETQ e we AR § 1w ol
 TF FHA AN FFTOr HY g
g avz Teardy 8, ¥ oy @ 3w
qT wWE g gET & 1 W WY
rrgeefy ¥ fo¥ o @9 57 ¥ T
wgfaae P F fakagae@y | w@d
gt T agEe @l Agr ¥
¥ & e Fadafwr I ¥ quv e
aifedr ag WY §r ity
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qefY oft w7 T yamw wr s
waw Jwgawser gw &, e
fatr =g s W gy v wel ¥ qry
¥ woar wiwwr gura et o

SHRI KARTIK ORAON (Lobar.
daga): Mr. Chairman, Sir, I rise to
support the Demands of the Ministry
of Education, Social Welfare and Cul-
ture. I have alwayg stood for cer-
tain values. Education has always
been a moving spirit in the re-cons-
truction of the nation. In all the
developing countries of the world,
the national jeaders have always
been the students of the universities.
Educated men are like drivers of a
bugs who can see farther away than
the driver of the car. 1 have always
pleaded that there should be unifor-
mity in education, Education should
be within the easy reach of every-
body, I say this because there are
a number of public schools; and every.
body cannot afford to get pubiic
school education, There should be
compulsory education up to the age of
14; and the boys and girls, regardless
of caste, cresd or religion, should be
screened and provided all help.
Equal opportunities should be given fo
all sections of the community. Edu-
cation is the greatest instrument for
national integration. It is the grea-
test force benind the 20-point pro-
gramme of our Prime Minister.
Educational institutions are like
workshops where characters are built
and minds are moulded. We want
men of character. Therefore, educa-
tion in our schools sghould aim at
developing character. I have to point
out that our couniry’s educational
system hag always been governed by
trial and error We find that changes
are made frequently. We had the
1A, BA, M.A. as also 1.Sc., B.Se,
and M8 Then, a few vice-chan.
cellors of this country went to Ox-
ford. There, they saw that that coun-
try had the General Certlficate of
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Education and Genersl Cortificate
of Educstion (Advenced). They came
back to India and introduced what are
called the secondary, higher secon-
dary and the pre-University systems.
There should be a national system of
education; and the standard should be
more or less the same. There ig still
another system in the offiug, called
the 104-243 pattern. This is also
another trial and error method, How
long can we go on, by this trial and
error method? There should be a
consistent system of education, right
from the primary stage I* is not
just like picking up a fower from
one bush and leaves from another,
and expecting the combination to
grow into a living plant. It does not
work that way, Ferhaps you are
aware that in Bihar, there was a thing
called PWE, It meant “Pass without
English” You can go on passing
without Englisn. It was later con-
verted, in our State, into what was
called “Pass without Examination”, i.e.
PWE If there i3 no uniforn. stand-
ard of education, it will be difficult for
students of a university in one State
to get admission in a university in
another State, or within the seme
State. There is also a proposal to
hold the UPSC examinations in regio-
nal languages. I am afraid that with
the present fabric of national charac-
ter based on provincialism and regio-
nalism, it will have 5 retarding effect
on our national efforls, because if
Tamil is suoposed to be the medium
of examination, then a Tamil examiner
will always be intarested in having
the maximum in-take from Tamil
Nadu. Similarly, Bengalis will prefer
Bengalis, Oriyas will prefer Oriyas,
Gujaratis will prefer Gujaratiz and &o
on, Obviously, it will mean a reduc.
djon of standard There cannot be
any uniform standard. If we fry to
think in a rational way, there will to
a balkanisation and all our small
States will be like small East Euro-
pean countries. Therefore, this needs
re-thinking and wvery serious re-
thinking. '
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Again, in the ligi® of the 20-point
Toonomic Programme of cur Prime
Minister, in which the maximum em-
ohasis has been laid on the develop.
ment of the wenker sections of the
soclety, 1 would like to know the
proposals of the Ministry of Educa-
tion in this direction for the Scheduled
Castes and Tribes. Have they brought
vocational and technical education in
the wunchartered fleld of training
within the easy reach of the Schedul-
ed Castes and Tribes? What we know
and we find in practise is, there are
certain sactors where the Scheduled
Casies and Tribes are not at all
trained, and although the posts are
always invariably reserved for Sche-
duled Castes and Tribes, they finally
report that no-candidate from the
Scheduled Caste or Tribe has emer-
ged The Education Ministry, there.
fore, will have to seriously think of
having training of Scheduled Castes
and Tribes and, for that matter, of the
weaker sectious of the society anda
the communty as 5 whole in different
unchartered fields of training

Even where .andlidates belongmng to
the Scheduled Casies and Tribes are
available in abundance, they report
that no suitable candidate is available.
That 13 why I again plead that there
should be uniform standard of edu-
cation throughout the country, in all
the universities and in all the States.
Then, 1f possible, education should be
made a Central subject.

With these words, I support these
Demands for Grants

SHRI PRIYA RANJAN DAS MUNSI
(Caleutta-South): Mr, Chairman, I
support the Demands. 1 will restrict
my speech to the Department of
Sports only. But, hefore I deul with
the subject of sports, I would like to
draw the atiention of the Education
Minister to :wo points, one of which
relates to the Ministry of Education
and the other to the Department of
Culture,

Welfare and
Deptt. of Culture

To commemorate the memory of &
great scientist of our country, the late
Professor Satyen Bose, who is no-
more with us, an Insti‘ute hag been
forx‘ned in Calcutta., I think the Edu-
cation Minister is well aware «f the
fact that, in sprte of the formation of
%his Institute, sufficient funds bave
a0t been allotted to it, either by the-
UGC or the Central Government, to
kun that institution in a manner which
was the dream of the late Professor
Satyen Bose. I wish and hope that

the Education Minister will take note.
of it

Coming to the Sahitya Akademi, I
want to refer to the great Sarat
Chandra Chatterjee, the famous nuwe-
list. Once I spoke in this Parliament,
requesting the publication of his writ=
ings in almost all the regional ian.
guages ix the country, so that tha
people will be able to kmnow Sarat
Chandra Chatterijee and his concept
intimately. Specially these days his
writings are very important. They
help us to know so meny problems
of our society and to know more ac-
curately the Indian wilages, specially
the Bengali villages, and the Indian
society as a whole, in today’s context.

Having made these two requests,
I will now dea] with the subject ot
Sports are not seriously watching one
of us in our esuntry. We are a coun-
try with 1/15 of the population of the
world, a couatry which is well ad-
vanced in science, technology and
electronics, a country whicn is under
the leadership of our beloved Primne
Minister, Shrimati Indira Gandhi
who is well-known througbout tha
world. Vet I am very sorry to nots
that the standard of sports in our
country is not only gloomy but we
sre losing very fast in all interna«
tional forums, and possibly a time is
coming, perhaps it hos already come,
when if the Government do not take
care of it, ihe name of India in the
international sports events will be
completely wiped out,
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Hockey is the only game in which
we had the worid standard in the
Olympics, and even there we have
started losing. Since the last Olympic
at Amsterdam, all the European
scountries, including Holland, have
developed very good skill gnd techni-
que in this game and they can even
challenge India at any moment. This
is the only game in which we have
been proud fo represent our country
ag champions in the world.

In volley hall, we have lost even the
Asian standards. So far as swimming
is concerned, our record is sti!l high
in the world, bus 1 am sorry %o say
rthat in the Asian game:z and interna-
tional forums, and pos3sibly a time is
very fast,

Regarding the standard of cricket,
.you must have been noticing the

evenis of the last five years, The
Indian cricket team only plays well
-when they do not have to face fast
bowling. Where they have to Iface
it, they do not exhibit the perform-
ance expected of them, Wes: Indies,
-which was onca glorious in cricket,
had to face serious disaster at the
“hands of Australia, and they seriously
collapsed. It is a fact that in Sabina
Park they used bouncers and bumpers
which may not be suitable to us, but
-it is also a fact that the Indian Cricket
Control Board ang the Ministry of
sports, which is a saj picture for all
important thing, namely the fact that
we are not developing our own fast
"bowlers.

Indian cricket, which started from
‘the palaces of Maharajas and aristo-
crats, has now betome a mass event,
and if we have to face West Indies
and other teams, we have %o search
for fast bowlers. I had a detailed
4alk with the West Indies cricketeers
when they came here as to how they
get their fast bowlers, You w__ill be
surprised %o know that they — come
from the remote villages without hava
dng any family background. Only,
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they have good health and physique.
In India there are many tribal areas
in Nagaland, Arunarhal Pradesh, Sik.
kim, Meghalaya etc, but in the last
15 years not a single cricketear has
come from those places. If you can
get people from these aress, I
can say with confidence that the Indian
standard of fast bowling can be im-
proved as these peopl: have the neces-
sary health and physique. I wish the
enthusiastic young Minister of State
will fake the matter seriously and look
into it, I had a talk with the youth
of Masghalaya, Arunachal Pradesh
and other ar2as, and they also say the
sarae thing. There are young peo~
ple, but they do mot know that they
have a role to play in the national
context of sports, They are coming
up in other departments of sports, but
not yet in cricket.

Our standard of football since 1964
has not been of the world class, After

the 1964 Olympics, India was not even
able to play and cross the pre-Olyms=
pic hurdles. It is a sad pwture, In-
dian football previously was at least
able to participate in the “A”, “B” and
“C” groups, but later it was defeated
even in the Asian games. This year
also our performance has been poor

Football ig also no mvore a game of
the aristocrats, buf of the masses.
Even the villagers and the urban
people play it. The character uf foot-
ball, since the British days, was i1den-

tifled with our freedom struggle.
When in 1805 Curzon partitioned
Bengal, the footballers of Calcuita

took a vow that they would defeat the
British. The British used to play
according to their own whims and the
referees used <c favour them, but the
national spirit asserted itself and the
Mohan Bagan team of Calcutta in
1911 for the first time defeated the
British team and go: the IAF shield
from the hands of the Britishers. And.
on that result, you know, the revered
S. K. Chaudhary and great leaders of
freedom movement said that the flag
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of Mohan Bagan Ciub and the vie-
tory of Mohan Bagan Club will, ulti-
mately, vindicate the victory of Indian
people against British, This was the
ideéntification of football in our natio-
nal event. That football now has be-
come & state of affairs which cannot
be spoken of outside India.

I reqguest the hon. Minister to con~
sider some of my suggestions. I have
written a letter to our President, Shri
Fakhruddin Ali Ahmed, and I am glad,
in his own wisdom, since he ip in-
tersted in sports, he has tried to
emphasize on the Ministry of Educa-
tion to do something about it. I am
glad, he is still taking keen inierest in
that.

Why do we losa our standard in
football? In Merdeka Olympic which
is played in Malaysia, every year, on
their Independence Day, in that game
also, for the last three years, we are
losing our performance, simply for two
reasons, Firstly, while the team
18 selected the team is scheduled
to go to places for the games
within 1 month to 1-1/2 months
and, secondly, when the team
is selected, at that time, most of the
nationa] players of our country parti-
cipate and play in all the games and
matches throughout 4he country.
When they are called to Delhi, Bom-
bay or Madras, they get tired and fed
up They have no coordination and
combination among themselves. They
are suddenly picked up and sent to
Merdeka as a result of which they
cannot play there well.

I think, the Minister of Sports will
agree that Merdeka players are select-
ed at a time when important football
tournaments are going on ia the coun-
try and the Arst-divisiom players do
not like to take Wmterest in Merdeka
Olympic games because their pros-
Pects and their livelihood depend on
how they serve their clubs and tour-
naments in the country. JIf they do
not show thetr good performance in
their clubs ang tournaments and win
trophies, they cannot earn their bread.

Welfare and
Deptt. of Culture

S0, they prefer not to represent
Indian team outside but to play with-
is India, in their respective clubs and
tournaments. That is one important
feature of it.

1 gave one suggestion. There are
good players of the country from
amongst juniors and seniors. They
have got some limitations. Some of
them are employed and some of them
are unemployed. My suggestion is, if
the Government proposes a plan that
these hundred players are required to
represent the country and, after four
yearg in the case ¢of Olympic games
or two or three years in the case of
Asian games, from this day, if the
Governmen{ recruits th6se players
and keeps them m coaching centres,
making a promise to them that their
jobs will be protected, that their ger-
vice security aspect will be looked
after by the Government, I can tell
you that Indian football even now
can play a better performance. I
have talked to many players. They
say, “How can we go? If we go and
come back late, our promotions will
be delayed.” Some of them say, “How
can I go? If I go, I will lose my inter-
view in some other Department. My
job will be sealed.” So, it is the duty
of the Ministry of Education to look
after their prospects,

Do you know how much g couniry
like ours, big in nature, is spending
on sports as compared to other deve-
loping nations? I am quoting some
figures. You will be surprised to
know that. ¥or giving help to the
Assgociations, e.g., Lawn Tennig Asso-
ciation for tennis, Football Federation
for football, Volley Ball Federation
for volley ball, for all these things,
the Government ig spending from the
Central sector an amount which is so
meagre that other countries will
laugh at. To the Sports Federation,
in 1973-74, the asgistance given was
Rs. 11.90 lakhs; in 1974-T3, it was
Rs. 8.28 lakhs and in 1975-76, it was
Rs. 51.95 lakhs, that too possibly be-

cause of Merdeka Olymples.
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1 would now lke to say about tiffin.
What s the ration of a C.R.P. con-
stable while’ he is on duty? It is not
lesy than Rs, B a day., What iy the
ration of a musician while he gives
& musical performance in the Song
and Drama Division? Not legs than
Rs, 7 3 day. What is the ration of a
jawan in the Army? Not less than
Rs, 10 a day. What ig the ration of a
pilot for his lunch? Not less than
Rs. 25. You will be gurprised to know
that footballers who go to represent
India outside and athletes, during
their coaching and training, get food
less than Rs, 10 per day and juniors
get less than Rs. 6 per day. That is
what is going on in the country. Who
looks after jt? Is it not the respons
sibility of the Government to take
care of these things? Is it nor the
duty of the Minister in charge of
Sports. You are talking of getting
over the youth problems of the coun-
try. 1 can tell you that if you spend
on sports one-fourth the amount
which you spend on Police for tackl-
ing the law.and-order problem in
big cities like Calcutita, Madras and
Delhi, three-fourthg of the law-and-
order problem willi cease. No young
man will take interest in stoning
buses if he has some other good job.
I know it from my own experience.
Now in thig period of Emergency,
Government 1s equipped with many
lawg and ordinances; why don't you
involve the youth of the country in
constructive things like sports in the
rural areas? In every village there
is a pond and there are rivers, and
they cap have swimming. There can
be swimming competition in every
village,

Now, recently a Bill was passed by
parliament for distribution of vacant
land. There can be one piece of land
in every city at the Taluka level for
sports, but there is no such arrange-
ment. Your provision is Rs. 50,000 to
improve play-grounds in the districts,
towns and urban areas. If you take
the reports from the States, you will
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find that in no State they are spend-
ing Rs, 50,000 in the districts to im-
prove the playgrounds. In your own
district, you are & Member and I gm
one in mine; I find that this has been
done in very few cases. Please don'd
neglect this department, Sports hes
become a subject in this country
which is not discussed in Parliament,
which is not discussed in the Govern~
ment, which is not discussed any-
where. You talk of promotion of
youth character and building up youth
energy in the country; how will it be
possible? If you go to a country like
Japan, you will find that sports is &
compulsory subject there in every
school and they are given scholar-
ships. Meritorious students get a
scholarship of Rs. 300 to Rs, 400 per
month whereag here the scholarship
for sports talent ig Rs, 100 per month
and other scholarships are Rs. 800 per
year or even Rs, 300 per year.

If a school-boy spends all the
energieg on foot-ball or volley-ball or
swimming and dreams of represent-
ing the country one day at the Olym-
pics and becoming a gold medallist,
how can' he survive and maintain
himself, leaving his family and gtay=
ing away? In most cases, boys who
take to foot-ball, cricket, volley-
ball etc. are treated by their
guardians as spoilt chaps unless
they themselves have affiliations
with sporis and other things. These
so.called spoilt chaps are given a
scholarship of only Rs. 50 per month
or even Rs. 300 per year. Is this a
good thing and is it enough for re-
presenting the Indian standard of
sports and the Indian youth character
outside the country? Why don’t you
fight it out with the Planning Com-
mission? You can fight; you can argu
in a scientific and logical way and the
whole Parliament will support you and
the country will support you.

Now, coming to Associations and
Federations, I agree with the Minister
that there are politics inside them and
thev don’t promote sports. The Gov-



ernment of India's Council of Sports
has taken a very bald step In this
regard and has changed the leader-
ship of the past. But again there is
some game going on, Your guidelines
which were imposed on the Foot-ball
and Volley.ball and Amateur Athletic
Federationg were fruitful. But your
task was not completed. The leader-
ship, of the Federation, just before its
term came to an end, hurriedly held a
meeting and got itself elecled again.
What have you done in that case?
This preferential treatment must be
stopped. I have all admiration for
Shri O. P. Mehra who is on the IOA.
He i* a great man interested in sports.
But I ind a peculiar thing going on in
the country for the last 25 years. In
the Indian Olympic Union, the man at
the helm should be a retired man
either from the Police or the Army;
it is not a person who has dedicated
his whole life for sports. He is pro.
bably iaken in in his administrative
capacity. I do not say that they are
not capable. They are capable. What
1 say is that there are other capable
people also whom you do not look at.
The Chairmanship of the Sports Coun-
cil or the Olympic Association should
not be a sort of decoration by the
Government as putting somebody as
Ambassador or Governor. It is a post
which calls for dedication, concentra-
tion and past experience; then only.
the sports movement of the country
can be properly built.

16 hrs.

I would reguest the hon. Minister to
call 3 meeting of the State Sports
Ministers and impress on them that
they should utilise the money of the
Government in time-~what little sanc-
tions you give.

I conclude with an appeal to the
Minister not to let down football in
this country. It is a very popular
game in my State, specially in my
constituency. Without a stadjum, for
the last so many years, we have Ween
Playing football there,
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We performed very well in the
World Table Tennis in the last year.

I make this appeal to him: please
do something for the Asian Games fo
be held in our country; let India be the
host and let the venue be Calcutta.
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¥ o W Pl oY ek wTE ¥
AT g N AR F TST I
wfed o g, TR A AT
Ufer @ fer Harw & @9 ag
gatw ¢ fr T aE & 7§ oY e
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gy & 1 & ®Y g §Y SEgIw &
T ¥ oFE ) ¥® e wy fmor
qumT W Wt § g
ww § fomi weww ¥ oasEr W
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oy T 4 W W Qfag
g WY W g § TEE WY 39
# THAET ¥ wTE¢ ) eTeE XY
o F1dww §, Ay A9 A AN
s gaT woiwA &, 9% fomar &=
g femaedt & v §, wrowt ot farar
qq o feoweft & wm A wT
YT WY IEEHT AR FT QW
wtg Fiforg TS WY e g )



285 DG 1876-T7—-Min, of

I e Fex)

qF | wAAT ¥ FAA G | qoe
FERUT ¥ 7 AFIT § A wriww
wWY ¥ W gakr fag gy,
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ot forx ww fay: 9% 3192
fasgw wTto T®o THo W WA~
ot ¥ wwifes & 1 g wfafafaat
Tweqra girafedy ¥ we ot
gaeT qF wwn § fv qw F, wiw
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gaxY 2w ¥ TaT 15-20 79 IR
® et WId A A faaed F g §
T [JAST A wLq@w ) I
# gay ARy ¥ N fear Afew
IW & AR IFW IEN  AREA A
foar & mifs gfw @ vae roa
gag oda | fee ot A wgm fw
aw BT gw 9w foadY sTee
Wy § WeaTaliIAR § 1 EENT
qfeqrat & g N Jh F@ 7 &
foq & w¢ war g v Wi | 9T
o 993 A WIS WAT ) W § W
g WA Rfmrs} §)



285 DG W-T7-Min, ~VAISAKHA 7, 3000 (SAKA) ‘rof Xdw, Socisl 286

ot Bardomr. v feft 2w @
T v fareray dur gn wd o § Wy
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wgi oF qag §, w7 A gy 2 Afer
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SHRI PRIYA RANJAN DAS MUNSI:
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O e f-mawamd
g Aaeft fg difear & fe vl
M @ g W Ay
IR T &

1970 ¥ og¥ 4 37 ¥aw wgd
&% & @ifaa qr 1 &fwq 1970-71
# gur darem A anfor Gt & fad
UF du-57 7 FrmAT efwre o, fog
1 GHT A AF TZT IATAE W
T Fd F A gEAE F QT F
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[Smnr Isxequr Baneamar; in the Chair]
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agw WX F qrare A w4, ¥ o
T qETT A wrew € ot awt o o
ferers @ & favafageg %1 99 & o
aga ot & ag wiv wT o & e X
¥ty favafaqeg aarar @@ o &
Tt avg ¥ agr & Ty qfgdvt vy
@ ¥ 12T & wrar) s wre d, Wivaw
favafamrraa o w1 ), ¥ fergermr
# 9w 5 fqvafaama a7 § 97 § qear
fewafagraa &t faady & ot § o)
0 w1 @ UF dw § aga S
T 81 99 F Fae faamdt wro gy
T AL F AG ¥ ) A qg IA AT
foare g ¢ 9f a9 gheaat Y 9w
favafaarem 7 dar fwar ¢ &l wro
Ia %) feqfe ofra § | zafed & arame
a7 & fadaw w&m & 3% oo w
FIrAT TRy £, IW F TRT w7 oWy
FTA AR & oA W9 I wifaw ey
¥ fraw v @ garg § ool
g gfagrs # & aff e W fr
frg ag ¥ wifaafedi @ 3w favs-
faaram # aafs & & waw @)
wifa ¥ AW 9 TE T@ W aq 0
NN g T vy
7 a1 arg | & fex wgar angan g s
Tgt ¥ wegTosi M oAl A, ww FaAy
ot qzar 7 § ¥ faereem 4 fiw
Traw, win & i I F=Ng freafaeraa
w1 ooy ovw 1 @Y § w3 agm fe
wosTe g fon & ww avw oY )
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1ol wie & Foveltre & ok
wif'eat o wwtr feafer & art & wgw
Wiyt f Wt wr W sk it e
fagrar strgey § | st % st P
fraradt & wawict o vadira feafer
ot aow woww et § sarr e #
e 7t ¥ ) gt sdardy Paee-
formreray % w oy § 1 97 o1 AT
wre sar § og wry wrak 3+ 3°F gad
glaard war fsehr § ag ot a0 arR
& 1 agt aw i 5% awa it wf) wrar
arar | sre ab e of wtwr & 3w ghvaw
s & gafas &t 9§ aga @l
gfagrd faw weft § 1 ool g & 9w
® srer gfeer drdwT ot AT ¥ wwrT
74T ®1 g% wroT Fear qur § fore §
w ' w€ § fr X fgrgen & fae-
fagrarg & sdafgt w7 17 a7 A
a0 glaad oF qaar qq & AT )
IT § AFA @ 9 g way fouy
adr rar aofed, afes gv 317 Aranix
Fagrg oA I3 W §q 9w
T gada qar wr gy afe
femafagrray & w49 FzvaT g9
In W E A (ML ARG 5 37 F Wi
iy 3fq smragr fwar o w@r &

Aad arg & a8 wEN @A g fr
w1 g ATTAGT & 1 IT HAMA
qig WAy § 1 37 ¥ fad 3w &
sqaeqr wig WY E RIC Y & ewaAeqT
o s E e I & epAf
frsa s § e gr s o § Y
A & forg g4¢ I 23 § 1 e
IAT A G2 F T FE T T O @
QFAT § AT wod g AT | IAH
TLF A9 T SqFT A& WAy qofygw |

w1 & orygfad € atr o qraw
g+ wre gheadt a1 foedr wfudt &
it &t eregfer W § )
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Hto QU Wi YO : fu Af B3
8, v fufrch &t 8

ot Tafemte wrewt + 2 & ¥w 9T
74t A |

wy ¥ et Pt off dve 4T oty
§ 1 %% 57 § wga ¥ geyifry weh
arr fecrasrr § 1 gard do wweyfe”
sy, Yo wet § 1 gart yogd wam
walt i FTer APFT WEAY, GATL QTR
ofir 1% ot T oW on el
AYT ZATR sireafra s favy e Porsy arteaft
g3 e A EXfpw & w89
oft 7 & ofr o qare grely 8 o
o HAFT ¥ A W aw@ § Y
wed AT I R @ AF §aw #
wrr w1 797 A & Ffww & qaev
aret g Fw Paare a3t & g7 e’
fut = worr wife s fear & wic
I &t & Al F s vl faerdr
a1 37 oY o Ifaw qaad § 7 gaT
P &Y wasAA ¥ qY wrg fagre wad-
Az & wfer § 5 39 a@ O vy
I ¥9T B | 79 A & wT7 FT wTHY
faqrdis § W=t = felt  gm 7T
foar AT wa Wro To %7 Prily BF &
£ Uy g §  wre e
w1 @AY & gadr Paardhst & st &
qEY THT Y WL Am s fwar
ag T ¥ aw § /RS9 ARy W
i A fear smar @ dfer gl
a<s T 9% 2ad ¥ v ‘el ) fewy
Y fagre ATeTe aTerar T At &, Wt
& 37« ay § 1 § oy fagy won
=g § fF qTe TSy aeR T A
T AT FE §, A I¥ B OFT AN
wrfge wic & fagre aoere o @7 Af
%) e wvar g | S0 ¥ avg A
Mg ¥ § AR IFF grdr aw =Y
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wrr w7 wrelt’ € favt 6t fige
& wiRAr wnfgg |

Cewet e & warte won g

PROF, NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, I rise to
support the demands of the Ministry
of Education for 1675-76. First of
all, I want to bring to the notice of
tie hon. Minister the recommenda-
tions made by the Swamn Si
Committee that education should be
a concurrent subject and the Consti.
tution should be amended accord-
ingly. The wrecent conference of
academicians in which as many as 46
vice-chancellors participated passed
a ufianimous resolution to that effect
and we havg the blessings of the
Congress President D. K. Boroogh for
this proposal. I hope the Education
Mnistry would welcome this step
because unless and until there is a
uniform pattern of education, with
some regional variationg at the State
level, the country will not progress
as desired by the educationists and
national leaders.

Secondly, may I request the hon
Minfister to pay some attention to the
UGC and its working? I shall cite
only one instance. I asked a question
during this session: how many com-
mittees of the UGC are working at
the present moment for wvarious
tasks? The answer given by the hon
Minister himself was: the informa-
tion will be collected and laid later
on the Table of the House, If this
information 15 not to be collected
from the very office of the UGC, is
it to be collected from Sikkim or
Himachal or Arymachal or Tamil-
nadu? What can be expected of the
UGC? 1 stress the point highlighted
by Das Munsi that sports should be
encouraged in this country. What is
the role of UGC in this? Physical
instructors or lecturers on physical
education; even in Delhi University
where the Minister is sitting, have
not been given UGC grades. Why

this injugtice?, J{ would pliead
therefore, tHat over the toun-
try the Yeacheis of Physical
Education working in the colleges
may be designated as Lecturers in
Physical Education and they may be
given the grades approved by the
UGLC, Here I mey refer to the
Banaras University, It has been re-
ported that Banaras University where
we have an enlightened Vice Chan~
cellor in the person of Dr. Shrimali
has agreed to give this grade. Even
if they have not given this grade, it
is necessary that these Physica] Edu~
cation teachers working in the col-
legeg should be given this grade. In
any case they should not be excluded
from gettin¥ the U.G.C. grade and
if you give them this grade it would
give a fillip to the sports, Moreover,
the UGC. should get apart some
amount of money for enhancement of
sports and Sporf T@vation. Taking
into consideration the importance of
sports, I would suggest that a good
amount of money should be spent on
physical education, whereas money
is spent on Science, Commerce, Law
and on everything but not on Physi-
cal Education Therefore, Sir, I would
request the Hon'ble Minister to see
that these grades are implemented
in wll the Univefaftes from the same
date and these grades should also be
implemented in the other Universities
in the country which are deemed
universities Now, there are about
102 Universities and there are some
Institutes also. 1 do not know how
many are there Here I want to point
out the case of the Central Institute
of Languages, Manas Gangodri, My-
sore. The gtaff of this Institute have
not shown any resentment, I do not
know why the staff of this institute
hag not been considered for this
grade. Similarly, I would suggest
that various universities should be
persuaded to pive the U.G.C. grade
to the teachers from the same date.
Some Universities have given this
grade to the teiicKers from 1873 and
some have given from 1878, This ix
an anomolous situation.
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Thirgly, T would request the Hon'ble
Minister to psy pome |, attention to
technical Qevelopment, I find that
most ¢f the Mehibers bave not re«
ferreq to thig peint, There are meny
Engineering Colleges where many
facilities gre ayailable. But what
about the Polytechnics? Btudents
for Diploma courses who are study-
ing in the polytechnics are not gett-
ing these facilities and is the case of
the teachers working in polytechnics.
There are more than 200 polytech-
nics all over the country. The lec
turers recruited in these polytech-
nics should be Fiven these grades and
their pay-scales should be revised.
Similarly, the pay-scales of the
Workshop Instructors should be re-
vised. Since 1958 the pay-scales of
the Workshop Instructors have not
been revised, Some attempt should
be made in this direction also,

I may now refer to the Central
Schools which are doing gooq work.
But they are becoming ivory towers
and they have not connection with
the local population. Unless they
are able to involve the local popula-
tion in them and a certain percent-
age of the local students are also ad-
mitted in their schools, no purpose
would be served by these schools.
Otherwise they would become tools
of certain projects or public under-
takings. When the 36th meetings of
the Central Advisory Board of Edu-
cation was held in 1973, we were told
that there would be a model mgh
sschool in each Development Block
financed by the Central Government
and administered by the State Gov-
ernment to act as a pace-setter in
school education. There are about
5026 C.D. Blocks in the country. If
the model schools cannot be esta-
blished now due to financial difficul-
ties, then the Central Schools ghould
be developed ag model schools and
they should be establisheq in such a
manner that at least there 1s one
Central School in each district head-
¢
quartey,

Now, I would refer briefly to the
Youth Services. Mr. Yadav has said
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that there are Nehru Yuvak Xendras
in the country, I find from the re-
port that there are 188 Nehmu Yuvak
Kendras, out of which only 93 are
functioning at present. The next
senténce of the report says that 60
per cent. of the Nehru Yuvak Xen-
dras are not working at all. I find
from the report that during the year
1975-76, 75 Nehru Yuvak Kendras
have been sanctioned. According to
the report 50 per cent are not work-
ing at all. Then it means all those
which have been sanctioned this year
are not functioning at all,

I may refer to the report of the
Sahitya Academy. It has been stat-
ed that Nepali wag recognised last
year ag one of the languages. But
Konkani was not mentioned at all in
the report, though earlier Konkani
was recognised by the General Coun-
cil of the Sahitya Academy last year.
I would request the Minister to see
why recognition to Konkani has not
been mentioned in the report. 1Is it
because a pressure group was work=
ing against the recognition of Kon-

kani and was trying for its derecog-
nition?

Now, I may refer to the develop-
ment of languages and I may trace
the importance of Sanskrit, Sanskrit
ig a source of inspiration for all of
us and whatever may be the langu-
age formula—three language formula
or five language formula—8Sanskrit
should be given the importance. With
these words, I support the Demands
of the Ministry for the year 1976-77
and say a word of appreciation to the
work done by the Hon’ble Minister
for Education who himself happens
to be a great educationist. It would
be a great day in this country when
he brings torward the Constitution
amendment for the recognition of
education as a Concurrent Subject,

st v dww (Ewr) - gunfy
iy, AT o ofeeandt weY
¥ @ Fw Y grwr o foan , W
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frar e ofy o frmeied? @ gy A
gt ¥ 1 frerr dta ¥ arter GreEmw WY
¥y ¥ gerrey Falr fer fewt & et
£ ¥ g 3a ¥ qure e e
# 53 mor Afetr vem (| Ft T
% o qedyeer & frare 82 ot sfer
gary #¥ |

fataar & forg Fraffer aoe ) faedt
ufw forar ¥ faee Tg 39 & 3wt
%Y qf7 & faq @ o & 7 frad)
ofir fr fe ¥ g¥fver weerarT
Farrgza ot § 7w dw & antw
faerat # 2 7O qaeg oo @,
o fraré o faedy arfY ¥ ?

THA & FATR, g5, 0 S
wfgsrdr femr w¢, segwfer 8, oF
Aty aOF ¥, weetwe F § )
77 Wies WerArR v waFe ¢ fw
= & ey grd ¥ Forg aga swg ST )
§R Wears(T ¥ 39 faq @ A [Ar
g fr A wozrsrd farr e ® AR
gT & S ¥ g A & 1 AW
darae & & FT 3T At A v A
oIt ANfe B SF v ¥ WA ¥
o forerr % &tx & &% qeard  @wr
gt § 19 ¥ o werwT @w W
=% Tt &, forg ) ST Y g M-
1 & | e fee oY 37 w1 o0 TN
dgmy Y DA

Pt oF wrasiate &7 famior 573
qrat ST wys w1 adterer fewra £7
arerr ofaw &a § ) WX g9 famga
ot ag g AW FT I ®H W A 5w
& sey &1 ¥ ferar wemEETT
FEX ¥ 51 FT gW 9 oA @ v 9w
< gerr wirr Har fred® § 1 o o
feuf oY, @Y fvr & dtr § A1 gEe
afl fAaT g .

and Depit. of Culiure
W0 O P N 4 are Wit
wok & e 9 218 v 3t wr e
w fewrc § 7 SR e
X e AR woet aFfy Y

wt } w9 e T wnger g o
o %Y Ty Qo s dee d firerw
wC ¥ F Fafve ot frar ol )

gaw il §t Gfvaw faws ot
fegr wara W= el Y wiang fewa
aar fear arar + o widoft ¥7 w180
ww qEn § R W srow gk
fac oz Gar #31 & fr wioft Svad wra,
HHYT H INBT FC FW F@ qreT
a7 T wwgT AT § 4

aarafa 9w : wry oo TR
og §ifwg, ave &7 2rew agA ArErd

SR §O w1 few
fawa aat fear s )

3T NGTIAE §F WL ATt §
favafaaraa &Y @qraar &Y sraar &
€1 99 ) IW AT B ST FY 9 AT
¥ 1 afy ag fawafage @ wrar
At Arage favafaamey 93 I AT
wigs & =g o ww ) o

el arg—woy 77 Tk faagdt
uq gar gt ® qaw §F e w0y )
fopamr wgr wawT qaw W g Ty &
g AT AT

wwtafe sl . wuaad) ¥ 5@
femréde & #rf areqw wfr g
o QW0 W FEY : 9T, ] |

SR g0 : A7 gt A &
Ay NE W ¢ 9w A W fuerr
war #Y afcfaa s B wgen €
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fook g Rwrdy  Hrafr ol a7
famriadt aw wgwir o WYk sy
o@ we wii gt | Frariedt w e
fom anfi o N ¥ faw o

et Wi ¢

ot U were T (wdqY):
wwrafa sgray, § fowr qs warw seqre
dare  gra @y € Hiqt & gada
Fgergwrg | &y o At §
¥olag & Faer I AYZF @ AT
aAngar

faratr Fpet WY 2w w7 Sy ador
grar 2 1 W s & fe g @
qreqw § wHT F H T I A7 F
W gu wirsy ot ofweaar £v a3
g fedr oy 3w w1 wiger #or grm
a® g F\ far ar epm ST g4wT
gfrafadiy & @ry g faanfaat
FGFT AN FTAFAE

agr 9T waw foar g fag 2@ @
fe 373 fwufaar s s=va o
ffrT safrerft &g 27wt Hom
¥ gw i & gra & forarr frwmy grar
qT AT WTATF AT IT & arg Y
farerr fawry & £A% wanefeiz e go foay
eamafze w17 Pt fawrr § agrgm
iy A forear & AN F wrowad @w
JAT &, FHT IART ArewAq F47 faar

F@AT § 1w gIgR FEaad S
AT ¥,  FAT IEeT wrewaw fwar
Frar g 1w fgelt samrel WY

FAGH qATAT S1AT §,  FHY IA*Y
orEAd FATAF wrar & 1 ¥ |l
T g R zafeg Haadrof &
orrg FEm fF g7 straaw faaqt
N A s 2, aw T fged
sy wY ary & v, oot g oW
ghawa ¥ arg Wy wT Frwr fra,
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TR oy gw waewr foo-
fowres & ar & @i ¥ o ag 9o
g wife afe wgt @ 7 Afew
I W A | wufag & vw oy
I WTHE FAT gy o o & ooy
T Y AT ot vl ot ) fe gt
WRY Py off fo g @
fedam qar scfamrgn 3 war  fin
gH Faw wife @A § vafeg fged
ST ®Y vy Ay v gwy ar fgeh
SHTATH? TYAT § A arder oY ary 7Y £¥
aFd a1 fgaa o 9T A wTAwd |
uF & v v ger § yesr WY
wrawasar qedr & 1 yafam g fawat
Y AFHETY F=4AT A oW )

A qTA— |T JAy g o
%8 @At # fuer Ao § foraw
T FIT FT I94 4 78 g 1 /1 -
i feafy & o o gf av
gqFwa T4 e ¥ fefaform wrg
( e ) T g
#r @ fE wymaT i awaArd
AFT ag Ay falg A axdqee
FR I8 A7 sAT7 X A wraeEA
g% agar g fr gfrafeds v
FHAT ¥ T AT T ATATALA AAIT
w® 1 v wei oft & g fwar o
g wfr g fr 9 & Qe @Y wAFAE
arf g, qiedArgE 4 1 & g
¥ wug w@ AW fE g A
Feorm & |
17 hrs.

oF gt & wg qgw v N Ay
araar ¢ fr afrafadig wie sy
¥ gfefafms Gwx & fag O foers
agr gAYy wErT A ¥ wig R
§on fafx 24t @ 07wy § Tadifes
= A, wf wwe ¥ erf 2
wr ¢ fo gfrafd ar wrfea &
NRTd N rad T 7gr & afoeded
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g oo §, ko waw ¥ 4X gwrd
fagre s gz fone s o)
ore & wager § fe ol frare ax
fawr & fw Q¥ oft o gfeer i
fere % wrom, ST & o
oy far & fa¥ , s 7 @Y
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afe & w@ & foT oo gw 9T W
) AT W W ¢ fw
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¥t gfeme AR ¥ QY E A
80 % wodt ofiqme § A @y

for Ot ¥ & o g o s
7 g HgEd avg WA
#7 &) ¥4 Q¥ s wiieny
N qagasi ) qEEnd FQ §
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T ¥ Sy Qe F1 oew &, gEw
fat & wwamr g e oy
faqrr St & 1 afz ge & & forr
¥ wafaRew & wEwr g
wrefr a7 ag feafa s A ¥
gfafedy o 1 W 9 e
¢ fr R wr o ww A g & &
gfafedy # ot sroar & Al
CF 1T W7 SAF TG AT EAT ATH
™ AR A gaerEAr &
T wfr N w gRER @ -
104243 &7 GElEr A 7@ WAL
nm g | www g Afww
fomwm g f& =i wswar 7=
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&t ft wwe R, N 5 g
oo W G WL 1 W A
wen® Awfrarf ait wYaft 2 A
7 | IXAT QLT B Y TER AT,
N T & g wew foed, oW AT oY
w_ e
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qx gAY aave W
Mty agrrwgw &+ Wty
srrely geit-—gat agr epefivifimee
Fdmager foar §-ov ot ofeerw
o § FR —dgw e § o
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wend WwmdEAw g, W
fod war O Ny it gmag®
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mt‘riwrcrm'w&i s
agr Rutrek fregn frgem
i"(@‘!@t?l

wamfy wfen @ wa falex
igs ®1 Noar §, FfeT R wEDE
t FEws ggam AmwF § w8
A T MW A DAr F1 WA
e AT wewEiy AT F7. ..

ﬁeq‘qcmmi sfra {r it
Wy wrd @ray &1

aamf aQ¥a: agvy« oF g8
Hf Arw WA Y, WA ESy AN
ETRAR AT FT AT o I

SHRI B. V., NAIK (Kanara): If
the Minister insists upon replying
now itself, he is welcome. But, let
him reserve the last fifteen minutes
for answering certain relevant and
pertinent questions which would be
raised by those hon, Members who
could not speak om these Demands.

MR, CHAIRMAN: We will consider
that.

SHRIMATI ROZA DESHPANDE
(Bombay Central); I just wanted to
draw the attention of the Minister to
certain points and emphasize them.

Many of our colleagues here have
expressed the opinion that education
should be a Central subject. If you
leave it to the States then sometimes
the state of affairg is pitiable, I think
it should be a Central subject and
policy decisions ghould be taken at
the Cabinet level and it should be
seen that the policy decisions are im-
plemented properly,

We have to be very careful about
the way in which opinions are ex-
pressed in the text books because
the youth of our country have to be
moulded in a manner that he would
vespect ang dedicate hig life to the
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country, because the youth of today
would be the future lsader of the
country, who will build up the coune
try. So, they have to be given a
certain’ type of education which will
make them proud of our country and
its history.

I have here with mg g hook entitl-
ed Indian Administration, which is a
text-book prescribed by the Maha-
rashtra Government for first year
Arts students, which my daughter
brought to me, It is written by Prof.
Mariwala, Prof, Gokhale, Prof.
D'Souza gnd Prof. Advani. In that
book things are written in guch a way
that the boys and girls would not be
proud of this country. For example,
they say:

“Britain transferred power to
India in very small doses and made
Indiang familiar with parliamen-
tary institutions.”

In another place they say:

“During the British regime, peo-
ple had training in the political
and constitutional fields which pro-
vide to the centre a stability,
which is so markedly absent in' the
governments set up in recently
freed Asiatic and African coun-
tries.”

Therefore, the authors advise us; let
us not support any African People's
struggle for independence, bhecause
the imperialist countries will give
them power in small doses and train
them on how to administer the coun-
try! This is what they want our
children to be taught.

In one place they have expressed
the opinion that Parliament is not at
all supreme. They are in favour of
fundamental rights to property,

There is a comment about our
Prime Minister also. It iy stated thet
when Shri Jagiivan Ram wag defeat-
ed at the time of the elections in
1969 of the Congress party Shrimot
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Gandhi took it &g & personal {nsult.
Was it a persotial inaulty

Iy this the way the authors should
be permitted to comment? Why are
such books prescribed in our country
for the first year Arts students?
Could you not take in your hands at
least gubjects ke history and geo-
graphy go that guch people will not
be allowed to express their opinion?
Throughout the book they say that
the spirit of the Constitution has
been weakened because Parliament
bag tried to become supreme, where-
ag Parliament should not be supreme;
according to them, only the judiciary
and the Constitution will be sup-
reme. They alsq say that the right
to property should be protected as a
fundamental right.

It they cannot provide a true his-
tory, if they cannot create in our
children’s mind respect for our lea-
dership and for our country, why
should we allow such people such a
big latitude to express their own per-
sonal opinion which are of Jan Sangh
and RSS angd also? You should scrap
such books and text-books in sub-
jects such as Indian administration,
geography and history should be
prescribed throughout the country
from the Centre, For other subjects
like mathematics etc., you need not
prescribe,

Among the universities, there are
Vidyapeeths and Maha Vidyalayas.
I do not know the difference between
the two. A boy was murdered in the
premises of an agricultural college,
called a Vidyapeeth, in g town Gar-
gati near Kolhapur, I brought it to
the nofice of the Minister, but he
says that it is a State subject. 1If
murders are taking place in such
places, you should certainly look into
it. You should look into the consti-
tution of those Vidyapeeths. They
have the liberty to squander money
and do anything they like. There-
fore, your advice to them should be
mandatory and not recorsmendatory.
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We are told now and agein that the
Government or thy UGC hay recom-
mended certain things 1o the State,
but the State does not have the neces-
sary fundg etc. So, gt least some of
your yecommendations ghould be
ni;al:atdaton, you should have that
right,

A word about vocational training
facilities for the womey of this coun-
try. This section’ of humanity in this
country is neglected in every way.
Now every teacher is being forced to
bring flve casegy for sterilisation. Do
not humiliate your Ministry to this
extent that your teachers become the
agents of the Health Ministry. What
kind of family planning is being
done in this ¢ity I do not know. But,
apart from that, this arrangement of
vocational training centres is only on
paper. Please gee that the centres
do function ih this country. Women
need jobs, When they get jobs and
get involved in activity, they know
their responsibility to have a plann-
ed family. Nobody need go and
teach them and give germons to
them, At the same time, you should
also arrange for some free hostels at
the district level for girls only, be-
cause parents of the girls do not send
them to gchools so that they can look
after the children at home, So, you
should gtart free hostels for girls at
even the primary and secondary
level in the districts so that the pa-
rents will not hesitate to send them.
Otherwise, they canmot speng on the
girle’ education, that is the attitude
of the parents, So, te bring them
into the field of education, you should
start such hoswls and also start as
many working women’s hostels as
possible in the cities.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): I would
first of all like to express my very
deep sense of gratitude to my hom.
friends here from all sides of the
House wbo have not only supported
the Demands of my Ministry, but have
made really heart-warming speeches



oud the imporiance of eduts-
tion for the future of the nation. On
thia fesus, theve con be no difference
jon. I would, therefore, not put
you an ejycuse that education
being a Siate subject, there i5 nothing
1 can do in the matter, I feel, that the
House is perfectly correct in loeking
upon education as a subject of the
highest national importance.

It has been the tradition of our na-
tional movement to look upon educa-
tion as one of the most important
aspects of the nation building activity.
The Father of the Nation spent a great
deal of his attention to the whole ques-
tion of education and to give it a new
orientation. Qur illustrious Prime
Minister, late Jawaharlal Nehru, was
himself one of those who provided a
new direction to the question of educa-
tion. While Gandhiji emphasized the
need for an educational system which
was near to the productive processes,
to the processes of community of rural
India, Jawaharlal Nehry rightly empha.
sized the need for science and tech-
nology, for taking the temper of science
to the villages and to all sections of
Indian people and for creating what
is now regarded as one of the finest
infra-structures for education and
technology in the country so that today
we can be truly proud of ous en-
gineers, of our doctors, of our scientists
of our agricultural scientists, all these
people who are running the various
aspects of social services in the coun-
try and who are providing leadership.
Without this mass base of education
which was created during the time of
Jawaharlal Nehru, without the scienti-
fic direction which he gave to educa-
tion, without his emphasis that uni-
versities Weére the great centres of
humanism—if the universities fune-
tioned well, then all was well with the
nation—all this could not have been
achieved. These were the people who
gave to the nation a focus for educa-
tienal development.

It is a matier of great joy and satis-
faction to every Indian that our pre-
gent Prime Minister has always given
the highest consideration and import.
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sance to the mibject of educatich, She
hos emphasized that the main purpope
of education is the buikiing up of &
man 50 that he can develop his mind
end intellect, his body and personality
80 as to be able to fight superstilion
and backwardnegs, so as to be able fp-
inculcate in himgelf a sense of pride
and self-reliance, so that he can become
a better Indian, so that he can identify
himself more and more with the
masses of our country. Theretfore, it
was but natural and proper for this
Parliament to have taken the initiative
in proposing that the Government
should appoint commissions to look
into all aspects of education. On the
basis of the recommendations of the
last Commission, the Education Com-
mission, which was required to look
into the problems of education, right
from the beginning upto the highest
stage, in all its aspects, commonly
known as the Kothari Commission, it
was this House which approved of the
document which is called the National
Policy Resolution on Education. I
would, therefore, most respecttully
submit that it is not that we do not
have a national policy on education.
The National Policy Resolution publish-
ed in 1963 and approved by this House
is still, in my opinion, a valid docu-
ment slthough certain changes have
been necesgitated by the passage of
time, It is the effort of the Govern-
ment of India and of my Ministry that
this Policy Resolution which has been
approved by Parliament is implement-
ed. My main instrument is the Cen-
tral Advisory Board ot Educttion on
which this Hon’ble House is also re~
presented and which consists of all
Ministers of Education of the State
Governments as well as of distinguish-
ed educationists. The Central Advisory
Board of Education has adopted un-
animously this document, the National
Policy Resolution on Education, and I
am therefore occasionally a little wor-
ried that even in this House the Hon.
Members sometimes do not remember
that they have given to Government &
guideline which is incorporated in the
National Policy Resolution and the
Government is now aftempiing to im.
plement this guideline. It is trying iis
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best to persuade the State Govern-
ments, Sir, it {s true that I have no
power either poltically or financially
or Constitutionally, but I do have the
good-will and the blessings of this
Hon, House which I don’t consider to
be something which is insignificant. In
fact, the support of this Hon, House
15 a very important factor in so far as
the bulk of the counirymen are con-
cerned. Therefore, when we take up
the question of ensuring that education
18 given its proper place and that uni-
versal education up to the age of 14
years 18 provided freely and compul-
sorily to all children then this was not
only a directive of the Constitution
but a time-bound directive of the Con-
stitution and a directive which had the
full blessings of this House and which
also had the full support of the Cen-
iral Advisory Board of Education.

I am not going to mince words. I
will express my deep sense of dis-
appointment at the inadequacy of
financial resources. The House will
recall that a sifuation has been reach-
ed whereby, in the mid-year of the
Fitth Five Year Plan, if we take this
to be the average and multiply it five
times, I don’t think we will be able to
incur even two-thirds of the expendi-
ture that was visualised in the draft
Fifth Five Year Plan. I do hope that
something will be done about it and
that all the State Governments will
give their full consideration to this
particular matter. But the Central Ad-
visory Board of Education had taken
into account the fact that we are
suffering from constraint on resources
and has worked out detailed strategies,
strategies which have been accepted in
principle by the State Governments
and these strategles, if acted upon, will
enable us to universalise education.

My distinguished predecessor and
famous educationist, an Hon. Member
of the House Dr. V.K.R.V. Rao, spoke
as usual with great passion. He re.
ferred to the unfinished tasks, I can
assure b'm through you and the House
and the country that the tasks which
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have been laid out in this document,
the Natienal Policy Resolution, are
very much before the Government and
we will gpare no effort fo implement
them. As I said, [ am very much
worried about the inadequacy of re-
sources, and I hope that more re.
sources will be made available to the
State Governments, But I would like
the House to recall that some major
achievements are there to the credit of
the country; I would not claim those
to the credit of any Ministry or of any
individual.

If you take the gross enrolment ratio,
that 18 to say, the ratio of enrolment
to child population and compare it
with the corresponding age group
figure at the time of the second educa-
tional survey--these are the provision-
al figures of the third educational
survey; therefore, they are subject to
correction—you will notice that this
enrolment ratio in the age group 6—10
years has gone up from 74 per cent to
79 per cent which is an increase of
five per cent in these eight years, I
would have liked if to be a hundred
per cent, but cBhsidering the overall
increase in the number of persons, I
would submit that this {s not a meagre
achievement. In the age group, §
years—below eleven years, the total
number of child population that has
been estimated is 7,66,00,000. The en-
rolment at the end of 1973, according
to the provisional figures here, had
already reached over six crores in
Classes I to V.

Even about girls I do share the
anxiety expressed in all sections of the
House that we are not making as rapid
a progress in the matter of education
of girls as we all would like to make.
But again, here, the provisional figures
reveal that, whether at the stage of
Class I or at the stage of Class V, the
percentage of girls to total enrolment
is 48 per cent 4t Class I and 33 per
cent at Class V. As you know, the
gross sex ratio between females and
males in the country in 1871 was 930
to 1,000. This, in itself, is a matter of
anxiety, but I will not refer to it at



289 DO 10%-1%Min. VAISAKHA 7, 1098 (SAKA)

the moment, What I am trying to
submit is that some progress has, cer~
tainly, been achieved in the matter of
universalisation of education, that
Government is not oblivious of the
fact that the drop-out rate has been
very high indeed. Therefore various
methods are now being introduced; the
most important among these are un-
differentiated and ungraded classes,
part-time education, non-formal educa-
tion for the age group, 11«14 years,
non-formal education for the age
group, 15—25 years. My colleague,
Mr, D. P, Yadav, has spoken at length
about the activities of Nehru Yuvak
Kendras. One of the major pro-
grammes is that functional literacy,
literacy geared to the learning of
various processes of production, has
been taken up in right earnest under
the auspices of this Ministry whose
Demands for Grants are being con-
sidered by the hon. House at the
moment., Therefore, I would submit
that it is nol that the question of
primary education is being neglected
or the question of liferacy is being
neglected. While taking the literacy
figures of ihe country, it must be re-
membered that in 1971 the definition
of literacy was entirely a different
definition. A person was deemed to
be literate if he could both read and
write with understanding in any
language. A person who could merely
write but cannot read was not con-
sidered literate. This i8 a very stiff
and a very proper definition, I am
very glad that in 1971, the country
chose to adopt a correct and proper
definition of literacy.

If you take the lhiteracy figures, you
will observe that in 1971, in the age
group of 15 to 24, 47 per cent of the
population was literate, It is not still
good enough, but what I am attempt-
ing to say is that as a result of the
efforts that had been made, literacy
has been going up. Unfortunately, our
population has been going up at too
rapid a rate and, therefore, we can say
that the overall situation is not good
enough. The number of male literates
in 1871 was 61.5 per cent, and of
female literates, it was 32.5 per cent;
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the aggregate was 47 per cemt in the
age group of 15 to 24, This 47 per cent
was a rise from 36 per cent in 19861.
That is to say in ten years time, in the
age group of 15 to 24, there had been
an 11 per cent rise in the number of
literates, male and female taken to-
gether, which is not satisfactory, but
which is something which we need not
be ashamed of in the sphere of
literacy.

A point has been made, and again
correctly, about assuring equality of
educational opportunities, I would be
the last man {o express any sense of
satisfaction with the present opportuni-
ties which are available to the poorest
section of our population, but at the
same time, it is certainly true that
opportunities for vertical mobility have
now reached considerably wide sec-
tions of our society.

SHRI B. V, NAIK: It is a matter of
opinion,

PROF. S. NURUL HASAN: I am giv-
ing you certain figures; the opinion
will be your own.

SHRI B. V. NAIK: Figures can be
iwisted.

PROF. S, NURUL HASAN: I cannot
question the competence of my hon.
friend to twist figures,

In Central Schools, about 60 per cent
of the children belong to what com-
monly are called Class III and Class
IV of the Central Government em-
ployees. These are by no means the
afflueny or the elite class. The Central
Schools have been established for the
children of mainly transferable em-
ployees of the Central Government,
otherwise it is the responsibility of the
State Governments to establish the
Central Schools. If there is any
vacancy left after admitting the class
of persons for whom these Central
Schools are intended, naturally the
schools are very glad to admit other
children. But sometimes it so hap-
pens that vacancies are not available
and those for whom these schools
are intend@ Rl up all the vacancies.
If you further take the few exami-
nations, if they are considered to be
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the test of the quality of education
that is being then I would
submit abouf the T, in the general
entrance exdminafion of the IITs—
these are aniohg the toughest all-
India exafinations—in UT Kanpur,
for example, in the last examination
that whs hefd-in 1075, 26 per cent
of the successful candidates belonged
to poor familiey Whose parental in-
come was not more than Rs, 6000
per annum and the average parental
income of all The candidateg success-
ful was about Rs. 1500, ‘All’ means
all the HTs....

SHRI B. V. NAIK: The average
figure of Rs. 14,500 Bhows that they
come from the elitist section of the
society where the average income per
month is Bs. 40 for the society as a
whole.

PROF. S. NURUL HASAN: These
are the people who bhelong to what we
call middle class in the Indian situa-
tton, These are the people who, ac-
cording to the new law regarding
mcome-tax which has been passed by
this hon. House, shall be either below
income.tax level or just at the income-
tax level and not beyond that, Then
in the National Science Talent Scholar-
ship again 1t is this group between
Rs. 500—~1000 or below Rs, 1000 which
is at the moment coming up. Now what
I am trying to meke out is that it is
nol'that a famnily with Rs. 1000 income
is not Likely to send its children to any
of the public geRovls. I am not satis-
fied with this opportunity because it
leaves out the overwhelming majority
of the peofle of my country, people
who would find it difficult even to
send their children to whole-lime pr}-
mary education. Therefore, we have
to continuously explore ways and
means to ensure that children who, by
the force of economic circumstances
ate required tfo supplement the family
income or because of social circum.
stahices are required to support the
mother or the father, are algo enabled
fo teceive the best qunlity education
that there ia in the country.

8o far as work experience is con-
cerned, 1 am glad to report that there
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has now been a general consensus re-
garding the entire curriculum Sor
elaswes I to X and work experiehce,
Science, Mathematics, Mistory and
Geography-—all these thimgs have heen
included therein and on thiz theve is o
general consensus,

One of the hon. Members raised the
question about science being introduc-
ed as an extra subject. In the new
get-up of primary education, there will
e two stages: clagses I and II where
sclence and social sciences will be
taught as environmental subjects, just
as one subject and in the second stage
i.e. from class III to class IV science
will be taught as environmental
science, This will include an overall
knowledge of the environment and the
inter-relationship hetween the different
componehts of environment, biotic and
abiotic,

The National Council of Educational
Research and Training hes been try-
ing also to evolve y national consen-
sug for classes XI & XII including
vocational educafion. The National
Council has appointed very high-
powered and exfreriely competent
Board of Editors to prepare text
books imbued with the value of
socialism, secularism and democracy
with the objective of building up
the personflity and character, with
creating among the children the
finest traditions, recreating among the
chikiren the finest tradition of Indian-
ness. These text books are gought to
be prepared and I hope that the coun-
try would accept these text books as
a whole.

I would like, at this time, to pay
a tribute, particularly to the Director
of the National Council of Educational
Research anfl Training—Prof. Rais
Ahmed and to his colleagues who
have been working extremely hard in
carrying the message of this new type
of education to the country as a whole,
obtaining consensus and of trying to
carry the teachers especlally the Pri-
mary Schoal Teachers with the pro-
posed soclal chauge, because without
the concurrence and involvement of
the teachers and of the educational
administrators, no change is likely to
take place.
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1 would aluo like, a\ this moment,
to make » reference © the very difi.
cult task with which the University
Grants Commission i3 faced. Unfor-
tunately, we allowed a situation to
develop in our country wherein there
wag a runway ineremse in enrolment
at the level of collage education as
well as in the number of colleges
that were being opened in the
country.

SHRI M. RAM GOPAL REDDY
(Nizamabad): This happened because
you have prescribed gradualion a8
minimum educational qualification for
the post of a clerk too. That is why
everybody is running after ocollege
education. Why do yca not reduce
it to matriculation?

PROF. S, NURUL HASAN: My
colleague, the Minister of State for
Personnel, has already made an an-
nouncement and I would not like to
encroach upon his domains because
recruitment 15, a3 the hon. member
knows, not within my purview,

The figures taking 1969-70 as the
base year, of the enrolment at the
college and university exclusive of
pre-university aad inteimediate col-
lege, are as under:

In 1970 the increase was 8.9 per
cent. In 1971-72 it was 6 per cent, in
1972-73 it was 3 per cent and in 1973-
74 it had been brought down to 3 per
cent.

So far as the increases in the num-
ber of colleges was concerned, in
1870-71 the number of new colleges
established was 307; in 1471-72 it was
292, in 1972-73 i was 262 and in 1973-
74 it was 150,

The point I am {rying to make ou’
iz that the sudden un-planned, un.
thought of expansion of enrolment
and the increase in the mumber of
colleges created a situation in which
the State CGovernments were faced
with this dilemma that either they
finance the colleges properly and if
they do so, then they cut a propor-
tionate allocation for Primary, Ele-
mentary and Secondary Education
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which would have been a very serious
matter, or thay aliow the collegeg to
starve. This was a very very difficult
situation with which the country was
faced and I am glad that as a result
of the efforts that have been made by
the University Grants Commission,
some brake has been applied. But
the Universfty Grants Commission
has insisted and the Government are
in full agreement with the Commission
on this issue that iy should not mean
lessening in any way of an opportu-
nity for either backward regions of
the country or for the weaker sec-
tions of the community, in particulsr
the Scheduled Castes, the Scheduled
Tribes, woren, first generation lear-
ners and so on.

SHRI KARTIK ORAON: I would
like %o seek your indulgence for
having a clarification on one pcint.
1Perhaps one vear ago there was a na-
tional science talent test held in
Jamshedpur mn Bihar ang 18 students
appeared out of which 2 siudents
qualified. Both these 2 students were
tribal students. But subsequenily
that examination was scrapped and
another examination was held again.
I would like to know as to what type
of contro]l is exerciseq in the matier
of conducting these examinations by
the Centre,

PROF. S. NURUL HASAN: This
is a matter of deta:l and I hope you
will agree with me that 1 cannot
answer off-hand.

SHRI KARTIK ORAON: It may be
a matter of detail, but I am asking
about the method of controlling exa-
minations.

PROF. § NURUL HASAN: 1 will
make the necessarv enquiries and I
will inform he hon. Member about it.
Now that he has raised this matter,
I wili look into it.

The point was that we cannot afford
to spend less thafi, say, 45 per cent or
80 of whatever i3 availakle for ele-
mentary education. In fact this per-
oentage should be nearer 50 than 48.
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If that be s0, well, a certain percentage
has to be provided for secondary
education, A reasonable perceutage
has to be pravided for technical edu-
cation, Than, what is left for higher
education, which is a very expensive
business, is rother a limiied amount,
And therefore, if we start spreading
our butter too thinly over the bread,
I am afraid, there will no. be ade-
quate supply of butter in every piece
of bread. Therefore, what we are how
attempting o do is to restrict unrcgu-
lated expansion on the one hand. On
the other hanq we want to ensure
that the weaker and poorer sections
and working peopnle and others are
enabled to receive higher education.
And, one of the proposals under con-
sideration of the Government is to
establith an open type of umversitv.
Another wroposal is ‘0 expand the
whole scheme of correspondenre
course There is a third proposa' to
increase the facility for self-study
for creating academic centres and so
on. There are certain ‘proposals under
consideration and I hope that very
soon we will be able to make an
announcement of ihe policy in this
respect,

PROF. S. L. SAKSENA* What are
you doing to bring the backward areas
on par with th other areas?

PROF. S. NURUL HASAN: I have
just now explaincy what we are at-
tempting to bring this about, The UGC
is evolving = differential scale of
assistance to colleges and ingtitutions
in backward areas as compared to
colleges and institutions in the deve-
loped areas.

The question of assistance to the
Calcutta University was raised in re-
gard to special assistance to uni-
versities The UGC is deeply concern-
ed about the problems with which the
Caleutta Urniversity is facnrd, It hos
offered a sum of Rs. 2 crores over and
above the normal sum ta which it is
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colleglate sducation, This is over and
above what is normally being marde
available to Calcutta University. The
assistance to Madras and Bombay uni-
versities is of the order of about Rs, 1
crore each, The UGC has also taken a
great dea] of interest in ensuring that
the syllabus becomes more 1ielevant
to the needs of the community, it is
up-dated, and that the examination
system is reformed,

In fact, a fairly wide spectrum of
the academic community is being in-
volved in the discussion on the exa.
mination reform in universities anq I
hope that very soon, the new system
of examination, which is emerging and
which has almost emerged as a result
of general consensus, will be enforced
in a very large number of uuiversi-
ties.

Sir, my colleague made a reference
to the role of NS S, Whether it is the
universities or the Indian In<titutes of
Technology, ihe teachers and students
are more and more involving them-
selves the solution of the concrete
problems with which our villages are
faced in their day-to-day life. You
might have noticed in the newspapers
occasionally repuils come that the
LLT. has adopted such and such a vil-
lage. such cnd such other imnstitution
and some other universily has adopt-
ed such angd such g village or a group
of villages has been applying them-
selves to the solution of different pro-
blems.

A specific reference was made by
the hon, Member, Shri Tiwary re-
garding the School of Planning and
Achitecturs and he said that 1t is Lot
taking an¥ interess in the rural areas.
I would like to submit to the Fouse
that the School has undertaken siu-
dies of some of the ‘live’ projects in
rural areas, such as Nayi Bang, (Chhe.
tra, Manalj Village (Kulu valley).
Bethani Village (Haryana), Mehrauli
Village, Munirka, Madipur, Rankner,
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Lalgerh Village (Rajasthan), Nogar
Village etic. So, it is not correet to
say that the School of Planning and
Architecture is not involving itself
in the affairs of the countryside,

A reference has also been made to
Technical Education I am glad to say
that it will now be possible for the
Central Government again to start giv-
ing, even though on a very modes’
scale, assistance for the improvement
of facilities in the Engineering Col-
leges and polytechrics from the Cen-
tral sector. 1 hope that this will
strengthen the hands of the All-India
Council of Technica] Education,

1 would crave your indulgence to
say a few words about social welfare.
Many hon. Members have made refer-
ences to social welfare. My good fri-
end, Prof. Mavaiankar has specifical-
ly asked me t> tell the House some-
thing about what iz being done to im-
plement the Children's Policy Resolu-
tion  The National Children's Sport
has been constituted and it has al-
ready made an integrated child deve-
lopment services scheme. It is =
package of six schemes which has
already been started in thirtythree
blockg including some of the urban
blocks and tribal blocks, and work
has already been started on that. The
Nutrition Programme in the State
sector is being maintained and the
tempo of the scheme for the welfare
of destitute children {is being In-
creased. The terms G grants have
also been improved and the provi-
sion of creches for the children of
working women has also been in-
creased considerably.

SHRI P. 7 MAVALANKAR: There
is soon going to he an international
children’s year. Am I right? That is
going to be observed all over the
world. In that context I would like
to know whether we have aiready
made some arrangements in orgenis-
ing seminars and programmes for in-
creasing public opinion and public
awareness about the need to develop
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welfare and whether any plan hus

‘been made,

PROP, S. NURUL HASAN: Yes,
Sir. This is very much under our con-
sideration and I am strengthening my
Ministry and creating a whola Bureau
which will be monitoring and which
will be responsible for ymplementiug
the programmes rezarding the wel.
fare of the children.

Sir, a very important matter which
is partly with the Department of
Culture and partly with the Depart-
ment of Education but, which, never-
theless, is of national importance is
the question of languages

Now, Sir, we have taken the view
that even with the exireme limitation
on our resources a very high priority
must be given to the promotion of
languages, Therefore, Sir, the pro-
gramme of assistancé to the State
Granth Akademies is to be continued.
The House will recall that originally
it was decided that it was a one-time
Fourth Plan scheme of Rs. 1 crore to
be given to each State and then the
assistance wou!d ceage ot the end of
the Fourth Plan but it was felt that
the tampo was being built up gradual-
ly and that it was absolutely essential
that provision should be made for the
writing of books in the various regio-
nal languages so that these could pro-
fitably become media of instruction
even at the university and college
level

In go far as Hindi is concerneg we
gave the highest importance to the
development of Hindi as a link lan-
guage, as a literacy language, as =
language, which will be—in terms
of Article 351 of our Constitution—
the expression of the composite cul-
ture of India and would be able to
become the wvehicle of modern

thought
SHRI P. VENKATASUBBAIAH:

(Nandyal): What about the three-
language formula,
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PROF. 3, NURUL HASAN: Bir,
I have been referring continuowsly to
the National Policy Resolution on
Education. The three-language far-
mula hay been described at Jemgth
there ang Government standg by that
formula &s given out in this document,
Therefore, I dig not consider it peces-
sary to refer to it again.

Sir, the programme of providing
Hindi teachers to tha non-Hindi speak-
ing areas on hundred per cent basis
is being continued ang strengthened
The Central Hindi Directorate has
started bringing out digests for the
use of the health worker, the mecha-
nic, the overseer, on technology, on
health sciences ang on other sciences.
There ig also digest for the use of
studenty incorporating latest know-
ledge of these various activities. Bili-
ngual dictionaries have also been
taken up. I hope that as a 1esult of
this the promotion of Hindi would be
strengthened,

So far as tribal languages ate con~
cerned, the Centrel Institute of Indian
Languages at Mysore has given a great
deal of attention to the development
of tribal languages. Sir. so far as the
promotion of Devnagri script for
writing different languages in addi-
tion to the original script of the lan-
guage is concerned, it is very much a
part of our activities and we wish to

promote it,

18 hrs.

Sanskrit, again, is one of the major
programmes of my Ministry. We
have increaseq the provision ¢rom Rs.
5 lakhs in the Second Plan to Rs. 75
lakhg in the Thirg Plan to Rs. 275
lakls in the Wourth Plan to Rs. 52C
lakhy in the Pifth Plan. This will
give you a very rough idea of the im-
poriance which is being attached to
the teaching of Santkrit which, we
think, is one of the major prog-
rammes. We ore supporting five
Vidyapeeths, ¢iving assistance to vari-
ous voluntary organisations. But I
would spacially like to inform the

APRIL 27, 1074

Kdu., Soclal Weifare  g00
and Deptt, of Cuiture

House that the Minisiry hos launch-
&d a new scheme for the establish-
ment of Adarsh Sengkrit Pathshalss,

Ia? the same way, this Ministry his
initiateq schemes for the promotion of
Persjan and Arabic and also of Urdy,
because these two, Persian and
Arabic, are important parts of our
national heritage, and Urdu, although
spoken by a verv large number of
persons, is 1ot the regional langunge
of any major State with the exdeption
of Jammu ang Kashmir. Therefore,
the Centre is doing its best to help.

1 woulq like to conclude by making
a very brief reference to the neeg for
co-operation in the gphere of social
welfare by all scctions ot the com-
munity. Without voluntary support,
without the orsaniseq support of all
people, men, women, young people,
educated as well ag those who are not
educated, without their support, it
will be impossible for the Govern-
ment to carry forward anv wurth-
while scheme of social welfare, and
my Ministry welcomeg their co-cpera-
tion, invites them to offer their co-
operation. Whatever finanmal or
other assistance we can provide, we
will b glad to provide.

SHRI B. V. NAIK: The Chair has
been kind enough to permit us a few
questions. 1 have only one question
to ask. All the Central Universities
in India including Osmenig Urdu Uni-
versity in Hyderabad. .

PROF, §. NURUL HASAN: Os-
manig is not a Central Universily.

SHRI B V., HNAIK: That means
Hyderabad University which is a Cen-
tral University, the old in a new
form...

PROF. 8. NURUL HASAN: No, it
is a new University,

SHRI B. V. NAIK: Even making
an exception of Hyderabad, six out of
seven Centra] Universities, Ahcarh,
Banaras, Dethi, Juwaharlal Nehru,
Visva Bharati... )
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MR, CHAIRMAN: Pioass ask your
qutlﬁon. ¥

SHRI B, V., NAIK: All these are
situated in the nocth. In view of the
fact that the Concurrent List is going
to be applicable for Edueation...

SHRI P. G. MAVALANKAR: How
do you know?

SHRI B. V. NAIK: Al] that is a
matter of discussion, I would there-
fore request the hon. Minister to say
whether in order to remove these re-
gional disparities oy imbalances in the
development of Central Universities
in the whole country, for particularly
the southern zulture, you would give
us a separate University in order to
save us from a sense of domination
of one culture by the other.

PROF. S. NURUL HASAN: 1
would like to inform the Fouse that
the Central (Government have very
much under their consideration a pro-
posal to establish a Central University
at Pondicherry.

SHRI P. VENKATASUBBAIAH:
There is a large volume of opinion in
this country that in order to bid good-
by to linguistic chauvenism and ull
these linguistic troubles, Education
must be brought into the Concurrent
List. May I know whether Govern-
ment are seriously cunsidering bring-
ing in a constitutiona] amendment for
this, anq whether they have: been
sounding the various Governments for
their opinion in this regard?

PROF, 8. NURUL EASAN: This
is not a mattar to which I could give
a reply. It should really be addressed
1o the Prime Minister.

SHRI KARTIK ORAON: When
the Shillong University was being
established, it was stated that that
university was being set up parti-
cularly with a view to help tribal
people of hill areas. At that time
I had asked a question whether gov.
ernment were considering in terms
of opening similar universities in

of Bdw., Social 308
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other hill arems and it was stated
then that if and when proposals came
they would ve accepted. Has the

Minister any*hing to say about it?

PROF. S. NURUL HASAN: At
the moment, in this plan period, we
have no such proposal.

SHRI KARTIK ORAON: Why?
SHRIMATI ROZA DESHPANDE:
I had asked the hon. Mimster to
explain whether various vidyapiths
or private institutions calling them.
selves universities or vidyapiths are
formed and organiseq by getting
donations and thev become the pri-
vate property of certain individuals
who behave like dictaturs. Do they
propose or do they wisualiser asking
them to conform t> a common pat-
tern, universal pattern or constitu-
tion according to which alone the
vidyapiths should be constituted?
I want to xnow thig from them be-
cause there are so many of them

PROF, §. NURUL HASAN: At
the present moment ag the Constitu-
tion stands, Parliament’s legislative
competence does not extend to the
states in the matter of university edu-
cation.,

MR. CHAIRMAN: [ shall now
put all the cut motiong to the de-
mands of the Ministry of Education
and Social Welfare to the vote of
the Hobuse, unless any Member desires
any particular cut motion should
be put to vote separately,

All the cut motions were put
and negat.ved,

MR. CHAIRMAN: I shall now
put all the cut motions moved to the

demands of the Department of Cul-
ture.

All the cut motions were put
and negatived,
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MR. CHAIRMAN Now, the ques.
tion 18!

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the order
paper, be granted to the Presmdent
to complete the sums necessery to
dafray charges that will come in
course of payment during the year
ending the 31st day of March 1877,
1 respect of the heads of demands
entered in the second column
thereof against Demands Nos 26,
27 and 28 relating to the Mmistry
of Education ang Social Welfare”

The motwom was adopted

Bds, Boclal Wellure 304
and Deptt of Culture
MR, CHAIRMAN:; The question
TH

“That the respective suma not
exceeing the amounts on Revenue
Account shown in the fourth column
of the Order Papar be granted to
the President to cumplete the sums
necessary to defray the charges
that will come 1n course of pay-
ment during the year ending the
31st day of March, 1977, 1n respect
of the heads of demands entered
it the second column thereof
agamst Demands Nos 101 and 102
relating 1o the Department of Cul-
ture”

The motwn wags adopted

[The Demands for Grants, 197677 in respect of the Mimstry of Education
and Soclal Welfare and the Depart ment of Culture, which were voted

by the Lok Sabha, are shown below —Ed ]

1812 hrs,

The Lok Sabha then adjourned Till Eleven of the Clock on Wednesday,

Apnl 28, 1976/Vaisakha 8, 1898 (Saka).

Amount of Demand for

Amount of Demand for

No of Name of Demand
Demand Grant on account voted by Grant voted ty the
the House on 23-3-1976 House
Revenue Capital Revenue  Capital
Rs. Rs. Rs. Rs.
36. Department of Education 23,90,000 o 1,19,51,000
37. Blucation 27:16,19,000  7,78,000  135:80,94,000  38,93,000
28. Department of Social Welfare .  2,26,38,000 . 11,31,90,000
101, Department of Culture »  1,35,44,000 6,527,17,000
102. Archueology »  1,00,85,000 5504524, 000
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